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LEGISLATIVE ASSEMBLY.

Tuesday, 16th March, 1937.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair.

QUESTIONS AND ANSWERS

EXTENSIONS GIVEN TO MINISTERIAL OFFICERS IN THE DEPARTMENT OF
EpvucaTioN, HEALTHE AND LANDS.

678. *Khan Sahib Nawab Siddique Ali Khan: Will Government kindly
state separately how many Hindu and non-Hindu officers in the
ministerial staff of the Department of Education, Health and Lands and
its attached offices have been given extensions of ‘serviee during the last
two years, and how many further extensions are proposed to be given
during this and next vear in the two categories separatelv?

Sir Girja Shankar Bajpal: A statement is lsid on the table.

Statement regarding grant of Extensions of Service to Members of the Ministerial Staff
of the Department of Hducation, Health and Lands and its Attached Offices.

The number of Hindus and non-Hindus on the ministerial staff of the Department
of Education, Health and Lands and its sttached offices, who were granted extensions
of service during the last two years is as shown below :—

Name of Offive. Hindus. Non-Hindus.
Department of Education, Health and Lands . 2 2
Office of the Director-General of Archsology in 1
India.
Office of the Director-General, Indian Medical o .
Service.

The cases of other men who will attuin the age of superannuation in 1837 and
1833 will be dealt with under the rules.

RestricTioNs ON THE KEEPING OF Cows IN QUARTERS IN NEW DELHI

679. *Bhai Parma Nand: (a) Is it a fact that New Delhi Municipal
Committee have passed certain bye-laws regarding restrictions on keeping
cows, ete., within the limits of that Municipality?

( 1983 ) A
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(b) Is it & fact that according to those bye:-laws:cows cannot be per-
mitted, in most of the quarters constructed by Government for their
servants? .

(c) Is it a fact that several residents of Government quarters have been
keeping cows in their quarters ever since their construction?

(d) Did that practice cause any infectious disease in the locality? If
80, when? .

(e) Is it a fact that several representations have been made to the
Municipality and the Government of India against those bye-laws?

(f) Is it a fact that there are open, sunny and airy court-yards attached
to all quarters? N

(8) Are Government aware that there is no restriction in other cities
(e.g., Delhi, Lahore, etc.) where cows are being kept even in dark rooms
and streets without causing any harm to the health of the inhabitants?

(h) Are Government aware that it is & religious duty of Hindus to
worship and keep cows?

8ir Girja Shankar Bajpal: (a) to (h). Information has been called for
and will be supplied to the House as soon as possible.

REsTRIOTIONS ON THE KEEPING OF Cows IN. QUARTERS IN NEW DELHI.

680. *Bhal Parma Nand: (a) What is the total population of the ‘area
to which the bye-laws passed by the New Delhi Municipal Committee re-
garding restriction on keeping cows, apply?

(b) What is the totel number of cows and buffaloes that can be kept
in the cow-byres constructed by Government or by the Municipality, and
the total yield of milk from such cattle?

(¢) Are Government or Municipality aware that this supply of milk is
not sufficient for the needs of the inhabitants of the area?

(d) Is it a fact that large quantities of milk are daily imported into the
New Delhi Municipal area from the surrounding villages?

(e) Is it a fact that there is no effective check if such milk is taken
from the diseased and ill-fed cows and is adulterated with dirty and
unfiltered water?

Are Government aware that such milk is likely to cause diseases like
typhoid, other fevers, cough and dysentery, etc.?

(g) Is it a fact that several persons have been prosecuted for keeping
cows, ebe., in New Delhi area?

(h) Are Government prepared to instruct the Municipality to allow the
residents to keep cows in their quarters until at least satisfactory arrange-
ments are made to suit their requirements? If not, why not?

Sir Girja Shankar Bajpai: (a) to (h). Information has been called for
.and will be supplied to the House as soon as possible. .

ResSTRIOTIONS ON THE KERPING OF Cows IN QUARTERS N NEw DrraI.

681. *Bhai Parma Nand: (a) What was the total amount of Govern-
ment grant to the New Delhi Municipal Committee during the last three

-years?
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(b) Is it & fact that adequate arrangements for keeping of milch cattle
thave been made in the bungalows of the gazetted officers and:other well-
paid residents and poorly paid Government servante are being deprived
-«of their only source of get.tmg good mﬂk? if %0, what 15 the Ju-stlﬁd&tmu
for this discrimination?

Sir Girja S8hankar Bajpli. Information has been called for and will
be furnished to the House as soon as posalble

QUALIFYING MARKS FOR THE READERSHIP EXAMINATION OF THE Go\rmm
or INDIA PRESSES.

682. *Mr. D. K. Lahiri Ohaudhury: (a) Is it o fact that the minimum
qualification for the post of a copy-holder in Government of India Presses is
1o pass the matriculation examination? .

(b) Is it & fact that the:Cuntroller of Printing and Stationery has fixed
the qualifying marks for passing the Readership Examination as follows:

English composition 60 per cent., dictation 60 per cent., and proof
reading 75 per cent.?

(¢) Is it not a fact that the standard of passing stated in part (b) sbove
ds too high for matriculates?

(d) Is it not a fact that the results of Readership Examination held in
'Government of India Presses in 1936 were not eatisfactory for mntnculptes.
-and even many graduates failed?

(e) Are Government prepared to lower the marks of passing of Reader-
-ghip Examination as follows:

English composition 50 per cent., dictation 60 per cent., and proof
reading 60 per cent.? If not, why not?

(f) Is it & fact that in the examination held by the Public Bervice Com-
mission, only aggregate marke are taken in passing and if a candidate fails
in one subject but can show aggregate marks, he is declared as qualified?

(g) Are Government aware that in many Universities the following
system of passing exists:

If a candidate failed in onae subject for 5 per cent. marks, then 10
marks are deducted for one mark and if, after deduction, the
candidate can show aggregate marks of pa.ssmg, he is declared
as passed?

(h) Are Government prepared to adopt any of the systems of passing
mentioned in parts (f) and (g) above for the Readership Examination of

Government of India Presees and gwe that effect to the Exaruination - of
1986? Tf not, why not?

The Honourable Sir Prank Noyce: (a) and (b). Yes.
(c) T have no reason to believe that this is so.

(d) No. The number of matriculates who qualified was practically
the same as that of graduates.

(e) No. Tt is not desirable to lower the standard.

# The Honourable Member does not indicate which examination he

has in mind. T believe that in some & minimum sggregate mark is not
the sole requirement.

a2
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(g) I am not in possession of these particulars.
(b) Does not arise,

Mr. D. K. Lahiri Chandhury: With reference to part (g) where I have
nsked: ‘‘Are Government aware that in many Universities the following
system exists: If a candidate failed in one subject

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
\[ember is arguing. It is an argument that because the system exists.
in the Universities, it should be applied here also.

Mr. D, K. Lahiri Ohaudhury: I am not arguing, I nn;; -agking whether
they are prepared to establish the same principle here which ‘is generally
adopted in many Universities?

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member may ask whether such a principle exists in University exami-
nations.

Mr. D. K. Lahiri Chaudhury: Is it or is it not a fact that in Univer-
sities the system of allowing candidates to appear again only in subjects
in which they have failed exists, and, if so, whether Government are
prepared to consider the introduction of the same system here also?

The Honourable Sir Frank Noyce: I am not aware whether it is a fact
or not that the system mentioned by the Honourable Member is in force
in the Universities. But even if it is, I do not consider that a system
which is in foree in the Univerzities ig suitable for a simple examination
for copy-holders in the GGovernment Presses. There are only three sub-
jects and if they cannot pass in all of them at ome sitting, they nre
obviously not suitable for appointment.

Dr. Ziauddin Ahmad: The system that is in force in the Universities
is the system of grace marks. But it is not really grace marks. If a
student has done helow standard in one subject then he is compensated
for the deficiency by his efficiency in another subject. This is really the
system which prevails in Universities and may I ask the Honourable Mem-
ber whether he will accept the same system for this examination also?

The Honourable Sir Frank Noyce: I am much obliged to the Honour-
‘hle Member for the information.

r

HoLDING OF THE READERSHTP EXAMINATION OF THE (GGOVERNMENT OF
INDIA PRESSES.

683, *Mr. D. K. Lahiri OChaudhury: (a) Is it a fact that the Depart-
mental Examinations are held annually at fixed times?

(b) Is it not a fact that the above system fs not observed in Government
of India Presses and it is held at the discretion of the Manager?

(c¢) Are Government prepared to hold the Readership Examination of
the Government of India Presses annually in October? If not, why not?

The Honourable Sir Frank Noyce: (n) Not always.



QUESTIONS 'AND ANSWERS, 1987

(b) For Readers, an exsmination is required to be held biennially in
May for the Government of India Press, N"ew--Delh_i',- and in M&¥Wwh for the
Caleuttas and Simla Presses. A test for compositors may be held any
‘ime at the discretion of the Managers, when the number of vacancies n
‘that grade justifies this action.

(0) No. The number of vacancies of Readers in 8 Press in a year does
‘not justify the holding of an examination annually.

Hixpu EMPLOYEES oF THE GOVERNMENT OF INDIA PRESS, New DELHI1,
FOROED TO ATTEND OFFICE ONX DUSEHEA AND BHARAT MrLar
FESTIVALS.

684. *Mr. D. K. Lahiri Chaudhury: () Is it & fact that many Hindu
-employees- of the Government of India Press, New Delhi, were forced
attend office. on Dusebra (Durga Pujs)  and Bherat Milap festivale in
‘Qctober, 19867

(b) Are Government aware that the Dusehra (Durga Puja) festival
is -the most important festival of Hindus (specially of Bengali Hindus)?

(¢) Is it a fact that Muhammadan and Christian employees of the
Government of India Press, New Delhi, are not booked to attend office on
their festivals? .

(d) Is it a fact that the Manager of the Government of India Press,
New Delhi, declared Chhoti Dewali (12th November, 1986) as a com-
-munal holiday for Hindus?

(e) 1s it a fact that many Hindus employees were forced to.attend office
-on that day (12thh November, 1936)?

(f) Is it not a fact that this is the first time that emplovees were forced
‘to attend cffice on a communai holiday? '

(g) Is it a fact that the Hindu employees who attended office on 12th
November, 1986, applied for another communal holiday (11th March,
:Bheoratri) which was refused by the Manager of the Government of
India Press, New Delhi? _

(h) 1f the above facts are true, are Government prepared to direct the
"Manager of the Government of India Press, New Delhi, not to book mem-
bers of that community on holidays (gazetted, local or communal) to
which community the festivals belong? Tf not, why not? S

The Honmourable Bir Frank Noyce: (a) 1 presume the question rei'm‘s;
to the industrial employees. A number of them including Hindus were
booked for duty on the holidays mentioned by the Honourable Member
to deal with emergent work.

(b) T am aware that it is an important Hindu festival.

{¢) No.

{d) Yes, in consultation with the Works Committee.

(e) SBome of the Hindu employees were booked to attend on that day
for emergent work,

(£) No.
(8) Yen,
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(b) No. The grant of holidays depends entirely on the state of wori
"\ the press.  Every effort is, however, made to grant holidays for festi-
vals to' the employees belonging to the community to which the festivals:
relate. .

Mr. D. K, Lahiri Chaudhury: Do they get any remuneration for the
extra work they do on holidays? ' - '

The Honourable Sir Frank Noyce: I must ask for notice.

CHARGES FRAMED AGAINST THE DEPUTY POSTMASTER, BEUBRI HmAv
Post OF¥ICE, IN CONNEOTION WITE DEFALACATION ¥ROM SAVINGS
BANK ACCOUNTS BY THE BRANOH POSTMASTER, SUKCHAR: "

685. *Mr. D. K. Lahiri Ohaudhury: (s) Will Government please state
whether it is a fact that the Branch Postmaster of Sukchar, under Dhubri
Head Post office, defalcated some amount from Savings Bank accounts?

(b) Is it a fact that the said Postmaster was prosecuted and convicted
by the court of law?

(c) Is il a fact that the defalcated amount was not realised from the
aconsed ?
(d) Are Government aware that after the conviction of the acoused

charges were framed ogainst the Deputy Postmaster, Dhubri Head Post
Office, who passed the warrant of payment?

(e) Will Government please state whether the signature of depositor
on the application for withdrawal agreed with that on record in the Dhubri
Head Post Office? If so, will Government please state the reason why
the Deputy Postmaster was charge-sheeted?

(f) Is it a fact that the Deputy Postmaster has- no suthority to with-
hold or to refuse payment if the signature agrees?

(g) Are Government aware that the Deputy Postmaster, Dhubri Head
Post Qffice, passed the warrant of payment on the strength of the genuine-
ness of the signature of the depositor on the application for withdrawal?

(h) Is it a fact that the Deputy Postmaster though he followed the
rules of the Postal Department, was asked to contribute Ra. 500 (five
hundred) towards the lcss to Government due to.defalcation of the amount
by the Branch Postmaster who was so long entrusted with cash and pro-
perty of the Government? '

(i) Is it & fact that the Deputy Postmaster preferred an appeal to the
Postmaster General, Bengal and Assam, against the order of the.Superin-
tendent ond prayed to him for examination of the signature of the depositor
by the Government Handwriting Expert, even at his own cost?

(j) Is it & fact that the Postmaster General remained silent over this
point and did not assign any reason for his refusal to entertain his prayer?

(k) Is it a fact that the Deputy Postmaster not having received any
reply from the Postmaster General on the above point, sent a memorial to
the Director General, Posts and Telegraphs, praying for an examination of
the signature by the Handwriting Expert?

(1) Are Government aware that the Postmaster General withheld the
memorial on the ground that the postal subordinates are not entitled to

prefer an appeal to the Director General, Posts and Telegraphg, under.
the recent rulings?
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(m) Is it a fact that the postal subordinates are prohibited from send-
ing even any memorial to the Director General, Posts and Telegraphs,
who is the chief administrative officer of the Department?

(n) Are Government prepared to make enquiries into this case and give
protection to this innocent Deputy Postmaster? If not, why not? -

The Honourable Sir Frank Noyce: (a) to (c). Yes. _

(d) to (n). Government have no information and do not propose Lo
call for it. No one is prohibited from sending any petition to the Director-
General of Posts and Telegraphs, but such petitions are dealt with ac-
cording to the statutory rules on ‘the -ubject. Government do not pro-
pose to make any enquiries into the matter. 1t is open to tie official
oconcerned to approach Government in the usual manner.

AsoLiTioN oF THE ImPorT DUTY ON P16 IrON 1IN THE UN1TED KINGDOM.

686. *Mr, M. Ananthasayanam Ayyangar: (a) Is it or is it not a fact
that the President of the Federation of the Indian Chambers of Commerce
and Industry wired to the Secretary to the Commerce Department that the
removal by His Majesty’s Government of the duty of 83.1/8 per cent. on
J[)'ig iron imported into the United Kingdom is & breach of the Indo-British

rade Agreement? ' ' '

(b) Ts it a fact that in the United Kingdom the import duty of 88.1/8
per cent. on pig iron has been abolished?

(c) If 80, is not the abolition a violation of the Indo-British Trade Agree-

ment?
(d) If so, what steps have this Government taken to avoid that breach?

(e) Was this Government consulted by His Majesty’s Government
before the duty was abolished, emd what was the attitude of this Govern-
ment in this matter?

(f) If this Government were not consulted at all, do they propose to
take any retaliatory measures? If so, what are they, and if not, why not?

(g) If this Government had heen consulted in advance by the Govern-
ment of United Kingdom, did they take the advice of the businessmen in
India, before they replied to the Government of the United Kingdom? If
8o, what were the interests consulted? If not, why not? '

(h) What will be the probable loss to India by the removal of the duty?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes, Sir.

(b) to (g). Government have seen a press report stating that import
duty on foreign pig iron has beem abolished by His Majesty’s Govern-
ment in the United Kingdom, but they have received no official intima-
tion on the subject and were not consulted. The reason for the abolition
of the duty on pig iron is reported to be that the requirements of the
commodity in the United Kingdom are in excess of the supplies available
in that country and the Empire, including India. The reported action
of His Majesty’s Government does not appear to the Government of India
to contravene in any way the Ottawa Trade Agreement. Under Article 1
of that Agreement, and Article 6 of the Supplementary Agreement,
daltted'the Oth January, 19385, His Majesty’'s (Government in the United
Kingdom undertook, subject to certain conditions, to continue the pri-
vilege of duty-free entry of Indisn pig iron into the United Kingdom;
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but there was no undertaking to maintain for Indian pig iron any margin
of preference, or to continue to levy any duty on pig iron from other
sources.

(h) Government have no information. I may however mention that
they have not so far received any complaints from producers of pig iron in
India that Indian exports to United Kingdom will be hampered hy the
recent action of His Majesty’'s Government in the United Kingdom.

THE INDIAN FINANCE BILL—contd:

Mr, President (The Honourable Sir Abdur Rahiin): The House will now
resume discussion of the motion that the Indian Finance Bill be taken intc
consideration.

Mr. Akhil Ohandra Datta (Cliittagong and Rajshahi Divisions: Nou-
Muyhammadan Rural): Mr. President, almost half the revenue is taken up
by the military expenditure and the bulk of the remainder is eaten up by
the extravagant top heavy administration. Deficit is, therefore, more or
less inevitable. That inevitable deficit this year is 8% crores gross and
about 1} crores net. To make up this amount, it is proposed to raise the
excise duty on sugsr and the import duty on silver.

_ About the sugar excise duty so much has been said during-the general
discussion, during the last three or four days, that it is hardly profitable
to prolong the discussion. But I must say this. The result will be that
the cultivators will have to restrict their cultivation, the manufacturers will
have to close down pome of their {actories und the consumers will have to
pay higher price.  That is, by one single shot, all the three birds have been
killed. What is still worse, palpably this is the thin end of the wedge and
is an attack on the policy of protection. The Honourable the Finance
Member does not care for the policy of protection, nor does he care for
the procedure. A statutory enquiry will soon be started under the provi-
sions of the Sugar Act. He does not wait for that enquiry and for the
decree of the Tariff Board, and in anticipation of that decree he puts that
decree into execution. As regards the restriction of cultivation, may I
invite the attention of the House to the report of the Tariff Board where
it is said that it is essential in the national intérest that the area under sugar-
cane cultivation should .not diminish and that . further outlets ghould be
provided for cane by’ encouragihg the expandioh of white sugar indudtry.
The Honourable the Finanee Member’s nvowed object is what has been
done in this case by the Honourable Member to close down a number of
factories. He no doubt ocures the disease, but only by killing the patient.

Another remarkable feature of this year’'s budget is the attitude of
Government with regard to cotton textiles. In 19868, cotton duty was re-
duced. Here, again, it is another attack on protection,—protection of one
of our most important industries. This is & more direct attack, I mean an
attack by the reduction of import duty. The Honourable the Finance
Member looks at it entirely and exclusively fromn the point of view of
Lancashire industry. He does not look upon it either as an instrument
of protection or us un instrument of revenue. This, tharefore, lends me
Lo an examination of the fiscal policy of the country.
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Sir, 1 shall run on without trying to awnplify, because, although there
is no time-limit, I must try to be us brief as possible, to accommodate other
Honourable Members. The fiscal policy is based upon the recommendation
of the Fiscal Commission, or, to be more precise, upon the recommendation
of the majority of the Fiscal Commission. The policy recommended was
» half-hearted and halting policy. There were very important restrictions
and the policy, therefore, was not.accepted by the minority. 1 am auxious
to draw the attention of the House to this aspect of the recommendation
that the majority was the smnallest majority and the minority was the largest
minority. What I mean to suy is that, out of eleven members of the Com-
mission, ns many us five members dissented from that half-hearted policy
that was inculeated by the inajority of the Fiscal Commission. Now, Bir,
a8 regards Indian members, out of the seven members as many as five
-dissented from this view. As regards the conditions the minority were of
opinion that these conditions were too stringent, that they wounld couke
delay und the progress would be extremely slow, that they would not pro-
duce andequate results, and that these conditions would impair its utility.
‘Then, the minority were further of this opinion that the protection policy
was applied at the wrong end because the majority gave protection to the
consumer at the stage wlen they ought to have protected the industry.
But there is another drawback and that is that the conditioms were not
based on the facts of each particular case but on certain general and a priori
counsiderntions. But there was a still more serious drawback in the policy
-and that is that the inevituble result of that policy would be to develop
only the simpler and lower stuges of munufactured goods and not of the
specialised stages. Such a policy, declared the minority report, was not
acceptable and could not be aceeptable to the people of Indin, and in fact
the minority report suid that they did not know of any other country in
the world, including the British dominions, which had so qualified the
ipolicy of protection. In fact, Sir, the minority were whole-hoggers. They
were in favour of an unqualified pronouncement that the fiscal policy best
suited for India was protection and unqualified protection. Tirey advocated
the immediate adoption of a policy of progressive and intensive industriali-
sation like that of the United Kingdom and the United States of America.
Although in these two countries the industries are highly advanced, still
‘their policy of protection is far more liberal und far more comprehensive
than the one that was recommended by the .majority of the Fiscal Com-
mission. So that, to start with, there is that half-hearted and halting
policy. FEven the limited usefulness of that qualified policy was further
impaired by the dilatory procedure that was laid down. That procedure in
short was this. An application has to be made by the industry seeki
protection. Government in the Commerce Department will consider it an
if they think that there is a primd facie case for protection then only a
reference is made to the Tariff Board. The Tariff Board after a preliminary
consideration frames and issues certain questionnaire, invites opinion which
may be written or oral, examines witnesses, and then if they think that
there is a primé facie case they submit their report and then Government
“will either accept it or not uccept it. Tf they aceept it the matter is brought
up before the Legislature. Then here ngain there is a time-limit and then
after that fixed time there will ngain he a statutory inquiry and then again
a report by the Tariff Board and then again the matter is brought up before
the Legislature, -That.is the elaborate procedure laid down and that really
nullifies the whole protection. What happens in England in these cases?
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There the procedure is quite different. There the protection is given by
the executive and a temporary duty is imposed. After that, there is an
inquiry, and then the temporury duty is made permanent. That wag the
way in which the steel industry was given protection in England very re-
cently although the industry is very much advanced there. My point is.
that the dilatory procedure in fact nullifies the protection given. - Then,
Sir, the protection is further whittled down by the introduction of Imperial
Preference in the scheme of protection,—1 mean linperial Preference not
only with regard to unproteeted industrigs but even with regaxd to industries
which are protected. Sir, we know several instances. In 1827, reference
was given to British steel goods by the Steel Industry Protection Act of
1927. In 1980, again, preference was given to British cotton piece-goods:
by the Cotton Industry Protection Act of 1930. Then in 1982 at the Ottawa
Conference 8ir Atul Chatterji said this: :

“The Indian system of protection has led directly to a preference for Empire goods.'”

Then, again, in 1984, preference was given to British iron and British.
steel by the Indian Iron and Steel Duties Bill of that year. Again, last
year, as I have said. before, preference has been given to British cotton
piece-goods by the reduction of the import duty behind the back of the
Legislature. Therefore, Bir, that absurd interpretation was put upon the
fiscal theory of 1928, namely, discrimination not only in favour of the con-
sumers -but discrimination also in favour of British manufacturers. 'In
other words, protection here means, according to this novel interpreta.-
tion, not only protection of Indian industries but also of British industries.
We all know, Bir, that the Fiscal Commission did not advocate a more
thorough-going policy lest it should injure the consumers, and our Finance
Member would not place any burden on the consumers at all for the
protection even of our own industries. But under the principle of Imperial
Preference Indian consumers will have to pay not only for the protection
of Indian industries but also for the protection of British industries.

Then, Sir, comes the supplementary steel agreement. Protection is
still further whittled down because that contemplates an arrangement by
which the Tata Company will send Indian sheet bar manufactured ab
Tamshedpur to England, get them manufactured into galvanised sheets and
bring back as finished goods to be disposed of in India. Then, Sir, this.
poliey of protection is now in its last gasp in the hands of the pregent
Finance Member. B8ir, free trade is an exploded heresy in these days, but.
our Finance Member is a virulent and violent free-trader. He is the high-
priest of free trade. His nostrum of free trade reminds me of a recent
observation of a great economist who said:

“In the ecomomic problems which have become the front line questions of m?
nation under heaven, vee find ourselves with twentieth century machines and eighteenth
century political ideas. We are out of gear; we are out o touch; but it is not yet.
too late to recover.' '

Sir, T should like to ask the Finance Member: Was it honest on his
parb to-accept the office of Finance Member of a country which has accepted
the creed of industrialisation and protection as its policy? Did he mot
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know that like the United Kingdom and like the United Btates of America
and like other countries in the world India also has abjured the doctrine
of free trade? How can an honest free-trader become the finance minister
of a protectionist country? How is it possible for him honestly to carry-
out the policy of protection? He not only does not believe in protection -
he does not even believe in industrialisation. He told us last year that:
industrialisation was a new cry in India. JIs-it really a new cry? Is it hot
a gross travesty of truth to say that industrialisation was a new cry in
Indin? Does he not know and know it too well that industrialisation has
been the cry of India for the last three quarters of a century? Does he-
not know that India has been clamouring for revival of her industries which:
had been deliberately, if not diabolically, killed by his predecessors for the:
benefit of his countrymen? Has he got to be told at this late hour of the
day that in consequence of prolonged ugitation the Government of India
has accepted the poliey of industrialisation? Was he not aware of the fiscal
poliex of 1923 before he came out to India to preach the gospel of free trade?
He told us last year without any blush *‘I accept the fiscal policy of 1928"".
Did he say so with his tongue in his cheek? Had he any mental reserva-
tion when he said this? Is it an honest statement from him? How can
he reconcile this statement of his that he accepts the policy of 1923 with
the series of statements he made last year during the general discussion of
the Finar.ce Bill? He said ‘‘Industrialisation by high protection is no solu-
tion of the Indian problem’’. He said ‘‘Industrialisation is no cure fox
unemployment.”’ He also told us that protective taxation is unremune-.
rative taxation. He also toid us that the process of becoming self-contained:
in manufactured goods would lead not to an increase of employment but
to a considerable net decrease. Has he not also told us last year that
India must remain essentially and overwhelmingly an agricultural country?
Has he nol also told us that we have to start with the individual cultivetor
in the village? He fights shy of industry and looks for India’s salvation:
to agriculture alone. After all this nostrum and nonsense of free trade
and all this hostility to industrialisation, is it honest for him to say that
he accepts the fiscal poliey of 1928? "Ts it not merely lip homage to the
policy of 1928? Does he pay this homage, T ask, out of a sincere convic-
tion or has he sold his free-trader’s conscience for Rs. 80,000 & year?
T« he a mercenary soldier out and out in this country? Was it not his
honest duty, I ask, to resign before giving expression to all such opinions
in defiance of the .accepted polioy of the Government of India? . May I noé:
say that he is really an economic rebel and a fiscel outlaw? His pathetic-
remark about the recapture of the Indian market by Lancashire is only-
in keeping with the :old policy of his predecessors by which the Indian
market had been captured for them. His naked solicitude for the capture
nf the Indian market by ILancashire takes me sixty years back when in
1877, Bir John Strachey, the then Finance Member, made a similar state-
ment in his budget speech of that year. There he said:

“I am not ashamed to say that while T hope that I feel as strongl
: : | ¢ p ngly as any man
th}:i tl!.ljltlei which I owe to Indis, there is no higher duty in my estimation than that
iy fi‘“" to my own countrymen. I believe that our countrymen at home have u
l;:n pah“in & serious grievance and that it is mo imaginary injury against which they

The injury on that occasion against which they complained was the duty
on the cotton piece-goods from the United Kingdom. History repeats
itself. Sixty years have rolled by: but the budget of this country is still
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based on the same vicious principle as it was sixty years before. 'The
Honourable the Finance Member believes in agriculture. May I ask what
is his agricultural policy? Has he laid down and formulated any agri-
«cultural scheme up to now, except the policy of laissez faire? What is his
solution for the food problem for the increasing population of India?

1 propose now to examine some of his theories. He says that industriali-
sation is no cure for unemployment. Let me take the case of a classical
industry—I mean the cotton textiles. The following figures are instruec-
tive. The number of spindless increased from 66 mnilligns in 1918 to 68
millions in 1920, to 85 millions in 1925, to 91 millions in 1680, to 97 millions
in 1985 and to 99 millions in 1936. Looms have increased tfrom 94,136 in
1918 to 119,012 in 1920, to 154,292 iu 1925, to 179,250 in 1930, to 198,867
wn 1985 and to 200,062 in 1986. The consuwnption of cotton by the Indian
mills wus practically the same in 1913 and 1920, namely, 2 million. bales.
In 1925 it was 22 million bales; in 1930 it was 2°6 million bales and in
1936 it was 3:1 million bales. These figures clearly show that while the
industry was practically in the same position between 1913 and 1920, it
was only after 1825, when protection wans given definitely, that the industry
‘has shot up and began to expand rapidly. It now provides. employment
to 417,803 men and supports 20,689,015 souls in ull, caleulating on the basis
of five dependants for every worker. The cloth imported into this country
is uluwst wholly wanufactured out of foreign cotton and not of Indian
-cotton, whereus the Indian mills use maoinly the Indian grown cotton. It
‘can therefore safely be asserted that nearly 29 crores worth of Indisn cotton
which is consumed by the Indian mills would not have been consumed but
for the growth of this industry, and the Indian agriculturist would Lave
been poorer to that extent. The wages bill of the industry amounting to
about 21 crores of rupees is no mean addition to the national income of this
country. Not only the mill industry but also the hand looms industry
has benefited by the policy of protection. The production of hand loom
haa rigen by as much as 40 per cent. after the protection was awarded in
1925.

A study of the development of the sugar industry, after protection was
‘given to it, reads-amaringly like a romance. ‘Within the course of the last
five years; the number of mille bave grown nearly five titnes and the total
production has incressed mearly ‘hree times. 11,56,000 more acres have
been pressed into sugar cultivation giving food to nearly 6 million agricul-
tural population. The amount received by the sugar canme growers has
‘increased from Is. 19 crores in 1926-27 to Rs. 84 crores in 1985-86. Out of
Rs. 124 erores which was the value of sugar manufactured in 1984-85, the
grower gets 6 crores, Railwuys 1.2 crores and salaries sccount for 2§ erores.
‘This industry now provides cruployment to nearly 2,000 science graduates,
10,000 clerical and managerial staff, and 100,000 skilled workmen and
labourers. These are the results of one single industry towards the relief
of unemployed in this country. And yet there is Sir James to ‘‘debunk’’
the theory that industrialisation is u cure tor unemployment.

T shall take one more m,ujor. industry which has provided employment
to thousands in this country. The Tron and Steel Industry of Indis within
M . . : ) b Pt
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about. 12 vears of protection is able to supply nearly 75 per cent. of the steel
requirements of this country. The number of men employed by Tatas.
gdirectly or indirectly alone is about 100,000 and their total disbursement is.
about Rs. 9 crores per annum. But then in answer to this, the Honourable
the Finance Member told us last yenr that ‘Oh. it wus a switch over’

of some people from agriculture to industry. This argument is based on:
the assumption that there is absolutely no surplus population in India, end’
that there is no unemployment at all. 8ir James Grigg would then say:

*‘Yes, but all these have been at the expense of the poor consumer.’’ These-
tears are indeed very touching. But let us see what the figures state.

The price of bars, structurals, plates, black sheets, galvanised sheets, ete.
now produced in this country are nlmost the same as the average for three-
pre-war vears (adjusted fo 10 per cent. dutv). When compared to 1924,
however, the present prices are 22 to 48 per cent. less. Does that show
that the consumer has Eeen bled white? Sugar is another point in instance..
When proper allowances are made for the pre-war sugar duty & per cent.
and the present excise dutv of Re. 1-5-0, which works out at 15 per cédnt.
of current prices, it can be safely stated that the net cost to the consumer-
is lower today than what it was 25 years ago. In'fact sugar is being sold
at the present moment cheaper than the rate worked out by the Tariff Board
as to what should be at the end of the period of protection of 15 years in
1946. And yet, Sir James applies handkerchief to his eyes whenever he
speaks about the poor consumer. Let it not be forgotten that spart from
the direct beneficial results, the indirect beneficial results of industriaslisation
are many and varied. For every single labourer, clerk or artizan who gets
a job.as a result.of industrialisation, five mouths in all are fed. For it is
well known that a family is nlways taken as a'unit of 5 persons.

Again, Bir, when we talk of industrialisation, it does not mean only of
large seale industries. The Inmdian politieian, economist and businessmen
have always held up as an ideal for India the possession of some large scale
industries and many small scale and cottage industries. Sir James is of
the opinion that agriculture is the only major industry, and do whatever
you want, vou can never make any appreciable difference in the numbers
supported by it. Does he know that prior to 1881 the number of people:
supported by agrioulture was only about 50 per cent. and the present in-
crease of agricultural population to nearly 70 per cent. is due to the deli-
berate murder of Indian industries by manipulation of tariffs? Does he
also know that besides the 50 per cent. supported by sgriculture, the rest
were dependent mainly on a number of industries? There is no country in
the world today which does not encourage its own industry by giving them
all sorts of help. Why should India slone, under the dispensation of Sit
James Grigg, pursue a policy of economic suicide? The Finance Member
said that as regards the protective taxation, the whole of it is paid by the
consuiner. . When he says this, I say he preaches very wrong economics.
There can be no generalisation like this in a matter like this. It depends
upon factors which are different in different cases.

Now, 8ir, having submitted my views with regard to the present protec-
tion policy, how it is worked and what are the dangers inherent in such a
policy, T shall point out what our goal, what our policy should be. Our-
goal should be maximum of industrial production with a national outlook.
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“T'o achieve this, our protection policy should be revised and thoroughly
overhauled. 1t should be bold in theory and thorough going in operation,
.comprehensive in its outlook, should be calculated and designed to develop
all industries, large and small, nascent and old, existing and potential. It
should seek to produce both for home market and foreign market. All the
restrictions and conditions imposed by Fiscal Commission must be brushed
aside. The procedure should not be dilatory, it should be as prompt as the
FEnglish system. It should be supported by lower freight rates in Railways
and shipping. I say that.such a policy of protection with suitable customs
tariff as its chief instrument supplemented by bounties\ in proper cases
will protect and promote our industries and will glso yield revenue for the
Treasury. In India, Sir, in law Courts, all the troubles begin after the
decree. In economics also, Bir, all the troubles begin in the execution of
the policy after it has been laid down by the Government and the Legis-
lature.

Now, Bir, I shall conclude with one short observation,—*‘industrialise
pr perish’. )

Mr, President (The Honourable 8ir Abdur Rahim): Before the discus-
sion proceeds further, the Chair would like to point out to the House that
there seems to be general agreement that the discussion of the motion for
eonsideration of the Finance Bill should be concluded today, and it is
anderstood that there is a desire to move closure between 4 and 4-80 p.m.
subject to the reply of the Honourable Sir Jamea Grigg. At the same time,
the Chair has been given a list of seven or eight more Members who wish
4o take part in this debate today, and if they all desire to make speeches, it
is Decessary that every Honourable Member should try to occupy as
little time as poseible,

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): 8ir, I rise
4o take part in this discussion to place before the House, especislly in the
Posts and Telegraphs Departments, certain matters in'connection with iny
community, and also to discuse other general mattors concerning the
Finance Bill and ths budget. I am sorry, the Honourable the Commerce
Memnber is nnt here, because, on a previous occasion, when focuesing his
myopic and diplopic vision on my legs, he had occasion to say that I
was ‘‘old and infirm"’, and that I was standing on my fore legs propped up.
I may tell him that as I hear him singing his swan songs, it seems to me
he is todsy standing on his last legs, and, as far as my legs are concerned,
{et me assure him that T am beginning to feel very firm standing on my
‘new legs, be it even nationalistic legs—fore or aft—as a matter of fact, 1
was only pulling his legs: when I said Government were standing on their
‘hind legs.

I have first to place before this House a very serfous economic problem
‘that faces the Anglo-Indian and Domiciled European community which
«<an rightly be called the gipsy community of India, and it is this.
All Provincial Governments demand provineial domieile qualifications to
estublish the right of being employed in their Provinecial Services. This
provincial domicile qualification is a great hardship to these communitizs.
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Let me give you an illustration of this hardsbip. Take un emplayee cn the
E. I. Railway—an Engine driver. He has to serve on that railway where-
ever he is sent and this railway traverses Bengal, Bihar, Central Provinces
and Delhi. S8ay he is stationed at Allahabad where his wife has a child.
He is then transferred to Dinapore in the province of Bihar, and his wife
has another child there. Then, he goes to Caleuttn and his wife has
another child there. Within his service he has three children and he
‘retires, say, t» Bangalore or -Dehra Dun. Those three children cannot
receive employment in any of the provinces unless they have the specifiad
provincial domicile qualification. The result is that our children are faced
with a handicap in life and they cannot get employment in any of the pro-
vinces, This rnatter was brought by me to the notice of the Governor cf
the United Provineces, he consulted the Government of India who took a
provincial referendum. The various provinces, except Aesam and the
Punjab, demanded certain domicile qualifications, the qualifications rang-
ing from birth to residence of three to ten years exclusive of educationgl
residence. Most of the children of these two communities are faced wi
this initial difficulty when seeking employment in the provinees. I think
we already have to fuce enough hardships in our economic problems, but to
add to it and demand a provincial domicile qualification worsens the posi-
tion, and I would, therefore, suggest—I am sorry the Honourable the
Home Member is not in his seat—I suggest that he will be so kind as to
considar this matter in a sympathetic light. Speaking, as T do on behalf
of, and with the support of, the Buropean Group, I would request him to
be so good as to take immediate steps to remedy this position. T suggest
that he should address all Provincial Governments requesting them to
exempt the Anglo-Indian and European community from any qualification
of provincial domieils . . . . . .

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Why
Puropean? '

Lieut.-Colonel Sir Henry Gidney: Not you. I request that he should
take steps, if possible, to recognise our accepted Indian domicile as suffi-
cient qualification for employment in ull provincial services in the country.
This is not a very difficult matter, and, I am surs, no cne in this Housa will
deny that this is a hardship and no one will deny to this small exemption
to these communities. In other words, grant us an all-India domicile.

The next point I desire to discuss, and T do so with some hesitation and
without anv desire to blame the Government of India, is the protection of
the dignity of Members of this Honourable House. 8ir, I know law is no
respector of persons. There cannot be one law for the poor and another
law for the rich, for, befors the Tribunal of British Justice we are all taught
to believe that there is no discrimination. But, 8ir, there are certain
aspects in the administration of law and justice which call for eriticism,
and, in doing so, T refer to the recent unfortunate arrest of one of our
most esteemed and Honourable Member, T refer to Rai Bahadur Seth
Bbagh Chand Soni. 8ir, I am sure, every Member from all dides of this
Honourable House will join me in heartily congratulating our esteemed
colleagus on his noquittal of the serious charges which were, without sny
enquiry or regard to his position in life, hurled against him and for _whmh
he sat charged before this House end before the whole of Tndia and
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England as a criminel connected with n crime of the very worst type. I
am not here to criticise, nor do I intend to argue the pros and cons of his
arrest. This is outside the purview of this House, but, Sir, I cannot
refrain from stating that, in my experience of now 40 years standing, T
have never heard of a case involving as it doeg, n most respectable Mom-
ber of this House, one of the most loyal servunts of Government and the
Empire whom it has honoured with a title, the leading public citizen of
Ajmer—cne who is held in the highest esteen hy the officials and others in
tue whole of Rajputana and whose financial ramifications permeate the
whole of Rajputana in that he is Treasurer and Financier to many States,
to Government and to the B., B. & C. T. Rly., in which au arrest had been
executed on such unjustifiable and filamnentary grounds. 1 know how the
arrest was exacuted, and there is no need for me to refer to it, in detail.
Suffice it tc say that the arrest was made without due enquiry or regard,
not only as far as the guilt of the ‘person wus concerned, hut as regwds
his standing as & Member of this House. That, of course, Sir, is a mattar
which, T am sure, the Government of India will arsuredly tauke vp .nd
gift to the bottom. Let me only vefer to the ignominious and undignified
manner in which the police arrested our worthy and esteerned collengue,
A police inspector {not a Deputy Superintendent of Police as is usual in
anch exccptional cases), was sent to his house in the earlv hoirs of the
morning, he wis asked to take off his jewels and to enter the police lorry
accompanied bv n police escort in which he was driven away to the police
thana. Szth Bhag Chand Soni respectfully protested at such an undigni-
fied mauner of arrest and such a1 unnecessary ‘insult to his position,
especially as & Member of this House. He asked quite reasonably to be
allowed %0 go to the police thana in his own car in which the police guard
could aceompany him. This was rudely refused him, and 8o, like an ordi-
nary criminal, he, an esteemed Member of this House, on the flimsiest of
evidence. and which, when examined, was proved to be no evidence what-
ever, was carted like an ordinary eriminal to the police thana, and, al-
though hz had been in residence in Delhi weeks heforce his arrest, attending
his work at the Legislative Assembly and Tovally supporting Government
on every occasion.

Mr. 8. Satyamurti: Ahl

Lieut.-Colonel Sir Henry Gidney: There is no use ah-ing it. Why not
eh-eh-ing it?

Mr. 8. Satyamurti: That is my comment on it.

Lieut.-Oolonel 8ir Heary Gidney: Don’t interrupt me, please keep
quiet.

He was denied the elements of courtesy. and decency by the police.
8ir, it is this act which I desire to emphasige and bring to the notice of the
Government of India, and it is this act whiech I call upon the Government
of India enrefully to enquire into and te tauke action, not only against those
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who were at fuult, but to see that such action is not repeated. What our
colleague has suffered as a result of this unmerited and quite unnccessary
arrest, only he could tell the House, but I can tell you, Rir, that as a result
of his arrest he would have been financially ruined, had it not been that
he had adeguate wealth to withstand the position and the rush that was
made on his Bank by depositors. Let me explain. The Imperial Bank
of India, cn hearing of his arrest, issued telegraphic orders to all its
branches in India to refuse the acceptance of hundis from Seth Bhag
Chand Boni. Any ordinary firm of bankers would have been ruined within
a few days. I shall not refer to any further indignities, but I de hove the
Government will take an early opportunity to associate themselves with
this Iouse in expressing their deep sense of displeasure and sorrow ut the
indignities to which ons of its honoured and respeeted Mem:bers has been
exposed and that it will do the amende honourable with Setli Bhag Chand
Som and asgure him in, no unmeasured and uncertain, A manner its sense
of regret that he should have endured such suffeting, such indignity and
such humilintion on a charge for twhich he was arrested and for which
there was hardly any evidence to prove, i.z., for attempting to bribe the
staff of the Finance Mémber to secure certain budget secrets before it was
read out in this House. I feel sure that there is not a single Member in
the Cabinet who does not echo the sentiments I have just expressed in
regard to this matter. I think, Bir, that our Honourable colleague, Seth
Bhag Chend Sonti, should be given some tangible absurance that this
House not only sympathises with him, but eongratulates him on his hon-
ourable acquittal and dssures him that he has not lost one iota of our
respect and confidence and which I hope the Government will join with
me nem-com,

The next point T wish to refer to is one of great importance, and that
iz the ruthless reduction in staff, reduction in privileges, ete.. of subordi-
nates of Government in its desire to maintain an expensgive new system of
reforms for which T ds not believe Government are today finaneially
prepared. We see before us on all sides a ruthless reduction in the sub-
ordinate staffs, a ruthless deprivation of their time honoured privileges and
vested interests. We see before ns many such deprivations, while very
little is done in regard to officials. Surely, the Government realise that
satisfaction, harmony and happiness among thelr staff ia their createst
bhulwark, Surely, the Government realise that no reforms can be intro-
duced or earried out without a happy and contented staff. 1t must also
realise that it is the biggaet employer of labour and as such it should see
that its staff. ahove all else, are happy and contented and they are not
racrificed on their alter of economy. This is not the position among the
staff todny. They have applied the axe of economy and retrenchment
ruthlessly among all subordinates. Tts desire, firstly, is to maintain the
reforms whieh they want to bring into operation; secondly, to maintain &
eorilv army; thirdly, to be able to pay high salaries to officials in India.
and last, but not least, to be able to pay a crore of rupees annually from
the tevenues of thig country towards the T.ee concessions. These are
matters which require the serious consideration of Government. Tt is
time that they reversed their policy. Tn my opinion, nothing short of a
complete stoppage of the T.ee concessions as also A 15 to 20 per cent.
reduction in the higher salaries will meet the situation. It is no use telling

B
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us that there is no raeiel discrimination, while you give starvaticn wages
to ihe subordinate statfi. You make a marked distinction between ofticials
who have a non-Asiatic domicile and those with an Asiatic domicile. You
give to the former extra pay and leave, full medical treatment, shorter period
of probation, Lee concessions, ete., which you deny to your Asiatic offi-
cials. Why this differential treatment on the question of domicile when
both do the same work? The subordinates today live on a starvetion
wage. Their pay has dropped so low that they find it difficult to exist;
much less live with the higher officials. Although their salaries have been
reduced, they can still enjoy their social amenities and rBlub life. Is it fair
that they should be given salaries which enable them to enjoy life and these
conditions be denied to subordinates?

Sir, I now come to the last and most important part of my observations.
1 refer to the Pests and Telegraphs Department with special reference to
the position of the Anglo-Indian community in this Depsrtment. When I
spoke on the Finance Bill on the 18th March, 1935, T casually referred to
the Posts and Telegraphg Department. It is my object, however, today to
deal, at & greater length, and #o I sball have to again refer to what T said
last year; but befare offering my criticisms, I desire to make a few brief
preliminary chservations regarding the working of this Department with
special refercnce to that part of the Honourable the Finance Member's
speech in which he states ‘‘The saving under working expenses is due partly
to economies in expenditure’’. Sir, in reviewing the Annual Report of the
Posts and Telegraphs Department for 1985-88, I am sure, other Honourable
Members of this House will join with me in offering my very sincere com-
gratulations to Mr. Bewoor, the able Director-General, on having halanced
his budget in the second complete year of his adrainistration of this huge
and important Department. -The turn over which was Rs. 47,000 for all
branches would, as in tha previous year, have uggregated to a profit of
many lakhs of rupees had it not been for the heavy expenditure that had
to be mel during the vear under review. under the heads of:

(1) Pensionary charges.
(b) Provision in full for depreciation.
(c) Expenditure on retrenched personnel, and

(d) Interest on Capital outlay and accumulated losses.

. T observe that the expenditure under Pensionary charges and Deprecia-
tion alone amounts to nearly 30 lakhs of rupees in excess of the sums ex-
‘pended during the previous year under these two heads and this explains,
in a large mensure, why no appreciable profit could be returned during the
year under review. 8ir, it is pleasing to know that this Department is
now bearing in full its own pensionary charges which, in the past years,
were assessed on actuarial basis. The incressed expenditure under this
head has bern largely involved by premature retirement of deserving work-
ers contingent on the policy of ruthless retrenchment during the past five
vears, and for all of which, my Honourable friend, Mr. Bewpor, is person-
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allv not responsible. Mr. Bewoor, it is evident, has striven strenuously
during the first two years of his administration to make the working of the
Department under his charge a success, and right well has he done so—I
take my hat off to him. B8ir, we are indebted to him for being the first
Director General in having, by campaigns of publicity at the prineipal
exhibition: in this country and by meang of handbills, coloured posters,
pocket guides and advertisements in the dailies, ete., notified the facilities.
offered by the Post and Telegraph Department in all its branches to the
uninforme3 public. The result of these campnigns, we may assume has
helped, in no small measure, to bringing the revenue up to almosgt 11} crores
of rupees which, T believe, I am correct in stating, is the highest on record
since 1925-26. Unfortunately, the expenditure which has been heavy for
the reasons alrendy stated at the commenccment of my observations was
due to causes outside the control of the adwninistration, have prevented
against better financial results. The volume of paid telegrams handed in
during the year under review has, T understand, beer .appreciably larger
than the average of tho last five years and indicates a gradual return to
normal trade conditions. I believe that this has resulted in a little surplus
revenue from the Telegrapk Department, though I believe the Post and
Telephona Departments are the two that have paid the most revenue. Tn
any case. this shows that the Telegraph Department is in no serious way
of being reduced as a means of communication by the public as was anti-
cipated. Tn giving the public and services interest first place, ns the
Director General has certainly done, it is necessary for us to remember that
the welfare of a verv large bodv of faithful Government servanta in this De-
partment, thousands of whom are holding comparatively humble positions
in life, in in public keeping and should be treated with sympathy in all
schemes and policy of economy. -

T desire now to deal in detail with the position of the Anglo-Indian com-
munity employed in the Posts and Telegraphs Department. 8ir, it would
rerve no veeful purpose if I were to delve into a detail analyvsis of the
various figures of communal employment in this Department from the vear
1982-33 when annual figures began to be compiled for the calender year and
nct for the financial year nor would much benefit be gained if an analysis of
cominunal figures, dating from 13th June, 1985, when the revised communal
orders came into force in this Department in accordance with Home Depart-
menl Resolution of July, 1984. T know.that the Directorate of this Pe:
partment will not ‘be able to agree on exact numbers, averages and percent-
ages of the total employed in this Department and the total of my com-
munity, but T feel T must refer briefly to this matter which is germane to
the rest of my ohservations. Sir, during the guinquenium, 1932—36. the
strength of the combined Departments (Posts & Telegraphs) has been reduc=d
by more than 10,000 whole-time employees, i.e., by about 10 per cent. in
the entire establishment. High as this percentage has been and int nse as
must have been the sorrow and suffering caused by loss of emplovment to
the unfortunate victims of enforced economy and their families, it is still
more so when its appalling effects on the Anglo-Indian community are con-
sidered. From the statements showing the composition of the staff during
the four years ending 1st January, 1986, it will be seen that, whereas on
the 31st March. 1986, out of a fotal of over 107,308 whole-time emplovees
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cf alt communities and ratings, only 2,666 were Anglo-Indians and Domicil-
ed Buropeans. I know this figure of 2,568 did not obtain on the 8rd Decem-
ber, 1982, but, at the end of the finuncial year, 31st March, 1936, it included
2,405 Anglo-Indiang and 161 Domiciled Europeans. It is possible that these
tigures are open to challenge by the Department but a few points here and
there will make véry little difference to my contentions. What concerns me
most of all, Sir, is that: If my figure of total employees in the Department
on the 81st Mareh, 1982, iz 1,07,398 and the total an the 81st December,
1985, is 95,6686 and which figure, let me add, includes all the inferior
servants whe ars paid from eontingencies, then the reduction in the tutal
¢stablishment during these five years amounts to nearly I1 per cent.
Whereas, with the Anglo-Indian figure taken at 8Ist March 1932, and
including as it should, 161 Domiciled Europeans, gives a total of 2,568,
which total fell to 2,169 on the 31st Dec¢ember, 1985, i.e., a drop of 897, this
works out to a reduction of 154 per cent. in our employment. In this
connection I am prepared to admit that if one excludes those inferior ser-
vants who are not paid from contingencies from the total employed in the
Department the figure comes to about 84,107 which gives a higher parcent-
agre of reduction in the total number of employees of the Department. But
I submit this is not & correct way of arriving at a proper reduction or per-
centage, I may be wrong, I speak subject.to correction.

Now, Bir, I propoge briefly to refer to the recruitment of Anglo-Tndians
during the four years 1932—85. '

b i n

! Total Total number of
Calender. i number Anglo-Indians and Domiciled
! recruited. Europsans recruited.
i
i
1932 R A 77 1 22
1988 . . . . . 2,681 31

i Mt;at' of theme b::onw to
> lower grade olerkshi
and clerical nol;-.

1934 B 8 L 45| gazetted ratings.
i
[
1935 . - 2,808 63
i
|
Total .| 9,526 161=1:79 not 5% on the

f whole as is required.
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This total of 161 Anglo-Indians who were recruited during these four
years are as detailed in the following table.

: p—— e pe————— = r— —pe——
] Non- [
} Clarks, | Gazett .
Wireless lupperand | non- | Tnferior
Poriod (year ending). {Operators.| lower cletical ' servants. ! Total of all ratings.
‘Diviliom.' miscel- |
, laneous
i stafl. |
- .- I! . : —_—
(®) ® | @ @ (o) ®
$1st Devember 1982 . | 2| 12| 5 3|2
i i . including one
318t Docember 1933 . | S T N U 1 |31 § Gazetted
K i | i officer.
318t December 1934 . | o 27 P I 45
' | ; 1
318t December 1935 . | 1, 28 83 | 1 |63
| 4 | 85 ‘_40 i. 5 el

—— —— o

In stressing this fact, Sir, I am aware that there has been no recriit-
ment of telegraphists in the Operating Branch since the year 1980, a branch
in which the Anglo-Indian cemmunity has been alloited 20 per cent. Now,
8ir, of theve 161 new appointments, one is a gazetted officer and four ure
‘Wireless Operators, the reat are of low division clerks, non-clerical and
non-gazetted lower divisional personne! and inferior servants. There has
been no recruitment. of telegraphists and the intention, therefore, appears
to be to recruit Anglo-Indians to the lowest grades of clerkship and other
lower ratings all of which start below an finitial salary of Rs. 45 and creep
up, in 17 years’ service, to the maximum of Re. 85. I notice from this
table that there has been no direct recruitment of Anglo-Indians into the
upper division clerkship, which 8 made by promotion of senior lower divi-
sion clerks generally after they have reached their maximum in the lower
raiings. Sir, the non-gazetted, non-clerical ratings in thig Department are
1 undersiand, treated superior servants (so s a postman) smd they pro-
bably include caretakers of buildings, telephone operators, time-keepers in
telegraph offices, inspectors and delivery peome in large offices nnd others
who do not belong to regular cadres in this category. 8ir, I submit, with
all respect to my Honourable friend, the Director General, that the recruit-
ment of such people is casual and thould not be brought if it is brought,
into the reckoning of Anglo-Indian percentages in the Department. Tt will
be noticed algo that some ‘‘inferior servants’’, five in number, have salso
been recruited and no doubt these include telegraph messengers, mail
runuers, ete. It will be noticed that this drop of 15.4 per cent within four
Fears hos occurred despite the recruitment of 68 Anglo-Indiang in the
Year 1035-36 to the junior clerical and lower non-gagetted staff. Sir, in
stressing this point I do not desire to deny my gratitude to Mr. Bewoor
for offering employment of some kind to these employees who must have
been starving due to unemployment and he can rightly sav that these
Anglo-Tndians voluntarily offered themselves for these non-clerical non-
gazetted jobs even as inferior servants and he ig no doubt right, because
with the present acute state of unemployment facing the community, there
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are sections mainly of the worst type of the community who are prepared
to take any wage rather than roam the sfreets in quest of employment wnd
starve. But whal strikes me ae a disquieting feature is that there has been
no recruitment during the past six years to the Signalling Department. 1
know this is not the fault of the Department but it certainly reduces the
earning capacity of my community, who in the past, were very largely
smployed in this Department.

Sir, I now give a statement showing the number of Anglo-Indian and
Domiciled European employees in the Pdsts and Telegraphs

13 Noox. Department from 81st March 1982 4o 31st December 1985:
Gazetted. Non-Gazetted Stafl. 8
3 lg: |es | B. |9 |33 OIS
HLEE I
L. 0 . -
H] =2 : o k] . 5 W
e JHLRE A AR TR IR
= A ‘3-,3 2 'S_‘g & | gey
el |Bws | 8% S | (B | 28| B
LR CTAR FRE LRI IR R
_ et (et et AT |87 1877 &
.I i___-__
I. (a) (b) (0) I (d) ‘o) [ ()
S1st March 1932 . | ', 221 234 gp | 1703 319 | Not 2566
i | shown
31st December 1932 . 189 II 160 01 1508 353 9l 2309
: !
3lst December 1933 Wb 174 I 160 78 1314 |l 31T 64 21687
31st December 1034 . 165 152 05 | 1263 ' 384 00 | 2148
! | ! |
81st December 1935 | 187 | 142 94 1213 l 384 169 2169
[ i - A USSR R
Increase - or decrease —  —54  —92 +5| —490 | 65| 4160 | —397
on 31st March 1932, | .
i—24-49 —30-3%| +5°69,|—28:7% +420-39,(% — Not|—15-4
'. %I %| % ;01 % o ok inluzé
a8 figu- | than
: ! ‘ res for | four
l 3lst yoars,
; ! ] March
i : 1932 not
. ! ] avail-
! ] ‘ able.
|

A careful examination of this entitles me to summarise the position
as follows:

The community has dropped in numbers within a little over four years
by 24 per cent. in the Gazetted ranks, nearly 40 per cent, in the Engineer-
ing Supervisors (General, Technical and Telephones) ratings and 28 per
cent. in the Signalling establishment in which, in the past, they have been
chiefly employed. The loss of employment in these branches is deeply
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felt and deplored, in view of the impoverishing and depressing effects of un-
employment on & community which has never failed to acquit itself
meritoriously over a period of 75 years in storm and stress, on frontier
and field of battle, in malaria and beast-ridden jungles and swamps, on
the frozen mountains and scorching deserts, in short, wherever dutv
required them in this farflung sub-continent. One has only to take bis
mind back to the immediate past when the General Service in the Tele-
graph Department and the Engineering Supervisors Departments were
manned almost entirely by Anglo-Indians and Domiciled Europeans. Tt
was these two Denartments that broueht the Posts and Telegraphe
Department to their present state of efficiency. The General Telegraph
Service is no more, it has been replaced by a local Telegraph Service on
80 per cent. lower salaries and as for the Eneineering Supervisors Depart-
ment the recruitment has been practically closed to the community for:.
the past six years.

Staggering as the above reductions must appear when considered in
relation to the entire service, it is even more so when statistics bearing
on the staff und salaries on the Telegraph side alone are considered. The
prospects of the Traffic staff have been seriously affected by excessive
retrenchment of the personnel in the entire branch and revisions in the
cadre, gradations and salaries of Deputy Superintendents, Telegraph
Traffic, by transference to a long term time-scale, have lowered the average
salaries of the personnel in these ratings. These retrenchments and
revisions are not in keeping with the assurances afforded by the Govern-
ment of India in the Department of Commerce and Industries. Sir, on
the occasions of the amalgamation of the Posts and Telegraphs Depart-
ments by Resolution No. 3062-3036-101 of April 1914 and again in a
letter No. P./1-Camp, dated the 11th November 1925, the Homourable
Member-in-charge of the Department of Industries and Labour confirmed
the assurance that the pay and prospects of existing members of the
Service would not be adversely affected by any scheme or re-organization
recommended by Departmental Committees. These changes have affected
all commmunities alike and to illustrate my point I would quote the follow-
ing statement which will show this:

[
Number Reduced
Grade. sanctioned in - PB'Z:!H‘IQD
in 1925. 1935 to rop.
- S |
Superior Traffic Class I, Pay Rs. 1,000— 14 3 789
50—1,600. [

Buperior Traffic Class IT, Pay Ra. 360— 35 24 319,
20—550—-700. .
Deputy Superintendents, Traffic, Grade 20 15 259,

A, Pay Rs. 500.-20—600.
Deputy Superintendents, Traffic, Grade M 25 329,

B, Pay Rs. 350—20—450.
Tolao,gsuph Masters, Pay Rs. 2756—15— 353 159 55%
' Tota) . 456 226 0%
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fir, I stand aghast at this whole-sale reduction effected on thé findings
of the many retrenchment committees thet have sat within the last five
vears determined to effect considerable economies in the Post and Tele-
graph Departments. This reduction of 230 out of 458, or more than 350
per cent. of the entire controlling and supervisory appointjnents is
definitely drastic and appslling und, when it is considered with a heavy
fall in the operative establishment and the raising of the stgndards of
efficiency both in operation and supervision, it will be geen that a heavy
strauin has been placed on the entire traffic establishment; a strain which
is bound to tell in time on the men. Sir, it ir well khowh that telegraph
traffic employees start early in life and serve the Government, as a rule,,
for more than 86 years. The incidence of promotion is such that they
do not normally attain the position in the ‘“Traffic Bervice Class IT"
before the thirty-first vear of service and the fiftieth vear of their Hves.
They have absolutely no hope whatever of earning mare than four incre-
ments in a time-scale which starts at Rs. 850 per menserh gnd rups
through fifteen stages before the maximum can be reached. The exist-
ence in 1925 of two grades of Deputy Superintendents (Traffic) made it
possible for 20 of the most senior (out of a cadre of 54) ta hold the upper
grade of Rs. 500—20—600 for a few years before retirement and after
many years of loyal service. Subsequent reduction in the number of these
appointments and their mergence in 1935 in a single time-scale cadre
““(Class II Traffic’’ has not only lowered the aversge income of these
employees during the last three years of service, but affected their
pensions very adversely. The promises of Government given in the Resolu-
tions already referred to are thus completely stultified.

Even if it is conceded that substantial refrenchment was necessary as
a measure of economy, there is no justification, ejther for dropping Class
I Traffic Appointments down by 78 per cent. and seriously stifling promo-
tion of deserving employees, or for placing subordinates, promoted to
junior gazetted rank ‘‘Traffic Class II"', at the advanced age of 50 on
a time-scale which runs to fifteen stages before the maximum could be
reached. Tn view of this, the reconstitution of ‘“‘Telegraph Traffic Class
IT" appointments into two grades, as was strongly recommended by the’
Telegraph Establishment Enquiry Committee of 1982-88, and the restora-
tion of at least 8 or the 11 Superior Traffic appointments, Class I, which
were withdrawn as a measure of economy, call for immediate attention.

Confidence, in respect to pledges and prospects as well as in the
stability of employment, constitutes the main spring of attraction for
service and the more the public realise this, the better the recruits who
will be attracted to Government employment. I submit, with all the
emphasis at my command, that frequent retrenchments and variations in
conditions of service and salaries will ultimately destrov confidence and it
behoves Government to obviate this by the stabilisation of employment
and rehabilitation of the disgruntled emplovees. Bir, this, as far as I
have been able to gather from the limited statistics at my disposal, is
the actual position today of the community in the Posts and Telegraphs
Department and it only serves to remind one of the past history and
treatment that has been accorded to the community in other Government
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services which they were mainly instrumental in developing. I know,
Sir, that Mr. Bewoor, when rises to reply to iy figures, will quote official
statistice showing that I am wrong in certain details, percentages and
totals. I apologise to him if I am wropg but I would add that I have
not in my possession an army of office clerks and figures to help me in
arriving at my totals and percentages, but with all these disadvantages, 1
submit, Sir, that my totals and percentages are, on the whole, fairly
accurate.

Now, 8ir, I come to a more important aspect of the employment of
the Anglo-Indian community in the Posts and Telegraphs, and to develop
my point I find it necessary to dip into past history and compare it with
our present condition. Sir, at the outset I admit that Mr. Bewoor is
entitled in his reply to say that he has, more or less, given effect to the
instructions he has received from time to time regarding the recruitment
and the position of the community in the Department which is under his
able control. There is, however, only one provision which will entitle him
to thie view and that is, provided the community has aceepted the correct-
ness of the distribution of the percentages and remuneration he has made.
But the fundamental point is that we have not accepted his distribution
as correct and in aocordance with the Government of India, Home Depart-
ment Resolution of July 4th, 1984, or with section 242, sub-sections (3)
and (3) of the Government of India Act, 1985. Now, Sir, it might be
said thet it is useless to base our present day claims on the past associa-
tion of the community in this Department, but it is on this very association
that section 242 of the Government of India Act has been formulated and
based. I shall not again stress the pledge given by the Government of
India in the Department of Labour and Industries Resolution 3062—3088
—101 of April 1914, or of the Honourable Member-in-charge of Labour and
Industries’ letter No. P./1-Camp, dated the 11th November 1925 and
which distinetly pledges the word of Government that the pay and
prospects of existing members of the service (all communities) would not
be adversely affected by any scheme or reorganisation by Departmental
Committees. Bir. it will be apposite for me here to quote from the reply
given by the Government of India in September 1928 to the representation
made by the Anglo-Indian deputation in London, in 1025, before the Secre-
tary of State for India.

This is what that reply says:

‘“Bee no reason to anticipate that the number of Anglo-Indian its 1
decreans to any marked extent in the near future.” 5 recraite. - would

. 1 ask the Honourable Member to run his eye down the tables I have
given him and to see whether this pledge has been fulfilled or thrown to
the winds especially in regard to the Fngineering Bupervisor's Branch?
Sir, a reference to the relative part of this despatch will indicate that the
Government referred omly to the Telegraph Department, they did not
mention anything ahout the Postal service which, in itself, supports our
gmm. today, that we have never been ordinarily recruited into the Postal

ranch of this Department. At the time this statement was made by
the Government of India (for instance in the years 1928 and 1929), tha

percentage of Anglo-Indians recruited to the Telegraphists’ grade was 57
per cent. snd 76 per cent.. respectively. Mr. Bewoor, 1 am sure, will
admit that there has been no recruitment of Telegraphists since the vear
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1980. I, therefore, ask him and the Government of India in the Depart-
ment of Labour and Industries a pointed question and I want a definite
reply: On what basis did it fix the proportion of Anglo-Indian recruitment
to the Telegraphists grade at 20 per cent. and which is a reduction of over
40 per cent. of our original strength in the Telegraphists Section of the
Department? I know the Director-General will reply that if he gave us
our original percentage and, according to the Government of India Resolu-
tion of July, 1934, he gave the Muslims 25 per cenf:, it would leave a
very small percentage for the other communities. Sir, I have never made
such a ridiculous demand, for I appreciate the fact that the strength of
my community in the telegraph side can never be what it was even 7
years ago, but I submit, with all respect to the Director-General, that in
reducing us in this Section of his Department from 57 per cent. and 75
per cent. to 20 per cent., he has neither carried out the injunctions placed
on him by the Government of India, Home Department Resolution of
July, 1934, nor has he paid ‘‘due regard’’ to the past associations of the
community in the Telegraph Department as he has been called upon to
do vide section 242, Government of India Act, 1935. The Director-
General must appreciate, remembering the fact that it is in the Operative
ranks the majority of the community in the service are employed, that
this suspension of recruitment would inevitably bring down the number
of Anglo-Indians employed in this Branch rapidly within the next few
years. The Telegraph Establishment Enquiry Committee’s recommenda-
tions tended to deplete the strength of this particular Branch and the
forced retirement of the senior members of this Service, consequent to
those recommendations, mainly affected the Anglo-Indians who occupied
most of the senior appointments, and yet I ask what regard was given to
this obvious fact? None. Today we find their places have remnined
unfilled, and what is worse still, recruitment has been suspended for the
past seven years; and, over and above all this, the Government of India
have thought fit to reserve only 20 per cent. of future recruitment into
these ranks. The only consolation the community is offered is that a
larger number of appointments are ensured for them by reserving for it
5 per cent. of non-gazetted non-clerical grades, besides the said 20 per
cent. (which reservation now exists only on paper).

Sir, I should like to inform the Honourable Member that I hm.re
received reports from various circles that the Post Masters General in
the Provinces are unable to secure qualified Anglo-Indians for the posts
reserved for them in these clerical grades. I have repeatedly pointed out
that the community forms the backbone of the Indian Auxiliary Force
and being essentially an urban community, and owing to the difference in
mode of life and standard of living, would find it difficult to accept service
outside the Presidency towns. It was for this reason, which has special
reference to defence purposes, that I appealed to the British Parliament,
even after the distribution of the percentage had been made by the Gov-
ernment of India, early in 1985. This diffusion of the community from
the Telegraph to the Postal side will only result in discouraging the
genuine members of the community from seeking service and, if the
gomewhat better class do seek service under these impossible conditions
of pay and prospects, it is because their parents in the Department who
are on the generous old scales of pay are able to maintain them to hve;
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a condition which will be completely altered in 20 years time, when most
of the Telegraph employees will be on the new starvation scales of pay.
What is likely to happen is that non-Anglo-Indians will seek these appoint-
ments, masquerading as Anglo-Indians, for it is very rarely that an
Anglo-Indian will take up an appointment as a clerk, and if he does it
will be only in a Presidency town office. Sir, the principles underlying the
distribution of the percentage reserved for the community in the Post
and Telegraph Department, under the Governmment of India Resolution cf
4th July 1934, were laid down in para. 9(2) of the said Resolution. Tt

states:

“In the Posts and Telegraphs Department, the same principles will be followed us
in the case of Railways for safeguarding the interests of the Anglo-Indian and Domiciled
European community which at present holds about 2.2 per cent. of all auhordmnke

posts, etc.”

Now. Sir, in sddition to this specific injunction which I submit, the
Department has not followed, I now come to the Government of India
Act, 1985, section 242 (2) and (8) which also lays down, in emphatic
terms, the manner in which the appointments should be distributed in
the Telegraph Department to its Anglo-Indian employees. This section
distinetly states that it should be distributed in association with and having
‘““due regard’’ to the ‘’'specific class’’, ‘‘category’’ and ‘‘numerical per-
centages and remuneration of the posts hitherto held by the community"’.
[ say, Sir, the reservation for the Anglo-Indian community of 20 per
cent. in the Telegraphs and five per cent. in the Postal branches is not
only an utter disregard but a complete reversal of our usual and ordinary
appointments in these two departments. On the other hand it seems to
me, Sir, that the Government of India appear only too willing and ready
to accept any reformn or recommendation made by any Departmental
Enquiry Committee which seeks to reduce the strength of the community
in the particular branches in which they were chiefly and “‘ordinarily”
employed in the past in large numbers. Conditions of recruitment have
been altered in such a manner that in those Departments to which the
community was recruited to the extent of 50 per cent. up till 1929, it now
rarely gets a single appointment in the year. I refer to the Telegraph
Engmeer}ng Supe?vlsors grade. S8ir, this Department &s I said before was,
at one time, er}tn'ely manned by Anglo-Indians, it was they who till &
few years ago did much of the pioneer construction work of the Telegraph
pepartment but for reasons unknown to us, the then Honourable Member-
in-charge of this Department completely altered the terms of recruitment
into this Depa}'tmant end which was entirely reserved for worthy and
capable subordinates of all communities. Sir, this Department was
converted into an All-Tndia Service and today entrance into it is by am
open competitive examination, 50 per cent. from outside direct reoruit-
}nent and 50 per cent. from subordinates. This division is a mere farce
or, very few subordinates are capable of competing with graduates which
were suddenly found necessary for this Department and which had, since
its inception, been efficientiy administered by skilled practical subordinates.
Bir, this is a glaring instance in which the community—its worthy and
tnedt subordinates have been suddenly, not gradually, deprived of employ-
nghi(:lfc?tptvr in sgv:re competition with Indian graduates) in a Department
ask. why w ﬂ‘;_ ut & few years ago largely and ordinarily employed. I

+ Why was this done and I repeat it is a glaring case of prejudicing the
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interests of the community and depriving us of our vested interests—
indeed a claim to which we were entitled as are also Indian subordinates.
Sir, it seems that economies introduced in the revisions of scales of pay
have also been directed towards reducing the prospects of those senior
Anglo-Indians who are slready in service. In my speech last year, I
pointed out that whereas, in pre-war days, the Anglo-Indian telegraphista’
pay was Rs. 50 to Rs. 200 per month, in the post-war period, i.e., after
1920, this was increased to Rs. 80 to 250 per mensem. Today it is Rs. 45
per mensem risigg to Rs. 120 in over 20 vears service. Here alro. in the
desire of Government to increuse the salaries »f the lower paid staffs of
the Department, such as linemen, postmen, ete., which have been in-
creased from 100 to 200 per cent. in many cases, Government seems to
have picked the Telegraphists, a department in which Anglo-Indians predo-
minated, as their sacrifice to economy. The reductions in the initial and
maxima salaries of the Telegraphists grnde have been reduced 47 per cent.
and 52 per cent., respectively. Hven the prospects in the Telegraph
Department have been considerably reduced by the reduction of the
number of higher appoiniments, such as First Division and 2nd Division
appointments from 14 to 3 and 85 to 24, respectivelv—appointinents
which were previously opened to promoted Telegraphists. Correspondingly
I presume there has been an increase in the prospeets of the Postal
subordinates. Honourable Members-in-charge of this Department have
rightly devoted their attention to improving the standard of living of their
inferior servants; for postmen and others have got their salaries increased
to almost double of pre-war time, a salary on which they can live although
even they, today, are complaining. Sir, this increase of pay naturally
caused increased expenditure on about 10,000 lower staff and ar a result
of this "the Department finds itself, today, faced with top-heavy ad-
ministrative charges regarding salaries. Sir, it is a significant but undeni-
able fact, that all attempts at economy in these two departments appear
to have been directed mainly towards reducing the salaries and prospects
of promotion of such sections of the Department in which Anglo-Indians
have been predominatingly employed in the past. as I said before the reduc.
tion in most cases has heen as much as from 50 to 80 per cent. in salaries.
This reduction, 1 repeat, has been contrary to all the pledges and promises
given by the Government and contrary to the orders of the Government
Resolution of 1934 and section 242 of the Government of India Act, 1985.
I ask, Bir, does Government seriously ccnsider a change that entails a 50
to 60 per cent. reduction in salary to be a gradual change in the economic
life of the community? Does the Honourable Member sincerely think
that this is having ‘‘due regard’’ to the past association of the community
in the Telegraph Department? If he does, then 1 stand staggered. 1f
he does not, the remedy is obvious. But, 8ir, it is to be remembered that’
by closing down a Teleeraph Office, the number of Anglo-Indians who will
be effected will be much smaller than the number of inferior staff and
linemen (belonging mainly to other Indian communities). The fack
which should be borne in mind is this: by forcing the resignations of Tele-
graph Masters on the ground of retrenchment, and by allowing the casual-
ties oocurring in the operative ranks to go unfilled, the earning capacity of
the community is reduced to a considerable extent. This would undoubted-
Iy result in a dislooation of the economic structure of the eommunity. Tn
this connection T would draw the attention of the Honourable Member_tn
para. 2 of the Government of India Resolution of 4th July 1934, which
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lays down the object underlying the protection envisaged in that Resolution,
1amely:

u idering this general position the Government of India have also to take
into I:ccf)?:::t thengclaimn ?f Anglg?lndiana and Domiciled Europeans and of the De-
pnmd Classes. Anglo-Indians have always held a large percentage of appointmenta
in certain branches of the public service and it has been recognised that, in view of
tie degree to which the comnmunity has been dependerrt on this em‘ploymant.,.ue‘r_n must
be taken to prévent in the new conditions amything in the nature of & rapid displace-

sent of Anglo-Indians from their existing position, which might occision s vrolemt.
?iilocation :ﬁ the economic structure of the community.’

Futthet, the resolution says:

“The ingttuctions which follow in regard to the employment of Anglo-Indisns ;}5
Domiciled Europeans in certain Departments are designed to give offect to this policy.

Bir, with these facts facing the Department, I ask them, in all serious-
ness, to consider whether they have csrried out these instructions. The
figures T have placed before this House show a reduction of 400 appoint-
ments in the operative ranks, of 92 appointments out of 234 in the Telegtaph
Engineering Supervisors grade and of 54 appointments out of 221 in the
yazetted ranks, sll of which have been brought about within a period of
rive years by the Government's acceptance of schemes of retrenchment
and introduction of new conditions of recruitment and service. Sir, none.
will say that such huge reductions ean hardly be in consonance with and
m obedience of the Policy declared in the above quouted para. of the Gov-
ernment of India Resolution of July, 1984; nor can anyone in this House
say that it is in consonance or that it showe any, but utter disregard to
the policy enunciated in the Government of India’s reply dated the 12th
September 1928 to Anglo-Indian deputation that waited in London on the
Secretary of State for India. B8ir, when I delivered my speech on the
general discussion of tho Railway Budget I entered into details as regards
the violation by that Department of certain parts of section 242 to the
Government of India Act. It is unnecessary for me to repeat those views
on this matter. I will only add that évery word I uttered in that speech
upplies with equal force to the violation of that seetion by the Department
controlling the Posts and Telegraphs Department.

8ir, when I raised the question of the interpretation of section 242(2)
in this House on the 18th of February last and while I admitted that the
Government of India had given partial effect to the sub-sections, parti-
cularly in regard to the distribution of the over-all percentage reserved
for the Anglo-Indian community in the subordinate Railway services, T
contended that the Government had not acted on the mandate contained
in the sub-section regarding the remuneration of the posts. I, today,
ask the Honourable Member of Labour and Industries that, if the words
of the section relating to the remuneration of the posts were not intended
to be effective, what was the purpose of the Houses of Parlinment unani-
mously passing the relative sections? In Maxwell’s ‘‘Interpretation of
Btatutes'' that great authority says:

““The words of a statute, when there iz & doubt sbout their meaning, are to be
understood in the sense in which they best harmonize with the subject of the enmctment
and the object which the Legislature has in view."

In support let me quote what Sir Austen Chamberlain, M.P., suid
in the House of Commons on the statutory value of this section, whick
formed an amendment to the India Bill. He spoke after Lord Eustace-
Peroy had replied on behslf of the Cabinet, when he stated that tke-
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injunctions implied in this section were not a facade, but a valued state-
.ment ‘‘of the standard by which the Railway Authorities must act’’. Sir
Austen Chamberlain enid:

“The Honourable Gentleman who has spoken will be grateful to the Noble Lord
YLord Eustace Percy) for the explanation he has just given. For my part I accept
it as a satisfactory explanation. I think that the words introduced in another place are
an effective guarantee for the fair treatment of the class of community whose case
is under discussion. It is not the words themselves, but I think the SBecretary of State
in another place (House of Lords) used some rather loose language in describing whit
they were and what they were not. What I have hitherto understaod by a declaratory
law was that, when doubts had arisen as to what the law was, it was itively
-declared to be so and so; that, in fact, the Legislature lzl_rofmes to restate clearly ihe
existing law and not to introduce an eniirely new law. That is a very different thing

in connection with sach an amendment as this, that it is purely declara-

from saying,
tory an tgst it does not bind anybody to do mfﬂu.ng ‘1 think  thosa words were
rtunate and gave rise to misgivings which have found expression today. After hear-
my Noble friend I am satisfied that the words themselves are right and wrll do

i,
wzat_ we want done.'

It is, therefore, necessary in this instance, I mean, in the aperation of
section 242, as far as the Post and Telegraph Departinent is .concerned,
to consider what were the circumstances under which' the particular see-
tion was adopted by the British Parliament. Sir, on the 2nd April, 19385
the late Sir Reginald Craddock. moved 'in the House of ‘Commons an in-
noouous amendment to the effect that *‘in reeruitment to such posts and
in recruitment generally for railway purposes (the Railway Authority)
shall have due regard to the past association of the Angio-Indian com-
munity with Railway BServices in India”’. Parliament, by a very large
majority, rejected this amendment, but in replying to the debate, the
Parliamentary Under Secretary of State for India enunciated certain
principles for- the distribution of the reserved pereentages. Subsequent
‘to this, representations were submitted to members of Parlinment praying
for statutory protection, both in regard to the correct distribution of the
reserved appointments and the salaries of those posts, in view of the
revised scales of pay published after the issue of the Government of India
Resolution of 4th July 1934. It was as a result of these representations
that Lord Lloyd moved the amendments in question and the speech he
delivered on that occasion clearly indicated the object the Legislature,
which adopted those amendments, had in view. The speech, as far as it
related to these two matters, resds as follows:

*“My Lords, T have some reason to hope, after a consultation with my Noble Friond
(referring to the Becretary of State for India) that he will feel able to accept the
smended terms of my amendment as it appears on the paper. You will remember
“that there was a shorter amendment originally put down. That has now been ampli-
fied to meet more especially the anxieties of the Anglo-Indian community. One was
with regard to the percentage of posts to be kept for them and the other was not
only that they were to have the percentage of posts but were to be kept employed
in the same classes and character of employment as they had hitherto enjoyed. They
had very good reason for anxiety over this.

There hae also been added the word ‘remuneration’ which ; i
them, because, the scales of pay have deteriorated so terribly hiu“re::;{ t!:::ax;:ﬂ:.r::td t'Io
might tell your Lordships that a European or Anglo-Indian boy fireman only " ts ten
rupees a month for the first few years. You will realise how impossible it is fg:rlan -
‘body to live on that pay. These are matters which I believe are being enquired inlz
Theyhare al‘; very gﬂl":i and, therefore, I am grateful to my Noble Friend for allow-
: ;:g ':‘ :w w.irbou:erintl.x’t’mm on’ to come into the amendment, as well as his sympathy and
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The mandate to the Posts and Telegraph Authkority (also Railways)
to have regard to the remuneration of the posts hitherto held by the com-
munity, was, therefore, inserted by Parliament, the Secretary of State
for India agreeing, for the one and only reason that the scales of pay had.
—to quote Lord Lloyd's words—'deteriorated so terribly in recent
times”. The Honourable the Railway Member in replying to my demand,
while complaining against me for drawing a distinction between him as
the Railway Member and the Government of India, gave his ‘‘own”
individual opinion as to what section 242 meant and how it should have
been worded if anything else had been intended. If the Government of
India had the matter under consideration and if he were not in a position
to inform the Legislative Assembly of the stage at which the matter
stood, he could have said so. As regards his own opinion, 88 an indivi-
dual, and which I may add is at distinet variance with the Houses of ,.
Parliaiment and the alternative interpretation he preferred, I shall not
cross swords with such a legal luminary as the Honourable Sir Muham-
mad Zafrullah Khan. T haveé already stated facts and I bring this to the
notiece of the Honourable Member in charge of the Posts and Telegraphs
that the words in this seetion should, in my humble opinion, be undar-
stood in the sense in which they best harmonize with the subject of the
enactment and the object which the Legislature has in view. This object,
none ¢an deny, was the protection of the Anglo-Indian community—its
jobs and their remuneration. If, in the opinion of Parliament, a correct
distribution of the reserved posts in itself could afford the community the
protection which it was Parliament's responsibility to ensure, the words:

“and garticulnrly to the specific class, character and numerical percentages of the
posts hitherto held by members of the community’ )

should have been quite sufficient. Moreover Mr. Butler, Parliamentary
Under Secretary of State for India, in replying to the debate in the
House of Commons on the 4th April, 1985, on the amendment moved by
the late Sir Reginald Craddock, did not mention anything regarding the
remuneration of the posts as s distinguishing feature, or as a guide in
the distribution of the reserved appointments. The words ‘‘remuneration
attaching to such posts’’ were inserted at the instance of Lord Lloyd
and the object of this additional provision he sought to make and which
was unanimously accepted by both Houses of Parliament, is clear fromn
the text of his speech quoted above. I, therefore, respectfully submit,
no one has any right, today, to adduce a different reason for the inclusion
of these words in the Statute. Any interpretation whiech is sought to be
placed on those words should be in the light of the objection which Lord
Lloyd, as mover of the amendment, had in view and expressed. The
Honourable 8ir Muhammad Zafrullah Khan suggests that they mean
‘‘the remuneration which is attached to those posts’’. The actual words
in the section are ‘‘remuneration of such posts’’, that is to say, ‘‘the
remuneration of the posts hitherto held by the community'’. It certainly
could not have referred to the remuneration which those posts at present
carry, vide the new scales of pay. If it were so, the reference in the
section to the question of remuneration becomes absolutely meaningless
and a camouflage. 1 submit, Sir, that the British Parliament, with its
wide experience in legislation, could not be guilty of this charge, especi-
ally when dealing with the prptection of the interests of a community,
the responsibility for which protection had been specially placed on its
shoulders by the Government of Indin themselves, vide the Government of
India Despatch on Constitutional Reform (September, 1880). Furthermore,
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confirmation of this view can be found in the remarks of the Marquess
of Zetland, Secre of State for India, in the House of Lords, on the
24th July, 1985, and the speeches of Lord Wolmer, Lord Eustace lercy
and Sir Austen Chamberlain in the House of Commons on the 30th July,
1935. ‘‘Remuneration of such posts’’, therefore, necessarily refers to the
remuneration which the posts hitherto held by the community.earried in
the past and not to the revised scales of pay introduced in the latter part
of 1984. And the Railway Authority and the Government of India, in
other mentioned departments, are bound to observe that ‘‘standard’’ m
carrying out the mandate of the British Parlisment in this regard. Sir,
to my mind it is not a question of the British Parliament esking the
Government of India, or the Honsurable Members in charge of Depart-
ments to ‘‘fix the remuneration of the members of the Anglo-Indian cem-
munity, when holding certain posts, which should have reference to
some standard of living whiech I (8ir Henry Gidney) has in mind’’, &
the Honourable Member for Railways would have it. It is merely a
question of having ‘‘due regard’’ to the remuneration which the ‘‘posts
hitherto held by the community’’ carried, prior to the introduction of the
revised scales of pny. These posts. in the Posts and Telegraphs Depart-
ment, also carried certain salaries, whutever might have been the considera-
tions which influenced the Government to fix those rates in the past, and
the relative section of the Act charges the Department to have ‘‘due
regard”’ to those salaries, in the same manner as the Government in the
Railway Department has given effect already to the provisions regarding the
distributiot of the posts with ‘‘due regard’’ to the particular category,
character and numerical percentage of the posts hitherto held by the com-
munity.

Sir, the inference the Honourable the Railway Member tried to draw
from my remarks, regarding the ‘‘common grievance’’ and ‘‘common
action’’, is, in my opinion, entirely unjustified. To my mind those remarks
of mine had nothing whatever to do with the acceptance or rejection by
the Government of my interpretation of section 242, When I uged the
words ‘‘common grievance'' and ‘‘common action’’ 1 referred chiefly to
the curtailment of past and existing privileges of subordinates and the
imposition of new conditions of service; for instance, the restriction of
leave rules, reduction of over-time, deprivation of privileges, e.g. pass
rules, increase in house rent, heavy reduction in the scales of pay on
the ground of ‘‘no diserimination’’ and ‘‘standardization’’ and other al-
lowances, etc., ete., I did say snd I meant it that should the Honour-
able Member décline to give any information what the Government pro-
pose to do the community would know exactly where they stood nnd
would be able to take whatever action thev thought necessary for their
future relation with the Railway Service. Burely, Sir, it could not be
interpreted ss a threat. In any case I am not afraid to say, as far as the
community id eoncerned, we do not share the view that reliability and
even lovalty connotes obsequious acceptance of whntever the employer may
be pleased to do with regard to the conditions of service of the em-
ployee. T go so far as to say that, any revision of salaries and depriv-
ation of other well known privileges, should be done after taking into
gome account the opinions of the employeea concerned, indeed—these
opinions should, #s far as possible, be an expression of the will and the
desira of the employees and, in paying no attanti-n to this. I submit,
the Government has acted, not only in an arbitrary and unjust manner,
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but has deprived the employees of any veice when they made such -drustic
changes in the past conditions and prospects of its hundreds of thousands
of -employees.

‘8ir, I 'have enterefl into these details .to show how seriously :in my
-opinion ‘the Anglo-Indian community has been prejudiced in a Department
shat it has largely ‘helped 'to bring to ‘its present state of efficiency. The
records of the past history of this Department beer ample testimony to
my statement, but T use no idle words when I state that.l am seriously
perturbed as to ‘the fate of the community in this Department end, if T
am 'to judge the future ‘by the present, not the past, then the future of
the community ‘is indeel not an enviable one in this Dgpartment. [Fhe
‘Honourable Member, no doubt, in his reply will prove to this HHouse .that
be bhas maintainetl ‘the ;perceritages given:to us as iper .Government of
Indm resolution of ‘1984, 'but he, I am sure, will not be able to stute on
the floor of this House ‘that he 'has carried out section 242 of the Govern-
ment of India Act, 1935, as has the Railway Department in two .of its
shree sections for, had he done so, he certainly would..nat have -divided
our employment with a 20 per éent. reservation in the Telegraph -hranch
in which we were mainly employed and increased our percentage from a
decimal to five per gent. in the Postal -depadinsent.ih: Wil 4w were not
generally employed. Bir, I know, he will say he ‘hme .done this for the
benefit of the community and I thank him for his genuine-solisitude, but I
am not prepared to sccept that. *We, rightly or wrongly, -think that we
have been ruthlessly deprived of a reasonable percentage in the Tele-
‘graphs in which ‘'we ‘were mainly employed andl unreasonably and against
our wishes employed 'in ‘the ‘postal department which in our opinion,
Tightly .or wrongly, offers less' prospects than ‘those in the telegraph side.
We ulso submit that had he carried -out scetion 242 of the Government
of India Act and paid ‘‘due megard’’ to our past associationms in the Tele-
graph Departinent we -would not have been deptived of the percentage we
enjoyed in the Engineering Supervisers' Department, nor ‘would he have
consented to reduce our salaries, as has heen done, from &0 to 60 per
cent. of our initial pays.

8ir, .I apologise to this House for the length of my speech, but as it is
most likely to be my swan-song, I feel it incumbent on mwe to enter into
full details, as far a8 my limitel figures -sliow me to do -and which, 1
again admit, mey be wrong:in detsils and.eo plaee -before -Gowernment, I
hope, for the last time, the prejudicial effect on the eommunity by the
improper operation of the Government .of India +Reeolutien of 1984 and
'section 242 of the Government of India Ast. Before I coaclude I desire,
notwithstanding the criticisms I have made, to assure the Honourable
‘Member-in-charge of this Department, that no one appreciates more than
T do the sdlicitude, the equity and the kindness of heart that he and
Mr. Bewoor have shown towards the employment and .retention of Anglo-
Indians in his Depattment. ‘T am sure he will be the first to admit that,
a8 g community, we have played no small part in developing this Depart-
ment. But, Sir, my. duty as a-repressntative of my community in this
‘Hongursble House and my fruitless efforts in the past to obtain some
redress, have forced me o state here and now that .the community has,
for years, not reeeived a square deal'in the Telegraph .Department. It is
no use telling me .that the -Government of India Resolution of 1934 hes
‘been strictly adhered to when you-have so reduced the salaries.of ‘the com-
‘munity .employed in this Department as to render them almest a star-
.wation wage. Furthernaore, it .oannot be denied ‘that.the Depantment has

Cc
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denied to us the benefits which are inherent and mandatory in sectiom
242 of the Government of India Act. B8ir, I do not wish to enter into
an acrimonious controversy with the Director General of the Posts and
Telegraphs. I have too great a respect and regard for him for I know
that, if he could, he would help the community, for he will not deny
that our standard of living is higher than that of Indians employed in
certain sections of this Department. I, also, am prepared to give way
if he proves that my totals, percentages and figures are, in minor points,
wrong, but I feel sure he will agree that roughly speaking I have not
strayed from the truth. In any case, Sir, I have placed my cards on the
table and now expect the Homourable Member to make a full reply to
the various points I have raised. I would conclude my remarks by asking
the Director General of Posts and Telegraphs to be good enough ta consi-
der the advisability of restoring, at a very early date, to these unfortunate
men of all communities at least some of the privileges, prospects and
emoiumgnta which have been withdrawn from them. I would agk him
to consider:

1. restoring ab least three out of 11 of the Chass I Superior Traffie
appointments which were ruthlessly rétrenched; -

2. introduecing two grades of Buperior Telegraph Traffic Officers, of
which at least 25 per cent. should be in the upper grade;

8. increase in the percentage reserved for the community in the
Operative ranks from 20 as at present to 40 per cent.;

4. to arrest a further drop in the proportion of Anglo-Indians and
Domiciled Europeans hitherto employed a8 Supervisors in
the Telegraph, Telephone, Technical and Wireless Engineer-
ing branches and in the Signalling Engineering branch;

5. that he be pleased to sanction & special reservation for the com-
munity in the Telegraph Engineering Supervisors Grade
(with due regard to the community’s past association with
the Branch of the service) and at the same time confming
the recruitment to the Posts reserved for the community in
the Postal service to the Presidency towns only;

6. reopening training schools for recruitment of Telegraphiste, both
Indians and Anglo-Indians, in view of already heavy attenu-
ation of trained operators and the prospect of an early rise
in Telegraph Traffic; and

7. reconsidering in terms of section 242, Government of India Act,
1935, the specific classes, category and numerical percentage
of the posts held by the community in the various classes of
the Telegraph Department, and specially having due regard
to the remuneration of such posts.

8ir, let me, in conclusion again express my grateful thanks to Mr.
Bewoor and let me ask him, in all sincerity, to realise that I do not use
the superlative when I say that the present salaries offered to the Anglo-
Indian community in the Telegraph and Postal Departments are abso-
lutely inadequate for the community as it exists today: I-f he l}aa anv
doubt of the validity of my claim regarding the operation in entirety qf
section 242, sub-sections (2) and (8) of the Govéernment of Indi-a Act, it
‘is his duty not to pasy ‘‘no regard’’ to these injunctions, but, if he has
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any doubt to refer this to proper authority for a correct interpretation of
this seetion and I hope he will not delay in doing so. If I have in any
way hurt Mr. Bewoor’s feelings, let me assure him that such was wholly
unintentional and, moreover, most of my wails refer to a period before
he assumed the reins of his office. The Department, 8ir, is fortunate today
to " have such an sble and sympathetic Director-General, for he is a pride
to India and can always be held up as an example of what an Indian can
do when given a chance to show his intrinsic worth.

8ir, I apologise for the length of the speech and I thank you for your
indulgence.

~ Maulana Shaukat Ali (Cities of the United Provinces: Muhammadan

Urban): Sir, I do not think I will take very long to ventilate my little ,
grievance. I will mention only the recent elections and my own personal

experience of them—what I found there; what lad been promised by the

Government and ‘what has been’ aotually done; and what we get when we

.come and ask for redress. I hope .I shall confine myself within proper
-limits in what I have to say. Before I got up, I gave notice to the Gov-

ernment whip that I would very mueh’ like ‘the Hémourable-the Home

Member, Sir Henry Craik, to be.present to hear what I had to say, so

that it may not be said that I took advantace of his absence to sav things

which were not correct. (An Honourable Member: ‘‘He is here.”’).d am

glad and grateful that he is here, though I would have said myv say

whether he was here or not; but I want to be fair, and to fight fair. T

have been a fighter and I am not ashamed of fighting; but I prefer peace

and T want to be friendly; though if a fight iy forced on me, I am too
heavy to run away: that is an advantage! If vou remember, Sir, Dr.

Ehan Sahib proposed a Resolution in this House in the last Simla Session
asking that the Government shouid issue instructions that the Government

officials should take no part in the elections in the interests of one candi-

date or the other, and I will quote a few words in order to refresh the

memory of Members in the Houss. The Honourable the Leader of the

House, Sir Nripendranath Sircar, said:

*“On behalf of the Government I am anthorised to accept, and I do accept this
resolution. ('‘Hear, hear’’, from the Congress benches.) . . . . T am anthorised to
accept the resolution as also the amendment, and I say either or both of them. I main-
tain that nonrinterference in elections by Government servants has been the palicy of
Government—I am not talking of public servants in the sense used in the Resolution,
because there are public servants who are not Government servants—like the servants
of the Calentta Corporation, who have decided to take part in elections, I am not
concerned with them—I am confining myself only to Government servants.”

~8ir, T am also confining my remarks to Government servants and rnone
else. Further on, he said:

“T maintain that non-interference by Government servants in elections ought to be
and has been the policy of the Government. I state that deliberately and T assure the
House that that policy will be continued. I may further state that I desire to make
it perfectly clear that while accepting this Resolution and the principle enunciated in
-it, I.am not admitting the charges which have been made by my friend, Dr. Khan
Bahib .. . . . I there has been a failure, if there has been a breach of the instruc-
tions which have been issned or of the orders given by Government, it is not because
Government directed or desired them or encouraged them to act in the manner they
did, or because Government acquiesced in their actions, but they have happened in
spite of the Government having'taken all steps. I ask the House also to consider
whether it is not inevitable that whers the organization is so very large, defections are
bound to take place in spite of all reasomable steps taken by high authorities.”

: c2



2018 LEGISLATIVE ASSEMBLY. [16Te MarcH 1937.

[Maulana ‘Shaukat Ah.]

Sir, T followed the Honourable the Leader of thc House and I began
m this ‘way"

“I rise 'to Bupport the Resolution and I am very glad indeed that the Honourable
the Law Member has accépted it and has ‘promised to ‘o his otmost to see that no
official, either directly or indirectly, takes :‘part in the cothing electidhs "

I will leave out the portiohs 'fdlluwing, ‘because Sir Muhammad Yakub
and 1 are friends now. Then I referred to the woman's seat for which

Begum Muhammad Ali contested-—I leave all that out as it is personal;
and further on 1 said:

*“I warn you, 8ir, that in the next few months, you may hear that there was a case
against Maulana Shaukat Ali for murder, or for dacsity or for elopement (Laughter);
you may hear that there is a case against me for bad livelihood And what not. I-am
perfectly willing to face all this and you should see that the official orders’ are carried
out . . . . I heard that the same officer, Major Nethersole in charge of Moradabad said
to a visitor that 'if any one tells you that T want to favour this man or that man,
hand that man over to me’, but I wart to tell you all the sanie, ‘lock at the idiocy
of ‘this Governmeént, they are issuing orders tliat we should -be 'impartial, but orders
or no orders, T will play my usual game’.”

I ‘may say he did play tHe Usdtl gatite . . . .

‘Mr. Prési@etit (Tht 'Morourable Bir Abllur Rihitm): What is  the
Honourable Member ‘reading from?

Maulana Shaukat Ali: Lepislative Assembly Debates of Thursday,
‘the Tst October, 1936 . . . . .

Mr. Presidénit (The Hondurable Sir Abfiir Rahim): Tt is there for any
Honourable Member to read. The Chair does not ‘think the Honourable
Member can be ‘aflowed to read 7t at lerigth 1like this.

Maulana Shaukat Ali: T onlv wanted ‘to refresh evervbodv’s memory.

Mr. President (The Honourable Sir Abdur Rahim): No. The Chair
wannot allow that.

Wadlina Shadkat ‘Ali: T want fo show -that every pmrpise mad(_‘ h_v
{his Government was brokén. T do mot ‘Want ‘to ‘read this book—it is
a nuisance to me to have to réad it: T mérely Wa_nt_ed to Iremmd ‘the
officials of the promises thev made. 1 am sorrv you stopped me. because
T wanted to refer to the Home Member fmﬁ to the promises he mnd'e.
He said no case has been brouzht up in this House b'e,vond 8ome news-
paper reports. I have the report of the Home member s speech here with
me to the cffect that the Government shr'dl not yntn_rfere in the e(.llt.actmna,
and if there be any grievance or complaint about interference, 1recfd or
“ndirect by “Government officials, it would be lnokegl into. ]I’Ie said—
«T¢ vou have anyv erievance. if vou have anv specific comp n.t_r‘af,. r-squ
ean come to us, and ‘e shall po into the matter very ;tholzoughl_v . . .:11-,
1 did brine to his notice the gross Hl__‘é!ﬁbh‘_o'f 'thj_al promfse m_Mc_)mda a_é
Qir. T could not move my montion for' adjourrimént, ?}emnsp jfon} sai
the matter was not decided vet. and so it .opuld not be allowed. 1!? :ﬂ_vs
r.espect. your ‘decisions and rulings. ;I -tha.nk +he whole House will bear

ith me when T say that T, Neve 'févér Guedtioned vour rulings or _vqurt
:\:ghnﬁtv nor have 1 ever disobeyed ‘your instriétivne. Then T brough
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an amendment to the Resolution. That too was dissllowed in my absence
and because I was late by only five minutes. The ineeting started at
11, and finished at 11-15 and I came to the House at 11-20. Then, Sir,
f made an appointment with the Home Member at the advice of certain
friends,—I won't tell you their names. I have hardly asked any questions
in this House. I have always preferred to go to the Heads of Departments
instead of publishing my grievances. I have been to almost every Member
of the Executive Council, except perhaps to the Finance Member, because
E know nothing about finance. Even if he hands me a copy of his budget
speech 10 days before he actually presents it to the House, and even if
he puts an extra duty on any article, I will not be able to make even
five pice extra out of it. (Laughter.) I have been to the Honourable
Sir Frank Noyce, and I always found him to be very kind and courteous.
I have been to my friend, Sir Muhammad Zafrullah Khan, and very often,

d I found him also to be very courteous. I have been to Sir Jagdish

rasad over the Haj question, and other matters, and he was also extre-
mely kind and courteous. I have been to the Honourable Sir Henry
Craik tp discuss the question of the Lahore Shahidgunj mosque. I went
over to him after these two amendments and censure motions, and I
asked him for the good name of his Government, in the good name of
his officials, he should see that his orders are properly carried out by his
officers, I wanted him to see that his orders were not disobeved by his
officers in Moradabad. I wanted a public inguiry about their migbehaviour
because in that case I would have led evidence before it. At the same
time I was very anxious that there should be no partiality shown for
any of the candidates, that there should be a fair, and square deal, because
otherwise they would have no chance for free elections. 1 made an
appointment with the Honourable the Home Member at his house. 1 am
very glad he is here. and let him say whether what T am saying today
is true or not. I explsined to him how I was umpired out, I explained
to him how Begam Muhammad Ali was umpired out, how the application
of another wag turned down. Maulans Bashir Ahmed. I also explained
to him how Rai Bahadur Sardar Singh. one of the biggest zemindars of
Moradabad, a man whose family received property and jagir after the
mutiny for good services, 3 man who was a8 Member of the U. P. Conncil
for 11 years, who wag Chairman of the District Board, was dealt with,
because he had the temeritv to stand ur against the Collector.  Of
coyrse, T have no quarrel with the Collector, I have no fear of him or
anybody else, I can always take care of myself. If the Collector or any
one sbuses me, T will not hesitate tp retort and give back with interest.
If anybody fights me, I will not hesitate to fight with greater force,—I
would rather die than accent a disgraceful surrender. But T want to be
a friend of everybody. I don’t want to qﬁarrei with any ope. TIf vou
quarrel with me, T shall not hesitate to quarrel with you. Therefore,
[ made an appointment and went to the Honourable the Home Member's
house, but I do not know why he did not show me the same courtesy as
before. He was probably angrv that T had gone to him with this com-
plaint, Sir, T spoke to him without any excitement, I spoke to him with
abgolute restraint. But when I rgised this question of interference in
elections by officigls in Moradabad, Major Nethersole and Syed Bashir
Hyder, he turned round said: “Do you slander our officials’’? T say.
Sir, he will be an impossible man who can slander Major Nethersole
—the Collector and his Tahsildar! If the Hopourable the Home Member
hed inquired from his own frignds like Sir Muhammad Yakub. Sir

-
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Muhammad Yamin Khan, or from uny of the officials who represent U. P.
Government in this House and in whom he has confidence they would
have told him what sort of a notorious man Major Nethersole was and
he would have been satisfied. If he had enquired from his Local Govern-
ment about this officer, the Home Member would have got a correct
picture of this man. I went to him with a genuine grievance, complaints
about which I had abundant proofs which I was going to produce—bhefore
the cnquiry committee—but then I was told by the Honourable the Home
Member—'You slander our officials’. Sir, there was .not the least justi-
fication for a remark like that. Still I kept quiet and said—'‘You
promised us in your speech that should there be any interference by our
officers in elections we should bring such complaints to your notice. Here
is the speech vou made to the effect that if there was a definite charge
or complaint, we should come to you'’. Sir, you will not allow me to
read that portion of the speech of the Home Member . . . . .

Mr. President (The Honoursble Sir Abdur Rahim): The Honourable
Member has stated the facts. That is quite enough. It is not necessary
to read the whole speech.

Maulana Shaukat Al: Thank you., Sir. Before I had put my case
in hand in five minutes he interrupted me,—whether he did so through
ill-health or mot, I cannot say, or whether it was the fact that he had
had no lunch. that too I cannot say. But, Sir, I had 150 miles by ocar
through the night, I had to sit up all night in the car and, I reached at
Delhi 4 o'clock in the morning. I reached the House only 5 minutes
late unfortunately, and so I was not able to ventilate my grievance, but
you had decided against me and gave me. a little reprimend. You
certainly meant well and I did not mind it. Now, to revert to my grievance
T went over to the Home Member with my grievance. He said—"‘Go to
the U. P. Government''. Then T said—'‘Why should I go to the U. P.
Government? I represent the U. P. in this Assembly; you made a
promise to us that in case any specific complaints ubout interference in
elections were brought to you, you would look into them, and, therefore,
I have a right tc come to you''. Then he said—''Get out of my house™.
Sir, T then also used language which was unparliamentary and which
I don’t want to repeat here and I left his house. Let him repeal word
for. word what T said to him and what he replied. B8ir,—''I have a right
to come to you, and to the Members of this House. I would not have
bothered you but for the specific charges against Major Nethersole ‘and
T can adduce abundant proof. Fverv man in Moradabad knows Major
Nethersole and Syed Bashir Hyder. Tf an impartial inquiry were held,
I assure you that you will find a most immoral, corrupt administrator in
the district’”. Sir, this officer is not an 1. C. S. man. He was a militarv
officer, he was in charge of some aeroplane. He had an accident and
hurt his head. He was shunted on from the military to the civil side.
He should have been put in command of the British forces at Aldershot or
at some other place but he should not have been thrust on the poar
people of Moradabad. He wants to break every law, he laughs at everv
authority. I he takes a. fancy to some ome, he will advance his
interests right or wrong; if -he has a hatred for some one, he would use
everv means to ruin him completely. He is very well known to the U. P.
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Government, and it is this man who interfered with free elections. In
spite of his interference through his officers, Sir, we defeated him and
we have won. I am prepared to cite 80 or 40 true and genuine cases of
people with whose free votes he and his officers interfered. Tt is
ngt the Collector who fought with us. If I desired to fight with any one,
I would have fought him also, I have fought with the biggest in the land,
but I wanted to win the elections, for my part and not to fight any. Sir,
I have been a rebel and an outlaw, as you all know. I had the honour
of seeing Governors and Viceroys and they had always shown me the
greatest courtesy. [ have had my fights with them. But today I want
«co-operation, 1 want friendliness to prevail, and when I am trying to work
in that friendly spirit, I get abuse, because perhaps they think that
this kind of co-operation of mine is not sufficient, they must have abject
slavery. (‘‘Hear, hear’’ from Congress Party Benches.) Where am I tq.
go?  What are these promises worth? The Honourable the Home
Member may or may not apologise to me, but I have given him as much
as he gave me. Then, Sir, what & contrast! I was boiling over with
indignation owing to that incident and yet I had to go immediately to my
Honourable friend, the Law Member, with a friend who was a Peshawari
an] who arrived here from Caleutta about a ecase of repression, and I
asked him to see me for two minutes, though I had made no previous
appointment with him. He said: ‘‘Whenever you come, why take two
minutes, you can talk to me for two hours if vou like”. I told the Law
Member all I wanted to tell him. He took down notes and gave me a
patient hearing. Whether he has done anything for me or not I do not
Imow; at least he gave me every consideration and courtesy. If the
Honourable Member had made an enquiry, even from Members who
come from Moradabad in this House, from Sir Jagdish Prasad—he could
bave learnt something about the gentleman. What is the use of treating
ug like this? There will be shortly a by-election in which I may have
to fight an old friend, s Khilafat worker, though I still hope that we may
come to some arrangement by which this may be avoided. But I may
tell you this that I do not want any help from any collector or magistrate
or police ofticer-—I will deal with my friends there, and they will deal
with me, and whoever wins, we will shake hands. I know the Congress
candidate, I know him better than anybody else. What we want is
complete impartiality, and we should have courtesy from everybody. 1
have got friends, Englishmen and Indians, many friends on the other
side of the House. I had been 17 years in Government service and I had
nothing but courtesy and kindness then, and even during my internment
they kept up their friendship. I hope the Honourable Member will be
good enough to order an enquiry and allow us to lead evidence, and then
he can decide what he likes on the merits of the case. If the evidence
is considered concocted or wrong and I cannot prove my cese, I give
them full euthoritv to hang me. 1 hope that the Honourable Members
on the front benches will show us courtesy and give us justice which they
promise freely. (Applause.)

Mr. Ganga Singh (Burma: Non-Europesn): Mr. President, I thank

1ru.  Yyou very heartily for kindly giving me an opportunity to speak,

especially as it is'the last occasion when a Member from Burmea

will rige in this House to apeak. It s my duty to express the views of the
people of Burma as to what we think about the Government of India.
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. 8ir, wherever there is British administration, we have many grievanoes
to present, many lamentations to bring, because the attitude of the British
Government (wherever it is) towards Indians, is that of a step-mother.
Very many speakers before me have protested against the Finance Biil on
the ground that it is not in the national economic interests of India. Sir,
all the money got goes to maintain that topheavy administration which
forges chaing to increase the slavery of India. This money is utilised for
the maintenance of that army which not only keeps the paople of India as
slaves but it goes further and makes other nations also slaves. I would
not omit at this time to mention one thing. Some of my. Honourable
friends have heard about the martial race. I may tell them that I belong
to that race, but it iz & shame on our part to stand before snother nation
and say that we belong to that martial race which takes away the liberty
of other people. It has lost its own home and it goes to other peoples’
homes and makes them slaves. Those Indians ‘who-have been to foreign
lands or have met foreigmers—I assure you when an oesasion comes to
talk sbout India they try to hide their feelings, they try to hide the fact
that they belong to that race which is making other peoples slaves. The
lamentations are too many as I have mentioned, but I would proceed to
mention the other indignities that this administration heaps on Indians.
overseas. The Indians overseas are nothing but slaves and I do not think
that they have got any right of assertion to be men because they are
sleves af home and they must be slawes abroad. A slave has got no right
to be master anywhere if he is & slave at his own home. This administra-
tion in Indis has reduced him te such a level of slavery that he is not only
bodily a slave but also mentally, from which we do not think there iz any
escape in' the near future. The British administration in India is like a
wooden cake. It has got inbo the mouths of Indians, but it is too sticky
to be pulled ous. Neither we ean afford to swallow it because that means
slawery for' ever, nor can we pull it out because of this administration
and this army, which is keeping the cake in. These are a few salient
factors whieh T think every man and wommn of India laments. By this
expreswion, ‘‘Indians’’, I should not be understood that I separate the Bur-
mans. Burma is & provinee which by nature was within India, bub it has so
Rappened that ib is going to be separated from India from the 1lst April
next. I will not go into the merits of separation or no separation, but I
would say that this separation is intended to keep those people beyond the
Bay alaves for a longer time than Indisms. Honourable Members must
bave read or heard that the firsb step of British Imperialism to keep the
people of Burma away from the polities of India is to increase the postal
rates between Burma and India. We went to Burma centuries before the
British ever knew about Burma. The British Government should have
realizsed that the relation between the two countries is not a relation of &
few years, but one of centuries. It is the British administration which
has started this game. This is the first game of the British Government,
to divide and rule whenever they can, sub-divide, bisect and disect and
then rule.

Then, I come to the duties imposed on sugsr and silver and the postal
rates. The sugar industry in a very few years has grown wp to such an ex-
tent that it has resehed its manhood and able %o face the competition of
the world but the Britisher does mot like that a2 poor Indtan should est
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sugar because he thinks that the Indian mouth is rot fit for sugar. It
might bring stomach troubles, diabetes and other troubles. I was quite
surprised to hear the other day on the floor of the House a Government
Member saying that a large number of the people of India are eating gur-
I would ask him how many Government servants eat gur.

Mr. A. K. Ohanda (Bengal: Nominated Official): I eat gur.

Mr. Ganga Singh: I am pleased that he takes it, more as a pleasure,.
not as a neeessity.

Then, Sir, by u trick of high finance, I can assure this House, every
woman of Burma had lost every ounce of her gold. We do not know what.
is. meant by high finance, but I know that by some jugglery every womap
of Burma has been made to part with her gold ornaments, and if & census:
is taken, it will be found that even five per cent. of the women of Burma
have not got gold. Then, as regards silver, it is luxury of the poor. The poor
could hoard. little silver, but the attention of this benign Government has
been turned to it as well. I assure the Finance Member that if one more
jugglery of high finance is performed the silver also will be gone. This is:
high finance and 1 take it that high finance is to deprive other people by
hook or crook of things with which thev would not part otherwise. With
regard to the generasl condition of the people of India, and when T sav,
India it includes Burma also, there are very few actual necessities of the-
people. First, he needs clothing. S8econdly, he needs food and thirdly.
he needs lodging. With regard to clothing, he needs it to cover his body.
Food he wants to sustain himself and he wants house a place to live in to.
give him protection from external influences. 1 shall now examine what
percentage of the people can clothe themselves properly to meet the eli-
matic conditions. T can assure the Honourable the Finance Member that
the people of Burma, who used to wear silk costing Rs. 10 to Rs. 12 have-
%ow substituted it with Japanese cotton clothes which cost not more than

8. 1-2-0,

- 'Il‘zxe Assembly then adjourned for Lunch till Half Past Two of the
lock.

The Assembly re-anssembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

Mr. Ganga Singh: Sir, T will continue from the place where I left. 1
was mentioning that the needs of a person were clothing, food and houses
to live in. You have to examine this question, namely, how many peopl»
in this countrv are properly clothed, properly nourished and properly
housed. Sir, T need not go into the details of this question. Govern-
ment and the Honourable Members of this House know that a very large
percentage of Indians have not got sufficient clothes to cover them, suffi-
ciertt food to nourish them. and proper sanitary houses to live in. This
is apparent from the unemployment we have in this unfortunate land,
where a very large percentage of the people are unemployed. Sir, this
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evil is due to the policy of the Government, because the Government want
%o exploit our people for their own people in ¥ingland, and for that exploita-
tion they help other nations also to exploit us. (Hear, hear.) This un-
employment question is the question which will decide the fate of this
Administration in India. Sir, if there would have been 8o much unemploy-
ment it England and if England did not have so many colonies and 8o
many dominions and so many other possessions to send its educated inen
to, 1 can assure this House that then the “unemployed educated men of
England would have exploded and finished England by new. Sir, it is the
good Iuck of England that it has got so many places on earth to supply
emplovment to its people. Sir, this curse is cnly appreciated by those who
have this evil at their doors. Unemployment is increasing, and the Govern-
ment pay no regard to that. Sir, our unemplcyment can be removed by
starting industries in this country snd making the country seH-supporting
with regard to those articles that are required in this land; otherwise I can
assure this Government that this is the thing which will finish them. There
need not be cther causes. There may be any kind of steel frame to govern
us, thev mey have any martial races to back them, but this unemployment
is the explosive which will burst them, :

Now, Bir, T would like to say a few words with regard to the Constitu-
tion that has been given to my province and to other provinces. Sir, the
reforms were the result of the thankfulness of the British nation in 1917,
because the Indian Army, and the Indian people, by their supply of all rlw
producte, saved the homes of the British, and there were Englishmen who
did realise that it was India which saved England, and it was because of
this appreciation that the reforms were granted to us, and it was that fresh
thankfulness that made the British give us the reforms and thus resulted
the system of dyarchy. Sir, we had dvarchy for about ten years and then
came the time for its review, and we all know how many years were
spent in considering and examining that question. Now, the present Con-
stitution that has been given to my province and to the other provinces
in India is another display of divide and rule; there is nothing substantial
in this constitution. This constitution has taken back from us whatever
was given even in the dyarchical system. Governors of provinces are en-
shrined under the Aect as the perfeet bureaucratic rulers. Whatever
popular opinion desires to have done, they can do that, but
the Governor can veto the whole. That is the chief aspect of the constitu-
tion. Bir, T can assure the Benches opposite to us that the Constitution
conferred on Burma is most unsuitable, because the framers of that Con-
stitution all the time had cast their eyes upon the idea of Hindu-Muslin
disunity, of divide and rule. This is not the case in Burma. There is
one class, one community. 8ir, that Constitution is bound to go.

Now, Sir, I have a grievance against the Postal Department; that iy,
we have got a verv large number of postal employees working under the
Central Government. Now, when the postal rates are raised to the ampire
rate, it is natural that the traffic in the postal articles will go down and
the result will be to remove those persons who are at present serving u
that service. That service demanded from the Department that when the
Central Government was leaving them, they must have an assurance of
the security of their gervices. Those who have a desire to get their transfers
to India should  be allowed to have the transfers and those who are in
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India, but have their homes in Burma, should be allowed to have their
transfers back to Burma. 8ir, I am the President of the Rangoon Postal
Union in Burma and my Union did its best to represent this matter, but
nothing so far hag been done, Secondly, Sir, I have a message from the
Muhammsadan community in Burma that the grave of our ex-Emperor
Bahadur Shah lies in an undignified way, which Government should not
have allowed to remain in that condition. He lies under one shed of cor-
rugated iron sheets and the members of the Muhammadan community are
<doing their best to make a dignified grave for that exalted person. The
other day, in reply to my question, I was given a certain amount of assur-
ance of what the Government of India are willing to do. If they really
translate their word into action, it will be very much appreciated.

8ir, T again renew my grievance about the increase of postal rates and
T would like to place on record a number of telegrams that I have received
from the different Chambers of Commerce and other bodies in Burmn,
Caleutta and Madras. Here is a telegram from the Chettiar Association,
Rangoon. They say:

“Communiqué published today. Empite postal rates apply from Burma to India.
Telegram rates also raised. This is opposed .trade agreement; should maintain status
guo. Affects trade adversely resulting fall in revenue. Ask anthorities for necessary.

action.”

I have received a telegram from the Chettiars Association, Madras; I
have also received another telegram from the Indian Chamber of Commerce,
Calcutta. I have also received a telegram from Mandalay saying that o
public meeting was held and they protest against this increase. Sir, I
have got a large number of messages in this connection and I do not desire
to take up more time of the House. I would, however, like to mention this
that T had an interview with the Member in charge and he assured me
that they will give their consideration to this matter at a later date. In this
connection, Government of India might say, that in this case, it is the
Government of Burma which has first started this increase. 8ir, both
countries have got great trade relations and the postal rates should be
gettled by mutual consent. It is right and proper on this for India to
safeguard the communications of its nationals. There is a very large
number of Indians in Burma, four or five lakhs of labourers and aboui
<ight lakhs others. The Indians view this increase of rates with suspieion,
and they fear that Burma may not become another SBouth Africa in the
near future at the hand of Britishers. Bir, T give thig warning to this
Government that it will be another black mark on the administration -of
the British in this country if the condition of the people in Burma is
allowed to drift as has been the case in South Africa and other places.

Sir, most of our speeches in the Assembly are not taken seriously by
the official benches as they think that it is customary for Honourable
Members to talk. I remember one of their great politician saying that the
caravan will pass, let the dogs bark. Sir, the dogs do not bark unless they
have some suspicion that the caravan consists of robbers and thieves. The
dogs suspect, and then they bark. This is the condition of those people
who cry out their grievances before the Government: I can assure the
House that in India as well as in every part of the world where there is
the British rule, people are tired of .it, and there will be no more passing
of the caravans and the barking of dogs. There will be a terrible re-action
whenever an opportunity presents itself.
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Bir, a word more and I have done. The Government of India should:
watch the interests of Indians in Burma with keener interest in order to-
avoid the repetition of what has ocourred in other countries. I oppose the
motion of the Finanece Member, because this Finance Bill is not in the:
national and economic interest of India. It is to maintain the undesirable.
unwanted and distrusted British trust in this country.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, first of all, I desire to draw the “sttention of the
House to a defect in the rules and Standing Orders. We have got starred
questions and unstarred questions. Bimilarly, we ought to.have starred
speeches and unstarred speeches. I daresay I was not very much charmed
by the essay which was read out by 8ir Henry Gidney this morning. Prob-
ably it would have been more effective to the House if he had got printed
the whole of it—no doubt, at the expense of the tax-payer—and had
delivered only the last portion of his speech which was really effective.

Lieut.-Oolonel Sir Henry Gidney: Why don’t you do the same? Why
“don’t you confine yourself to mathematios?

Dr. Ziauddin Ahmad: In the first place, I would like to take up the
policy of protection. This policy is now 16 years old and I think the time:
has come when we ought to revise it. It is based on three fundamental
points. It should have a- natural advantage, the development is urgently
needed, and eventually it will be able to stand on its own legs. The
Fiscal Comnmission point out a denger which unfortunately has proved to-
be true. The danger is that once a protection is given, it is exceedingly
difficult to withdraw it. This they say on page 55 of their report. In
the actual working of the protection, we find that there are three defects.
Firstly, no machinery has been provided to watch the progress of the:
industry. Secondly, no machinery exists to control the prices. They cal-
culate the profits at certain rates which they call the fair selling price,
but there is no machinery to see that the same price will be observed later
on and that it will not be allowed to increase. Actuslly, we find that the
prices do increase and the benefit of that goes to the shareholders. The
third defect is that no maehinery is provided to regulate the dividends.
At present we are noticing that certain industries, which have been given
protection, are giving very heavy dividends at the expense of the consu-
mer. Now, it is desirable that these high profits ought to be kept in g
reserve, so that they may be used in times of necessity. We should also
remember that this protection is really a double tax, it is u tax on the con-
sumers, it is naturally & tax on the revenue of the Government. It alwayvs
leads to the diminution of the revenue, otherwise i* will not be a protec-
tion. Bo, this protection really acts in two ways. Tn the first place, you
tax the consumer to pay higher prices, and, on account of the loss of the
revenue, you put your duty on some other commodity in order to make up
the loss. Therefore, this thing requires very careful consideration and we
shculd avoid as far as possible this double taxation. As regards taxes for
protection, I can understand that you levy a tax for revenue purposes of
the Government so that the Government may exist. I can slso under-
stand a tax for the benefit of the poor, and you tax the rich in that way.
But I think it is very malicious to tax the poor for the benefls of thp rich.
This often happens in protection. As regards the policy of protectiom, ‘1



THE INDIAN FINANCE BILL. 24%7

am not opposed to it provided it is done for the benefit of the people of
India and not for the benefit of the millowners of the country. My Honour-
able friend, Sir H., P. Mody, the other day said that he wns in favour of
.cottage industries. May I ask him whether he would allow the levy of
an excise duty on mills for the protection of cottage industries. Certainly
not. He will be the first man to come forward and oppose the excise duty
.on mill production. What is then really necessary in this case? We
<hould have un excise duty on mills and a corresponding duty on imported
articles and then allow the cottage industries to go free. If we really wani
to have protection to the mills as well as protection to cottage industry
‘this is the right way of doing it.

The. next point I wish to touch upon is the question of road-rail com-
petition, but I do not wish to discuss it in detail. I never had an oppor-
tunity to express 1y opinion on this subject. One point which we forget
is that the road is paying a tax to the Government. The income from
petrol at present is about six crores, and there is an annual increase cf
income under this ‘head to the extent of half a crore. This is really an
-addlition to 'the revenues of the country. Consider that the railways do not
‘pay any revenue to the Government as they previously promised -to :pury,
‘that is about one per eent. of the cwpital at cherge. The dther ‘thing ‘is
'shat the nocessores 6f Thotdr ‘cars ‘are paying to us wbotit ‘13 crores which
we cannot neglect. Theréfore, in making our caleulations and coming ‘to
a final decision, this particular point should also be taken into considera-
“tion, that the roads are paying to the revenues of the Government while the
railways are not. By whatever way you decide the question of road-rail
-competition, you must remember three fundamental principles, these are
‘(1) ‘that private enterprise should not be stifled; (2) the motors should
pay proportionately the cost of maintenance of roads, and (8) the legisla-
ture should not cripple the free developmerit of road traffic and a settle-
ment should be obtained by mutual compromise. These are the three
fundamental principles on which a settlement ought to be based.

There are one or two minor points which T shall just ‘mention. My
‘Honourabte friend, Sir Muhammad Yakub, the other day drew the atten-
‘tion of the House to the disabilities of the people of Delhi. The -serviees
at Delhi are at present amalgamated with the Punjab. I do not object to
it, at the same time the interest of the people of Delhi ought to be safe-
guarded, and this could be done only in either of the two ways. You can
'fix a quota to Delhi in all service for which amalgamation with the Punjab
exists; or in all selection committees, the Chief Commissioner or one of his

representatives should be present in order to safeguard the interests of
the people of Delhi.

Mr. B. Das (Orissa Division: Non-Muhammadan): In that case, you
"will have to give representation to Orissa also. '

Dr. Ziauddin Ahmad: The province of Orissa does not come into the
picture at all. This question concerns Delhi alone and the services therein.

T have got to say a few words about the sugar industry. T have got
with me figures relating to one particular factory. I notice that in 1982-
33, the average profit was 25 per cent. ; in 1983-34, it was 18 per cent.; and
in 1934-35, it was 10§ per cent.; in 1935-88, it was 10} per cent.; and,
even after the imposition of the excise duty, the profit still eontinues to
¥e 103 per cent. Thus, during the last five years, 75 ‘per.cent. of the
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oapital which they originally invested has already been paid back in the

shape of dividends. These calculations do not include the latest or invisible

profits which are existing. 8o the imposition of excise duty on’ sugar-

did not work out to be so bad as some persons made it out in 1934.

gut 1 will diseuss this question when we take up the clauses of the Finance-
ill,

The next point to which 1 wish to refer is the dompetitive examina-
tion. This is the only opportunity when I can discuss this point now,
because I cannot get any opportunity for its discussion on any other
occasion. At present researches are being made in every tountry which
show that the system of our examinations is riot what it ought to be.
Qur examinations are very defective and the marks given by the examiners.
are very deceptive. I will just give an example by quoting an American

author:

“In an examination in History in the year 1920, the papers were evaluated b
‘#ix professors of History working as a panel. One of the meuaors, who was exceed-
ingly conscientious, began by writing out what he considered model answers to the
questions, but inadvertently his model answers got mixed up with the papers of those
~whom he had ploughed and was sent round to the other five professors for ‘their
appraisal. His paper was read by them as a bona fide answer paper of an examines,

--;1):(}’ some of hie colleagues ploughed him, the marks ranging all the way from 40 to

I will now quote Sir Phillip Hartog who-is a great authority on exam-
ination. He says:

“0Of the 30 candidates who were awarded a Failure mark by one or more examiners,
25 were awarded a Credit, 8 special credit, and 3 distinction by one or more examiners.”’

This question was also examined by one or two educationists in India
and there was a very good article in the Education Supplement of the
Hindu of 1931: -

“On an examination of the marks given to A, the best boy in the class, it will be
seen that not only do the marks vary from 30 to 71 but are so distribnted that one
would not probably get a different set of marks if each examiner was allowed to draw
his marks an urn containing all the possible marks.’

Later on, the same author says:

““No serions injustice would be done to candidates if .t.he marks allotted to them-
are simply drawn out of a ballot box.”

Well, Sir, these are the opinions about marking, There exists very
great uncertainty about the marks given by the examiners and the errors.
are sbnormal. People are investigating the question.

When we come to competitive examinations, the difficulties become-
still greater. There you have parallel subjects which the students take-
up; and one person has taken up history, another has taken up economics,
a third, Persian or Sanskrit. We then total all the marks. There are:
two serious difficulties, the one is that the question papers in the alterna-
tive subjects may not be the papers of equivalent difficulty. There may
be a very stiff paper in one subjeet and a very easy paper in an alternative-
_subject which some other student may have taken. The standard of mark-
“ing may be different in different subjects. The answer books in one subject
may be examined by. a person with lenient personal equation, the answer-

_book of anpother student may be seen by & person with strict personal
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equation. In this case the students are very ‘much handicapped. In all
these, what you call fair competitive examinations, there is an enormous
amount of uncertainty whioh is not possible to .overcome and which is
exceedingly difficult to remove.

An Honourable Member: That will apply in the case of ordinary exam-

inations also. N

Dr. Ziauddin Ahmady Yes, but in competitive examination_s two addi-
tional difficulties apply and those are that the question papers n the alter-
native subjects may not be of equivalent difficulty and the students may
be adversely affected by examination errors. Therefore, the‘- ca.:m(‘:l-usmn‘ ,
that T have drawn is this that by adding the numerical marks it is impos-
sible to say whether one person is abler than another. These competitive
examinations, as they are conducted, do not decide or select the best can-
didate, but they certainly decide what I may call the most fortunate can-
didate who is favourably aflected by the unavoidable _examinat_lon errors
and who really takes up a particular subject or subjects in which papers
happen to be easy in that particular year. I am asked, what is the alter-
native? I will require some time to dcal with the matter, bu I will just
suggest one or two points in which changes may be made. In the first
place, every answer book ought to be examined by more than one examiner
and serious differences of marks ought to be adjudicated by a third person.
Secondly, marks of different examiners ought to be reduced to what is.
called a common scale. These are the two suggestions 1 make today.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhamma-

dan Rural): The third is the choice of examiners by the can-
3 PM. . .
didate.

Dr. Ziauddin Ahmad: Fourth no examination. By competitive exam-
inations we really cannot select the best candidates, and this system ought
to be replaced as early as possible by a system which may be more

effective, and we may select persons who may be able to carry on the
work more efficiently.

I will now deal with the Defence Department. We ought to divide:
our army into two categories; one, required for the general defence of
the Empire, snd, secondly, for the maintenance of peace and tranquillity
in the country; and there ought to be a distinet budget for these. The
army of each category at the time of need should assist each other. Bepa-
rated Burma may keep her own army for internal tranquillity and she
ought to pay to India the proportionate cost of that army which is requir-
ed for the safety of the whole Empire, because, really speaking, we main-
tain a very big army in India and that is really an army to safeguard the

interests of Burma as well, and it is just and proper that she should pay
her proportionate cost. )

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum North
Arcot: Non-Muhammadan Rural): Sir, when I was hearing the speech
of the Honourable Sir Frank Noyce the other day, I was reminded of a
story. I had a servant and very often, once in two or three days, he was
breaking a china cup. Cups and saucers suffered very much with him,
and then when we scolded him, he said: ‘Look at this man; he scolds
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me when it is broken, but how often have I not breken. For ‘my n
brggki.ng the china on these days, I must he appreciated.” That 1‘; *t-}?:
spirit in which I think the Honourable ‘Sir Pranik Noyce wants an appre-
ciation from us. He says, '‘You must give us credit for what we have
not done and some credit for what we have done.” I am sorry, Sir,
that the budget which has been placed before the House today has mot
dealt with the facts and the serious problems before this country. It
looks 8s if a joint stock company hes placed its bahince-sheets just to
make the expenditure and income the same. The serious problems befors
the country,—the poverty of this country, the unemployment in this
country, the problem of agricultural prices in this country,—there has
been no attempt to teckle these problems. It is only a few days pgo
that 1 read in the newspapers about a great tragedy,—which has become
rather a common occurrence in this country,—in Coimbatore where a
mother with three children fell into a well #nd commbtted suicide on
-account of the fact that she was not able to eke out a li¥ing and feed
‘her children and herself. And this is not an isolated instance. Very
often 'we ‘read in the news papers about people, father and mother and
‘parents and children committing suicide, because they are not able to
wake both ends meet. And ‘this is not corfined only to the educated
classes of this eountry, but extends to all classes of people. T should like to
to ask if any attempt has been made to meet the problem of poverty in
‘this country or of unemployment? In this connection, I should like %o
point out what other countries are doing, und I will refer to the country
from which my Honourable friend, the Finance Member, himself comes.
‘He ‘lays stress on his cunons of financial procedure, but let me point
-out how other countries are trying to solve this problem of unemployment.
[ refer to the Sugar-Beet scandal as it is termed here. I read from the
Economist, dated the 8th February, 1986, and it says:

“The Government's capitulation to the sugar beet interests is now ocomplete. There
has been no sorrier story in post-war British politics than that of the sugar beet sub-
#idy. Since 1924 the BState K. spent £50 millions in_supporting an industry whose
-total on is worth less than 'the subsidy received. During this period the profits,
financed by the subsidy, have enabled the beet sugar compamies to ‘repay mearly 184
per cent. of their capital, to accumulate assets equal to nearly 27 per cent. of their
remaining ospital, to write-off about 42 per cent. of their expenditure on fixed assets,
and to gross dividends amounting to more than 83 per cent. of the share capital
-outstanding.’

I do not want to go through the whole thing here, but it is enough to
show that the ‘British Government followed a policy of encouraging the
beet sugar industry which was condemned by this paper and many others.
May 1 know whether that Government, in view of this eriticism which to
my Honourable friend may seem very correct, abandoned that scheme
and stopped giving protection? Certainly not. They said there are
millions of men unemployed in the country and in order to provide employ-
ment for these people they went on supporting this industry even though
there might be losses to the exchequer. And they did so in spite of the
most vehement opposition from the great expetts of that country. May
‘I know ‘whether- the *Finance Member is prepared to apply, the same kind
.of policy to this country also? If that is done, ‘milkons of people will
be able to live. Very often we have asked that the ‘vital mdustries like
the mmnufaoture - of -mobor ~oars -and of locemotives should ‘be started in
;this ceuntry, not“for .the sdke of profits alone,—~it may bevome rprofitable
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a decade or two hence—but only to dfford employment to millions of
people in this country. .And oup, ef these hey induatries, many smaller
industries will rise here which will give employment to thousands and
millions of people. What replies have we got to all this? They say it
will not work at & profit. What matlerg it if there be no profit? Have
they in their own country started industries only for the sake of profit?
Certainly not. This itself is a standing example of the fact that they
lay down certain principles for their own oountry but when it comes to this
country, their ideas of protection and their principles and canons undergo
u complete change.

Then, about unemployment, T have heard of a bird which ig considered
to be very foolish which, when danger comes on, cloges its eyes and
thinks the danger has gone. In the same way, the Government of India
dare not face facts in this country. When they advertised for a post
here in the Watch and Ward Department, they know how many thousands
of applications were received,—for one single job; they got about two or
three thousand applications. In. the light of these facts, questions have
been often nsked by muny’ Members so ‘thnt the ‘€iovernment may collect
statistics about unemployment in' this country. But thev dare not face
the facts for the renson that if they once collect the data, they will know
what colossal and vast unemployment prevails here, and they will have
to'flo something, which they are not prepared to do. For this reason they
shut their eyes “and | may that unemployment is the business of the provinces
and not their own. A question was asked if it could ndt be ascertained
from the universities us to how many of their products were still unem-
ploved : that eduld have been done very easily. Even that was refused.
It i4 not that they lack the machinery for collecting the figures—they
have got village officers, tdwn officers, district officers——there is no fresh
machinery necessary to be created to get these statistics. From the books
published by the League of Nations, we get figures of unemployment
for almost all eountries in the world except our own: we can find out,
how unemploynient has béen fought in Gertnany, in England, in the
UTnited States and in varlous other countries: and even in a country like
Japun, figures are given. What do they do here? They say there are
no figures—figures are not available. Is it not to the shame of the Gov-
ernment to sny that they are not able to collect figures even—let alone
doing something about relief of unemployment? We, on this side of the
House, strongly resent the way in which budgets are placed before this
House—as if just to meet the needs of the people who have to be paid,
the needs of those who do the policing in this countrv, as if nothing
has to be done to meet the needs of the country and solve its problems
except policying.

The next problem is that of agricultural prices. If we can find out
a way and do something to' taise the prices of agricultural products,
poverty can be solved to some extent. But what have the Government
done? Questions are being put as to what has been done. The other
duy, my Honourable friend read woine figures to show that the prives of
primary products are rising. I have here before me, not the prices of
primary products, but the monthly bulletin of statistics, issued by the
League of Natlons. where the index of wholesale pnces is published.
Prices of primary produets like rice might have risen in Rangoon a little:
but-is it a permanent rise? Can T not say that this temporary rise is

)
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due rather {0 the rearmament preparations that are going on in foreign
countries ? Wh?, even one of the Honourasble Members in his reply the
‘ot:s:::; gs,_y adnutt?,d us much. Kven glmn_tin.g prices have risen,l' how
nuch have they risen? As compared with prices in other countries, the
rise in India is very poor indeed. Taking the basic figure to be 100 in 1929
in the United States it was 83 in 1935, in Germany it was 74, in Japan
it was 84 and in the United Kingdom it was 77. 'What is it i India®
It is 64. Can it be said that the rise in India has been commensurate with
‘t-he rise in other countries? Can the Government say that this is a matter
in which they cannot or need not interfere? It is not so. It is merely
because they are not interested in the teeming millions of this country.
They are satisfied with making both ends meet in their own case; and
we on this side suggest that only three things can solve these problems
of unemployment, poverty and depression. 1 do not want to speak at
length about all these matters—I will confine my attention to one. About
the question of raising the prices of agricultural products, I shall say a
few words. We here believe that the rupee has been over-valued. We
believe that a change back from 1/8 to 1/4 will bring about a rise in
agricultura] prices. In regard to this, apart from argument, and apart from
the newspaper reports which may or mav not be true but which have
not been contradicted by the Honourable the Finance Member, it appears
that the resignation of Bir Osborne Smith has something to do with the
present ratio. Tt has been reported in the papers many times and in
leading financial journals that in the epinion of Sir Osborne Smith, the
proper ratio was 1s. 4d., but that the Finance Member of the Government
of India disagreed with him, and that was the main cause of his resigna-
tion. This question of the resignation has been surrounded with mystery,
and the fact, that no reply has been forthcoming to our questions, has
made it more mysterious still. They say there has not been any difference
on a major question. We are at a loss to know what a major question is:
for aught we know, this may not be a major question to the Government
of India: and many other questions which we think are major questions
may be minor to the Government. To all these we have got no reply
except to say that they will not say anything. My Honourable friend,
Mr. Santhanam, put a question in this connection the other day whether
Sir Osborne Smith had been given any compensation. We are entitled
to know about this matter, but we do not get any reply. We get merely
a grim face &nd angry looks and nothing more. Ts this the proper way
to treat this House? We ought to get a franker reply.

As regards capital works to relieve unemployment my Honourable
friend, Sir Frank Noyce, said last year that they have started building in
New Delhi to relieve unemployment. I have not yet got the figures which
I wanted. But this much I can say. Most of the money invested in
New Delhi was invested in times when there was no depression. After
the depression has set in, the money invested in New Delhi is very small
indeed, and it could not have relisved unemployment to any large ext nt
Most of this money was spent when money was not cheap, and there
was no depression.

T want to say a few words now about the cut in salaries. Every one
has spoken sbout this subject. I will not ge intn tha ficures about the
disparity of salaries in this country as compared with other countries.

L}
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[ will only point out that there is no ground for keeping up these high
salaries here. Let me quote a few words from the Report of the Lee
Commission, dated the 27th March, 1924 . . . .

Mr. N. V, Gadgll (Bombay Central Division: Non-Muhammadan
Rural): That is their Bible!

Mr. T. 8. Avinashilingam Chettiar: What does their Bible say? What
are the recasons they give for enhancing their salaries? They say, at
page 24:

“The existing scales of pay for the All-India Bervices were fixed in 1618-20 on
the basis of the recommendations of the Islington Commission. A great rise in prices
had taken place since their report was signed. This was not ignored in recasting the
scales, but no attempt was made to increase the rupee rates of pay to a figure which
could justly be considered as taking full account of this rise in prices . . . . . "

“The effect on the financial resources of officers remitting large sums to England
for the maintenance and education ‘of their families, and consuming considerable quan-
tities of imported artieles the rupee price of which has greatly risen, was i iate
and serious; and a flood of mcmori.jn followed protesting against the inadequacy of

the new scales.”

The main reason for the increase of salaries was that prices had risen.
Now, what has happened? The prices have come down by more than
50 per cent. Has there been any decrease in their salaries? Not only
no decrease; but the cuts have been restored. There was a committee
appointed to suggest methods of retrenchment. I read from the Report
of the Geuneral Purposes Sub-Committee of the Retrenchment Advisory
Committee of Septemboer. 1981. The recommendations of this committee,
which were adopted in part, are in these words:

““We have no hesitation in recording our opinion that they (the salaries) are pitched
high enough to bear substantial percentage cut without causing any serious inconven-
ience to the staff. (We may mention that we have made ful? allowance for the re-
cently increased taxes on income and import tariffs on certain articles of luxary such
as wine, tobacco, etc.) . . . .”

What more do they want when provision has been made even for
wine, tobacco, ete.:

“In the case of men on the lower grades of pay, the unprecedented fall in the
prices of food-stuffs should, to some extent, palliate the hardship of a percentage cat.
Further, with the exception of Mr. Nixon, we have no hesitation in recommending that
in & financial crisis of this magnitude, the costly ‘concessiona’ known as the Lee
Concessions (excepting those in the form of increased salaries which, pending con-
sideration of the general question relating to pay and allowances, would be subjected,
as proposed by us, to percentage cuts) should be withdrawn.”

And, Sir, in this matter it is indeed very funny to find that the recom-
mendntions of the Retrenchment Commiltee have been accepted so far
a8 the lower paid staff is concerned, but as far as the favourite wife of the
Government of India and the British Government is concerned, 1 mean
the T. C. 8. and the 1. P. S., nothing has been done. Questions have
been asked over this matter. When vou reduced the salaries of other
people, vou promised fhat you would consider and reduce in effect the
salaries of your superior officers also but what have you doue so fur?
Nothing. Sir, in 1934,—this question goes a long time back,—a question
was asked—*‘Will Government be pleased to state whether the question
of revizing the pay «f the Tndian Civil Service and the Indian Police. as
far as it affects the new cntrants, has yet been decided or not?”” The

p 2
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Honourable Sir Harry Haig, the then Home Membet, replied as follows :
“No, Sir. There has been some unexpected delay in formulating the
conclusiong of the (Government of India, and the Secretary of Stute has.
not yet been addressed.”” On the 24th of January, 1984, the Secretary
of State was not addressed, but what happened a year hence? On the
23rd February, 1935, again n question was asked—‘‘With reference to
starred question No. 10, dated the 24th Januiry, 1984, will Government
be pleased to state if any recommendations have been made to the Secre-
tary of State regarding the revision of pay for future reeruits to the Indinn
Civil Bervice and the Indian Police Service? 1f so, in what directions
and when are the new scales of pay expected to be imtroduced -in their
case? (b) Are Uovernment aware of the great discontent among the
subotdinnte ranks of the services and among the members of the other all-
India services, such as the Indian Audit and Accounts Service, owing to
the discriminatory treatment meted out to them in $he matter of reduction
of their salaries?”’ And what was the reply given to this question? The
reply was this,— ‘The answer to the first part of the question is iz the
affirnnative. As regards the second part, I um unable, in accordance with
the existing practice, to disclose the nature of the recommendations made.
The Secretary. of State has decided to postpone further considerstion of
this question until after .the passing of the Constitution Aect.”

‘Now, Sir, the Constitution Act has been passed. It is now inore thamr
a vear since it has been pussed -und: brought inte foree. Has anything
been done yet? Hus any consideration been given to the faot that these
higher paid officers are still receiving their bloated salaries in spite of a
sharp decline in the prices? Have any proposals. been formulated in order
to reduce their salaries? No, nothing has been done. (overnment refuse
to consider the questioi. Why,—~may I ask? 1Is it honesty, is it fairly
dealing with this country when you don’t make any the slishtest altempt
to reduec the bloated salaries of people who virtually today get double the
amount considering the fall in prices? 8ir, from the point of view of
prices obtaining today, I say that these superior officers are receiving double
the pay of what they were getting in 1924, und these bloated salaries are
still being kept up, no proposals have been made to the Secretary of State
to reduce those salaries, nothing hag been done. Why?

Then, Sir, one word more, and I have done. Christ said about those
people whose fall he prophesied—'‘They have eyes but will not see, ther
have ears. but will not hear’’. And may T ask vou, Sir, will this Govern-
ment see and will this Government hear?

Mr. J. Ramsay Scott (United I’rovinces: Kuropean): Mr. Deputy
President, the Tariff Board in their report on the sugar industry in 1931
emphasised that protection to the industry was recommended primarily
in the interest of the cultivator who, owing to the acute agricultural
depression and the fall in the prices of all staple agricultural products.
required an alternative crop, which would not be affected by world prices.
Tmports of foreign sugar into Indin were then about onc million tons.
and if India's requirements could be supplied from her own eultivation
of sugarcane. the cultivator would be assured of the wherewithal to pav
his. rent and irripation dues and provide those necessaries of life for which
cash payment is required. The production of one million tons of sugar
required the erection of many additional factories, and the only means
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of ensuring this was a protective duty against the entry of foreign sugar,
which they recommended should be Rs. 7+4-0 per cwt. for the first or
development period f seven years, und Rs. 6-4-0 per cwt. for the second
or consolidation period of eight years, and the Tariff Board’s opinion was
that the United Provinces and Bihar, where more than half of the sugar-
cane in India was grown, afforded (and 1 want you to bear this prominently
in mind) the best prospects for the development of the sugar industry.
The Legislature, however, instead of adopting the Tariff Board’s proposals,
fixed the protective duty at Rs. 7-4-0 per cwt. for the development period,
and decided that the rate of protection from 1938 to 1946 would be
the subject of an inquiry. What, Sir, has been the result? Firstly,
on the ngricultural side, the ares under sugarcane has, since 1931,
increased by 50 per cent., i.e., from about three million aeres t'o about
43 million acres. That the ryot has benefited, no one can question, a_nd
hie has been enabled to do so by the Sugar Cane Act of 1984, under which
two Provincial Governments—U. P. and Bihar,—fixed by law the minimum
price at which cane could be purchased by sugar factories, on the basis
of the ruling market prices for white sugar produced in these provinces.

Secondly, on the manufucturing side, the number of sugar factories
has, since 1931, increased from 30 to 150, and the production of cane
kugar from about 80,000 tons to over one million tons, rendering India
self-supporting within about four vears.

Thirdly, the cost of sugar to the consumer has been reduced from
ehout Rs. 10 per maund to just under RBs. 6 per maund.

The rvot, the consumer and the sugar manufacturer have, therefore,
benefited, Over 12 crores of rupees, according to the Tariff Board's
estimate, have annually been retained in this country, to say nothing of
the increase in employvment which the expansion of the industry, both
en the agricultural and the manufacturing side, has created.

According to the Honourable the Finance Member, the degrec of
development has been overdone, but if it is so, it is because the protective
duty was automatically increased from Rs. 7-4-0 per cwt. to Ra. 9-1-0
per ewt. when, due to the financial stringency, Government increased all
customs and excise duties by 25 per cent. equal to Rs. 1.13-0 per cwt.
additional ‘protection. 1 do not think there has been over praduetion of
sugar. Over a period of years, the consumption, based on imports and
production of indigenous sugar, has been 1} million tons, and it would
only be reasonable to ussume that, as s result of low prices, increase, of
pepulation,” und a higher standard of living, consumption of sugar is going
up. The Government estimate this vear of cane sugur production is
1,038,000 tons, and allowing for sugar from gur and khandsari sugsr,
the total production is less than the estimate consumption. There is no
need, therefore, for this panic to sell. The prospects of good profits
led to the rushing up of factories, and muany such fuctories were bought
an the deferred purchase svstem and the owners hoped to pay for such
fectories out of profits, The question of the amount of finance required
scems to have been hardlv considered, A factory costing 15 lakhs of
rupees to crush 80 lakhs of maunds of cane requires over the season about
17 1akhs of finance, about four lakhs of which should be working capital.
C'tne costing Rs. 0-4-8 per maund or sav five annar per maund dc]ivore_ed
at factory will account for ten lakhs which has to be paid on the nail.
Wages. salaries and manufacturing charges amount to another 8% lankhs
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gpread over the year and Excise 8% lakhs which has to be paid within a
month of the sugar going out of the factory compound. The present
position ‘is to a great extent due to weak sellers who have to sell sugar
a8 soon as posgible and are living from hand to mouth. There is also
the cost of storage accommodation to be considered and the likelihood
of deterioration during the monsoon. In the past sugar was sold as
produced and the balance of India's requirements came from Java.
Now, Indian sugar has to be sold throughout the ye‘ar and as it is only
produced from roughly Decomber to April more than half the production has
to be stored to supply the remainder of the veur. The price of sugar has.
dropped this year to Rs. 6-0-0 per maund and below and this includes
an excise of As. 0-15-8 per maund so that the return to the manufacturer
is about Rs. 5-0-0 per maund. The cost of cone, say 11 maund at As. 0-5-0
delivered ut Factory would be Rs. 3-7-0 which leaves Rs. 1.9-0 for
monufacturing costa and profit if any. T would, in passing, mention that
the Tariff Board envisaged that the manufacturing costs would be
Re. 2-7-8 but as ther have been reduced well below that figure there can
be no charge of inefficiency against the manufacturer. The more I read
the Tariff Board’s report the more I am impressed with the progressive
increase in factory efficiency, If the surcharge of 11 annas per cwt. or
sbout 8 annas per maund falls on the industry (and fall it will) every
meund of sugar will be produced at a loss.

Are there any prospects of further economies? Any full in the
price of sugar will have the effect of reducing the cost of cane to the
factory but that will reduce the price which the cultivator receives for
his cane. The cost nf cane is at present under investigation by Govern-
ment so that neither I nw: Government can at the moment say what such
a cost is but I do know that it varies from Province to Provinee. In the
past few years in my Province cane is the only agricultural crop which
has not dropped bv 50 per cent. in value and has been the saving ol the
rvot. The excise is a fixed charge of Rs. 1-7-6 per maund and is 30
per cent. of what the manufacturer receives after paying excise. I do
not think that there is any room for reducing the tosts of manufacture.

I would like to ask that if at the beginning of the period of Protection
the Revenue from Sugar Customs duty was 10§ crores what permanent
steps have been taken to fill its place. All I can find is that within 5
years the industry has had to pay per annum to the extent of 2§ crores
and now 8§ crores in the shape of excise duty. In the first place a
regular diminution in arithmetical progression of about § crore per annum
seems to have been anticipated and that in 5th year this would have
amounted to 33 crores. What Government have given with one hand
they have taken away with the other. In other words the industry
is paying for its own protection. When protection was granted no
excise was suggested by either Government or the Tariff Board. ‘‘The
strain of the loss of about seven crores’’ is I admit a severe loss but
my Honourable friend, the Finance Member, and his predecessor must
surely have foreseen this or is it part of the ‘‘Laissez Faire'’ Policy of
Government. .

" The Honourable the Finance Member said: ‘“The present level of internal
prices is such that the consumer when he has fullv shouldered the burden
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of an additional 11 annas per cwt. will be paying no more for his sugar
than he was until a very recent date’’. This statement of the Finance
Member seems to me inconsistent, for if the lowering of price is due to
the pressure to sell it follows that the pressure to sell will econtinue and
that the whole of the burden will be borne by the manufacturer.

He further said that: ‘‘As regards the manufacturer the enchanced
cxeise will eliminate weak and inefficient producers and have a salutary
effect by arresting further deterioration’. "I agree with the Finance
Member that this increased excise will eliminate the weak and inefficient,
if any, but it will sdlso eliminate the efficient producer unless he has
accumulated sufficient reserves to tide him over the next two or three
years. It seems an effort to ruin the industry in order to save it.

What are the so called benefits to the cultivator, The cultivator's
price for cane depends on the price of sugar and if the price includes the
excise duty the price of sugar is artificially maintained in order to keep
up the price of cane.

The ryot has already planted his cane which is to be cut next season
as it is a 12 to 15 months crop so that if there is any fall in the price
of sugar he will have to suffer the rest of this season and probably the
whole of next. 1 would like my Honourable friend, Mr. Mudie, to note
that the price of refining gur in 1986 was on an average about Rs. 2-12-0
per maund and as it takes 10 maunds of cane to make 1 maund of gur
the ryot was obtaining about 4} annas for cane less manufacturing and
marketing costs. At present in the Gorakhpur District the price of
refining gur is Rs. 1-8-0 per maund so that the ryot is now receiving only
about 2 annas for cane turned into gur. The cane supplied to factories
is still about 0-4-3 per maund so that the factory is his best market and
any decrease in the factory off-take will throw more gur on the gur market
which is already depressed.

The cost of producing cane may be about 3} annas in the U. P. and
Bibar, but this is only a guess and as T said before no one can yet sub-
stantiate this figure or indeed any figure., '

If the ryot decides not to grow cane as it is no longer profitable can
vou tell me what other crop he can grow to take. ite.plage ‘and to>invelve
him in a smaller loss. 4} millions of acres if planted with other ecrops
would no doubt bring about a deterioration of other crops prices so that
the ryot now seems to me to be between the Devil and the Deep Sea.

Now, let us see what proposals or suggestions we can make.

In the last year, the cane acreage has increased by 10 per cent. while
the yield has increased by 14 per cent.. Efforts must be made and no
effort or expense spared to obtain an increased yield per acre so that the
rvot can obtain as much income per ascre as he formerly has, as a
lowering of cane prices must now be envisaged and also cheaper gur.

Secondly, uniformity of colour and size of crystals must be obtained
by the industry. At present there are seven recognised colours and in
sach colour five sizes that is 85 standards, Thirdly we come to the
“Put your house in order’’ question namely that the industry should start
a selling and marketing organisation to restrict production and regulate
the sale of sugar produced.
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The industry has 150 factories spread all over India und none of them
seem to ha?e the time or the mutual trust in esch other to get such a
!w.her.fm going. Now I would ask does Government consider whether
sufficient attention is paid by the official Research Agency to the cane
cultivation side particularly for the prevention of cane pests and diseases
which are costing India several crores annually. Is there not room for
better co-operation between Industry and Research Agencies? The plight
of the industry is so bad that my Honoured Leader stated that the
excise proposals were drastic and, Sir, drastic propospls require drastic
remedies and I can onmly appeal for help and I trust such an appeal will
not fall on deaf ears.

1 myself am not satisfied that the particulurs and statistics collected
are being muade use of in a proper manner and I am also sure that the
are not being produced as quickly as possible. In the Indian 'I'rade
Journal of February 25th 1 notice figures for the fortnight ending
December 15th. In a later number, improvement has been made, but
it should be possible to publish such figures in about a fortnight after
receipt. In Italy, figures are produced within a week. Although Pro-
tection enables Government to call for figures. the industry has no penalty
imposed on it if it loes not produce the figures and out of 150 factories
the figst rveturn was for 95, the second for 98 and the third for 90.
Sudtistics are of no use unless accurate und up to date. Fourthly there
is the question of the zoning of cane and the licensing of factories. This
proposal was first suggested at a Conference in 1933 and in the Select
Committee in 1981. The U. P. and Bihar Governments were in favour
but Madras and Bombay were not. It is almost too late now but the
Central Goveynment should then have taken the matter in hand.

The Government seem to be as much to blame for the present position
as the Industry and T feel that the very closest co-operation between
Government and the lrdustry is required.

We are now on the eve of a Tariff Board Enquiry and I hope that
the Tariff Board will consider all these points and that we shall see
gome constructive and helpful proposals in the 1988 Budget.

Dr. P. N. Banerjea (Oalcutta Suburbs: Non-Muhammadan Urbun):
Sir, a review of the financial position of the Government of India during
the last 18 yéers reveals the fact that only seven of these years have been
years of surplus and no -fewer than nine have been years of deficit. Again,
for the year 1987-38 u deficit budget has been presented, so that we
have in all ten years of deficit, and only seven years of surplus out of a
total period of 17 years. That is so far as the financial position of the
Government of India is concerned. What about the provinces? In most
of the provinces, during this period, there have been deficit budgets, and
only in a few provinces there have been surpluses. And how have these
deficitg' been met? In two instances, the Government of India met their
deficits out of the reserve funds which bad been created, but during all
the other years the Government had recourse to borrowing and additional
taxation. Borrowing and additional taxation were also resorted to in the
provinces. In fact, *he financial position of some of the provinces was
even worse than the financial position of the Central Government. It is
true that a considerable part of the trouble in the provinces was due to the
iniquitous Meston Award which happily is now going to be ended: but there
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were also other causes. It was the uncertain position of Central finance
and the fact of several new provinces having been created which prevented
Sir Qtto Niemeyer from doing full justice to the provinees. My own pro-
vince expected to receive substantial help, but we have been disappointed.
We want the whole of the proceeds of the export duty on jute and also a
substantial portion of the income-tax proceeds to be transferred to our
province. These are not unreasonable demands, but unfortunately they

have not been acceded to as yet.

As for this chronic deficiency of income, it is clesar that it discloses n
very unsatisfuctory state of things. Nor can it be regarded as sound policy.
Of course, I do not blame the present Finance Member or even the present
Members of the Government of India for this financial mismanagement
during the whole of this period, but they have their shure in it, and, to
that extent, they must he held responsible. Now, .what is the cause of
this financial difficulty ? To me it appears that. the cause is two-fold. The
first cause is the lack of foresight. Our administrators live from day fo day.
They etrry on o hand-to-mouth administration and they de not look ahead.
The result is that, in times of plenty, they indulge in recklcss and extra-
vagant expenditure, and in times of difficulty they do not care:or dare to
reduce their expenditure. The second cuuse is that they consider addi-
tional taxation an easier mode of tiding over a difficulty, because to curtail
expenditure sometimes means touching of vested interests. The Gover-
ment of Indin do not desire to touch vested interests; also they are power-
less, because they are a Government subordinate to the British Governineut.
It is true that, fwice during this period, Retrenchment K Committees were
appointed, but these bodies went wbout their business in the wrong way
and their reocinmendations were inandequate and imperfect. The axe fell
very heavily on the poorer emnployees, while the richer persons smong the
employees of Government suffered very little. But imperfect and inade-
quate as these measures were, they were removed before the finnncial
pogrition of the Government had sufficiently improved.

Proposals for fresh taxation have now been placed before this House,
#and objections have been raised from ull quarters. The Government
benches have become impatient with this opposition, but suech opposition
is perfectly natural. I may point out to the Government benches that,
«even in those days when therc were no non-officin]l Members in the Isegis-
lature, opposition was sometimes made to the proposals for fresh taxation.
When, in 1859, after the great crisis of the Sepoy Mutiny, the severest. arisia
that has ever ocourred in India, proposals for fresh taxation were placed
hefore the Legislative Council of the (Governor (General, the opposition was
led by no less a person than Bir Barnes Peacock, then Chief Justice of the
SBupreme Court in Bengal, and Vice-President of the Council. Sir Barnes
Peacock led the opposition from the Chair and his observations on that
oceasion are worth noting. He said:

“Are we to sccept, without demur, proposals of the Executive Government? Are
we to become mere registrars of the decrees of the Executive Government? For what

urpose are we assembled here? Are we not here to discharge our duties conscientious-
y? Are we to become mere machinep in the hands of the Government?”

Sir, another high officer of the Government, Sir Charles Trevelyan,
\\:hu was then Governor of Madras, opposed the taxation proposals of the
Giovernment of India and published the memorandum. which he had sent
to them. Tn that memorandum he urged that when financial difficulty
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occurred, retrenchment was the proper course to adopt, and that it was not
right that additional taxation should be resorted to by the Executive
Government. He went so far in his opposition to the proposals for levying
additionnl taxes in Madras that his con&uct was censured by the Sécretarv
of State, and Sir Charles Trevelyan was removed from the high office of
Governor of the Mudras Presidency. But these were great men, and no

comparison can be instituted between them and the present officers of the
Government. (Laughter.)

8ir, coming to the taxation proposals themselves, wi}nt do we find?
The most surprising part of the Honourable Sir James Girgg’s speech is
that in which he says that he seeks to confer a boon upon the sugar indus-
try. Bir, orators are credited with the gift of being able to.make black
appenr white. Bir James QGrigg 18 not an orator (An Honourable Member:
““He is a wrangler’’), but he has not been able to resist the temptation of
resorting to an oratorical device in order to defend a bad case. . Bir, many
persons fully conversant with the sugar industry have spoken and the
speech of my Honourable friend, Mr. Ramsay Scott, will, T hope, appeal
to most Members of this House. 1 will not go into the details of this
subject, but I will say this that I am not a capitalist and that I wm not
enamoured of the capitalistic system of production, but it would be wrong
on my part to ignore the faet that capital is an important factor in industry.
It is clear, if capital becomes shy, the industrial development of the country
will be hampered. In India, capital is gradually overcoming its shyness,
but if many sugar concerns fail, that shyness will once again re-appear.
Therefore, Sir, I suggest that this excise duty on sugar should not be
levied. My Honourable friend, Mr. Chanda, an official Member from
Bengal, spoke eloquently yesterday—and I congratulate him on his elo-
quence—about the profits of the sugar industry. S8ir, if the sugar industry
pays such high dividends as those referred to by my friend, then the proper
thing to do would be to levy on them higher rates of income-tax and super-
tax. That would be the correct way of taxing the profits of an industry,
and not by means of an excise duty, for an excise duty, as is well known,
falls on the poor and the rich alike, and, in fact, it affects the poor to a
much greater extent than the rich.

Mr. B. Das: The rich exploit the poor.

Dr. P. N. Banerjea: Sir, I am one of those who do not agree with the
view that taxation is a necessary evil. On the other hand, T believe that,
in certain circumstances, taxation does descend in a fertilizing shower.
But the proper conditions must exist for this state of things. And, what
are the conditions? The conditions are as follows. Firstly, taxation should
be adjusted to the taxable eapacity of the people. Now, in India, what
do we find? We find that the taxable capacity of the people is low, and
it is low, because the people are poor. And what have the Government
been doing to raise the taxable -cupacity of the people? Very little. Sir,
the wealth of a people is derived from industry, and, in order that there
muy be a substantial augmentation of our wealth, it is necessary on the
part of Government to encourage industry, both industry on a large scale
and industry on a small scale. Sir, the other day, a casual remark from
my Honourable friend, Mr. Satyamurti, about the development of small-
scale industries gladdened the heart of our Finance Member. Well, T am
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one of those who believe that a great encouragement should be given to
the small industries; but the larger industries should not be neglected. I
fact, industrialisation should be adopted as the firm and deliberate poliey
of the Government, and full and setive encouragement should be given lo
all industries, lurge as well as wmull.  Sir, in this connection, T may refer
to what I said last year when I pointed out to the Honoursble the Finance
Mewmber that Mr. J. M. Keynes, although a member of the orthodox school
of economics had partislly changed his views und favoured the helping of
industries out of State funds. Our Finance Member refused to bhe con-
vinced by that argument. But I may place before him eertuin facts which
T hope will convince him now. I hold in my hand a copy of the Report
of the Director of the International Labour Office. He says:

orks were greatly derided as being economically
unsound and practically inefficacious. The theoretical objection is now being vigorously

comlated by a number of latter-dmy economists of whom Mr. J. M. Keyres is mnots”

the least eminent. But it is from the field of fact that the most cogent arguments
have been derived. The practical demonstrations given in the last two years bave

t a new complexion on the whole matter. The actual experience ac uired in Sweden,
the United States and other countries has shown that within limits well-planned schemes
of public development not only make a real contribution to diminishing unemployment
but may also provide facilities, services or commodities of great permanent value to

the community."

Sir, the League of Nations and the International Labour Organization
have done very useful work in regard to the publication of inform-
4PM. iion reluting to different countries, and 1 will invite the uttention
of our Finance Member to the publications of these bodies. If he looks at any
of these publications. he will find that n great deal has been done in alnost
every civilized country for industrial development and for curbing unem-
ployment. ““The World Economic Survey'’ and ‘‘the Monetary Review'
are publications to which [ will invite his special attention. A great deal
has been done in Japan, and & book published by the Economic Research
Bureau gives an insight into the whole history of industrial development
in that country. The book is entitled “'Japanese Trade and Industry’.
Bir, very little has been done in this country either for industrial develop-
ment or for meeting the problem of unemployment, and the Director of the
Labour Organisation, while observing that unemployment has declined very
substantially in most countries, remarks that there are certain exceptions,
and among the exceptions are mentioned ‘‘vast arens such as India and
China which are not included in the reckoning where unemployment or
unremunerative employment exists on a huge scale’’.. This much, Sir,
with regard to improving the economic condition of the people in order
thet their tnxable capacity may be raised.

The second condition which I would Iny down for the imposition of
fresh taxation is that the tax burden should he equitably distributed as
between the different classes of society. At the present moment, the tax
burden falls far more heavily on she poor than on the rich. It is un-
fortunate that when we urge that there should be a re-adjustment of this
tax hurden, our Finance Member, although he shows his solicitude for the
poor in words, refuses to take any practical steps.

Thirdly, T would urge that no taxes should be levied without the con-
scnt of the representatives of the people. What is done in India at the
present moment? Have we any real power with regard to taxation™
None. This Finance Bill, which we are considering now, will perhaps not
be accepted by this House, but, then, what will the Honourable the Finnnce

“Even a few years ago public w



2042 LEGISLATIVE ASSEMBLY. [16tu Marcu 1037,

[Dr. P. N. Banerjea.]

Member do? He will approach His Excellency the Governor General und
ask him to certify the measure and he will then bring forward a Ilecom-
mended Bill. 1f the Recommended Bill is not accepted by the House,
then he will ask the Governor General to pass this measure into an Act
over the signature of the Governor General himself. This is certainly not
‘taxation with the consent of the people. '

Fourthly, expenditure incurred out of the tuxes levied should be such
a8 will benefit the people. Now, Sir, u very small proportioy, of the reve-
nue derived is spent for the benefit of the people of the country. Certuin
important subjects, such as sanitation, education, agricultural improvement.
industrial development, are neglected, and there are certain services which
-exigt in all éivilized countries, but for which no money is spent in India

at all. Take, for instance, unemployment insurance and other forms of
-social insurance.

Lastly, Sir, T would urge that the taxes raised within the country
should be spent within the country itself. Unfortunately, what happens
now is that & good part of the taxes raised in this country goes out of the
country without any direct return. This is a state of things which should
'be ended as soon as possible.

This House cannot be a consenting party to the additional taxation
which hns been proposed by the Honourable the Finunce Member. As o
matter of fact, this House will stultify itself if it accepts these proposals.
Bul the Finance Member will ask, what are vour alternatives? 1 have
several alternatives und I will place them before this House. In the first
place, resort to economy and retrenclunent in civil administration will  be
quite sufficient to imneet the deficiency for the current’ vear. 1 would,
thercfore, urge that the saluries of all officers drawing more than Rs. 100
or Rs. 150 should be eut on a graduated scale rising from 24 per cent. to
50 per cent. BSecondly, there airould be economy in the Military Depart-
ment. This economy can be secured, bs has been pointed out by many
‘speakers, by Indianisation, particularly Indianisation of the offivers’ ranks
.of the army. Thirdly, economy in the Military Department can be secured
by making over some of the charges now defrayed out of the Indian Ex-
chequer to the British Exchequer. Mr. Ramsay Macdonald, who was Prime
Minister of England for many yeurs and who is now .n Member of the
(‘abinet, observed, not long ago, that a large part of the army, at least
one-half of the urmy, was an Imperial Army and the cost of this army
should be defrayed out of the British Exchequer and not the Indian Ex-
chequer. A fourth alternative would be to reduce the size of the present
urmy sfter the sepuration of Burma. 1t is pointed out in the budget that
there hins been u saving of expenditure only to the extent of a little more
than one crore on this account. But that is not sufficient. There should
be a suving of at lesst five crores in military expenditure on account of the
separation of Burma. Fifthly, as 1 have already stated, we are not ab-
solutely hostile to the immposition of fresh taxation. But the character of the
tax proposals should be such as may be acceptable to the people. I wonld
guggest that we reimpose the surcharges on the income-tax—especially in-
come-tax in the higher grades—and super-tax. Our Finance Member pro-
fesses his solicitude for the poor, 1 hope he will agree to this proposal of
ming. Lastly, T would suggest an export duty on gold at the rate of ten
per cent. ad valorem. Our Finance Member always holds the view that
gold is n commodity. T accept his view. Tf gold is a commodity, what
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would be the harm in putting an export duty on it. We have in the pest
levied export duties an many commodities, and even at the present duy we-
are levying export duties on two commodities, namely, jute and rice. What
objection could there be to the levy of an export duty on gold? I do not
agree with Sir James Grigg fully when he says that gold i8 a commodity
like other commodities. Tt is n commodily, but there is some amount of
dificrence hetween gold and other commodities? Gold is the busis of the
currencies of most eountries and gold is also the hasis on which the credit
of muny countries is founded.  Further, gold is the medium for making up
the balance in international dealings. hatever that may be, as gold is
a commodity and as we have in the past levied export duties on commo-
dities, T would urge upon the Honourable the Finance Member the levy of
nu export duty on it on the present occasion. This will yield at least 13
CroYes, _ *

Biv, anvone of the measures suggested by me will give us an  income
which would be quite enough to meet the present deficit. A combination
of nli the measures will vield a surpins which will be large enouglh, not only
to. meat the defivit for this vear. but will enable the Finance Member to-
put a large sum in the revenue reserve fund for utilisation in years of future
difficulty. More than that, this will enable him to reduce the salt duty
to a substantial extent and also to reduce the price of the posteard to the
two-pice rate. -

8ir, one word more, and I will finish. The Honournble the Finance
Member told us at the end of his speecli that he wants to close the loop-
holes in the administration of the taxes. I fully agree with him and 1 will
fully support him in all the mensures that he will take in that regard.
But T should like to urge that nothing will be done which will lead to
hardship on the poorer classes of the people or create any harassment for
them. Further, I do hope and trust that nothing will be done in the
name of ‘‘tightening un of the administration of existing taxes’’ which will
result in putting additional tax burdens on the poor.

Babu Kallash Behari Lal (Bhagalpur, Putneda and Sonthal: Parunnns:
Non-Muhainmadan): Sir, it is always to my lot to speek at the fag end
of u debate. But since I have heen called upon to speak now and since
this has been so dearly got, T appreciate it all the morc. Sir. T would
not have spoken at all had not one of the measures proposed in  the-
Finonce Bill nttemped to hit hard myv province of Bihar. T think {he
result of all these speeches that have been delivered on this subject will
be to give some hope i those who believe in making speeches here so that
the people outside may take it that something has been done and in this
way they will take it that T have also contributed my mite in this attemt.
It is in this spirit that I am going to make my submission.

In Bihar. the development of sugar industrv. has veached to such =
stute that it was hoped that it would go o great deal to solve the
unemployment problem, not only the unemplovment of the labouring
classes, but also the urnemployment of the middle classes, and it would’
go a great deal also to help the eapitulists to get profit out of their capital
which had become so shy during periods of depression. With all these
things before our eves, the prospect was so bright that we were expecting
that in course of time a* least practicallv Bihar would be able to solve
its unemployment problem. when all of a sudden this bolt from the blue.
comes and it is proposed by the Honourable the Finance Member that



2044 LEGISLATIVE ASSEMBLY. [16re MarcH 1487,

[Babu Kailash Behari Lal.]

sugar industry will now be taxed. 8ir, it is said that it will not affect the
industry so far as those who are well off are concerned. The other day,
-an Honourable Member from the Government Benches made a speech
with facts and figures and tried to convinece the House that it will not
-affect at all those who are concerned in the business. 1 think, Sir, he
gave a story also to prove that those on this side are so hard of belief
that they would not accept the theory because we are always in the
‘babit of not believing the good intentions of the Go¥ernment. He
narrated the stcry of a bullock. If his intention was to convinee this
House or to convince this side of the House that the Goverpment had
-good intentions, I would only tell himm that he was attemipting to convince
just as in the story the robbers attempted to convince the Bruhman. The
storv is that there was r Brahman who was taking a cow and somewhere
-on the way four robbers plunned to take nwny the cow from him and
‘they planted themselves at a distance of a few [urlongs fromn each other
‘80 that, when the Brahman was passing, one robber told him that it was
not a cow that he was escorting, but that, it was a dog; but the Brahraan
-<only laughed at him, and went on his way. Then, after a furlong, another
robber asked him why he was taking a dog, he being a Brahman. Then,
the Brahman began to suspect within himself, bui. however he proceeded
further. Then, the third robber repeated the same remark that he was
taking a dog and not u cow. By this time the Brahman began to enter-
tain grave doubts as to whether the animal he was taking was a cow cra
-dog and finally when the fourth robber also corroborated what the other
fellows said, the Brahman came to the conclusion that perhaps he himself
was wrong in thinking that it was a cow and he was thus convinced that
i was a dog. If my Honourable friend on the other side wanted to
convince us in that way with these figures about a fact which is us clear
af daylight, then of course my Honourable friend may feel convinced that
he has satisfied us. But for his satisfaction T may tell him that he nay
convince himself from the very budget speech of the Honourable the
Finance Member where he says: '

“The main single cause of the present weakness in our revenue position is the
virtual disappearance of the revenue from im.ported sugar.”

This one sentence gives the clue to the mentality of the persons who
are instrumental in imposing this tax. There can be no two interpreta-
tions that the intention is that as the import of sugar is necessary for
making money for this Government of India this tax is going to le
levied. And that becomes clear in a later sentence:

“In so for as the enhanced excise will check this tendency by eliminating the
weak and inefficient producer it will have a salutary effect.’

There can be no doubt as regards the position when these two sentences
are read together. One says that the Finance Member is in need of money
and so he must import sugar from outside; and the other says that if
he at all imports sugar from outside, it matters little if the weak or ineffi-
-cient industry in ‘the land is killed on that account. Although he calls
that a weak and inefficient industry, God knows what in actual practice it
will come to, whether the weak and inefficient will be killed or the
-efficient and the strong will be killed. But nevertbeless he hgs not taken
into consideration the death of the industry before the fact that he wants
‘money and so he must import foreign sugar. -
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Having said this much about sugar I do not thick any further argu-
ment is necessary because much has been said from all sides of the House
in this regard. Manpy facts and figures have been produced, and if those
facts and figures have no!. convineced the Honourable the Finance Member.
I do not think my arguments will have that effect. 8o mmech has been
said from all sides of the House that 1 do nol see any reason why 1
should vrolong my speech, and T therefore propose to tnke only a few
minutes more. I will only sav about some of the wrongs that have been
inflicted upon the peaple due to a certain poliey pursued by Governmment —
8 policy of irresponsibility, petty-mindedress, arrogance, corruption.
jobbery, nepotism, and last but not the least, extravagance. T will deal
with ecach one of these one by one. Dealing first with irresponsibility,
we know that three-fourths of the total revenue of the Government of

India arc allotted for non-voted expenditure in which the representatives s-

of the people of India cannot have any voice, and the rcinaining one-forrth
upon which the vote of this House is taken, if rejecied by the Houvse,
can be restored by the Viceroy. Then, where is the necessity for devot-
ing so much of time for the sanction of this House to a comparatively
sinall amount covered by this Finance Bill? Why hesitate over a gnat
when vou can swallow an elephant? It cannot be imagined that the
Government of India is even partially a responsible Government and it
is out of the sense of responsibility that this Finance Bill is brought
before the Legislature for its sanction. Their responsibility can more be
imagined than described from day to day happenings in this very House.
Do we not know how questions are unswered by Government? It would
not be out of place to mention here that the other day in replv to a
question of Mr. Umar Aly Shah, the Honourable the Railway Member
referred him to the answer given to a similar question put by Quzi Muham-
mad Ahmad Kazmi. And when the answer given to Mr .Kazmi was
looked into it was found that the Honourable the Railwav Member had
referred Mr. Kazmi in that answer to the answers given in reply to 400
questions epread over two years. This is how Government discharge
their sense of responsibility. So, situated as we are, it can neither be for
a vote of confidence nor for the sense of responsibility on the part of
Government. It is only for affording us an opportunity to sing sur own
song of woes and to give our rulers an opportumty to take stock of the
feelings of the people over the sins of omission and commission on the
part of Government. Tt is in this spirit that I beg to narrate a few of the
grievances.

The other day, while discussing the cut motion over the question of
repressive policy of Government, very ugly scenes of renression onrried
on by Government were described and the right of Government to resort
to such repressive action was challenced. 1 was thinking all along and
I came to the conclusion that if the foreizn Government means to rule
here they have no option but to resort to all sorts of repression. What
1 could not understand was the petty-mindedness behind all these repres-
sions. Let me illustrate what T have said.

One Mohit Chandra Adhikari was convicted to transportation for life
for the offence of committing dacoity or attempt to commit daccity in
Bhagalpur. He was sent to the Andamans. Perhaps in the Andaman
Telands he contracted tuberculosis. He was brought back to Bhagalpur
where it was more or less certain that he was passing his last days. He
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was the only son of his father whose very sight would bring down feurs
from the strongest heart. The father naturally wanted his son during
his last days. He would have only gct the skeleton of his son only to
await his passing away, but that also he was denied. In the end, the
son died. and my information is that the father was informed of it much
luter. We used to hear that the treatment accorded to Mohit Chandra
Adhikari was not human. Apart from the fact whether if was right or
wrong, I concede the right of a foreign Government to do,whatever and
howsoever they like with the man whon they consider their enemy.  But
will Government please say what can be the good of showing petty-
mindedness to the father or other relatives or, as & matter of fact, to the
whole nation whose human feelings are still alive? Do Government gain
anything by this? 1 ask Government to ponder over it. [ understand
Government are very eareful to keep out Russian thoughts from entering
the minds of Indian people. As a matter of fact I have not read any
book on comumunism nor do I know what it is. But the late Mr. D. X.
Singh, whom 1 have succeeded in this House, on his return from Russia
delivered a public lecture, and, amongst other things that he described
about Russia, he painted a verv beautiful picture about the trcatinent of
prisoners in Russian jaile. He said that the prisoners were allowed to
go on parole even for harvesting, what to speak about the methods snd
treatment to correct and reform them. 8uch comparisons of things at
once create thoughts in one's mind and lead to liking for things which |
doubt if Government can be suceessful in keeping out. I know about my
own. brother who, as long ago as 1917, was suspected of taking purt in
revolutionary uctivities .aud was interned till 1920. But even after his
interninent. just as some Honourable Members observed that once an
internce alwavs an internee, his movements are watched like an ordinary
criminal. Can Government give any justification for such petty-minded-
ness ?

Next to petty-mindedness comes the arrogance of those who are on-
trusted with the task of administration of this country. I am eonscious
that the tallest among the Indiuns must be made to look small before
anv person who represents Imperialism in this land. A tiny bureaucrat
would not even care to reply to a letter addressed by u Gandhi-cap-walla.
Is it not in pursuance of this policy that an atmosphere of superiority is
maintained by the Government servant in this land? It is in pursuance
of this policy that we hear daily about diserimination between Europeans
and Indians in railway trains, in public parks, in hotels and in Govern-
ment service. It is in pursuance of this policy that diserimination is
maintaived even before Jaw courts and sometimes Europeans guilty of
even hunting down Tudiuns escape scot-free, not to speak of insulting and
outraging. In short, the display ol arrogance is a thing which of all things
will be remembered by Indians of future generations in regulating their
relations with those who happen to predominate in this country at present.

As regards corruption and jobbery and nepntism, the less snid the better.
It would take a long time to make any brief reference to the ways of
Government in these respects. However;, one instance which is fresh in
mv mind T will take this opportunity of bringing to the notice of Govern-
ment. I took an opportunity to speak in. the Simla Seesion with regard
to this incident. This is a case of the Railway Department where a man
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has been victimised and his victimisation by a sibordinate officer in the
department has Been upheld even up to the Railway Member. I brought
this case to the notice of the Railway Member and he promised to look
into it. During the Railway Budget debate I spoke about this and he said
that he has looked into the papers und was convinced that justice had
been done. I put it to him whether he gave any opportunity to the man
aggrieved to prove his innocence. Fverything that was cooked up by the
guilty man who wanted to victimise him was put-befere his superior officer,
and that superior officer might have forwarded it to the still higher
superior officer until it came to the Agent and the Agent forwarded it to
the Railway Board and the Railway Board sent it to the Railway Member
and the Railway Member was convinced that it is all right. It is against
this sort of practice that I lodge a protest. My request was a simple
ona that the Railway Member should give him an opportunity to prove
his innocence. It can be called no inquiry at all if whatever is eooked
up by the guilty man is put up before the Railway Member and he is
satisfied that justice is done.

I have got a good deal more to say about other questions, but as 1 am
being pressed from all sides and as I generally have the. misfortune of
getting an opportunity to speak at the fag end of the dey, I cannot preps
all the points, except one which I might bring to the notice of the House
—the differential treatment of the Government in the matter of distri-
buting their favours. I um referring to broadcasting. I do not say it is

necessary for the people, but since the Government say so sand taking
the Government on its own case, may I know why certain provinces havo:

been given two broadcasting stations while some provinces have mnot gzot
even one ? :

One other point I would mention is about the military policy of the
Government. (Laughter.) This has been debated from so many points of
view that I need not touch upon it at all; but T have something new to
say. Apart from the martial or non-martial point of view which the
Governinent have taken into account, I may point out this. the Govern.
ment bave neglected some provinces which were not neglected before:
Bihar once contributed a major portion of the military before the Sepoy
Mutiny about which we read in history. It was the Bihar sepoys who

mutinied at that time: and whether they are martial or non-imartial, they.

were soldiers then and even conquered the Punjab. I am ashamed of that

conquest, but they have been penulised for that sin. ‘But I do not think.

they need atone for the sin of the Mutiny.
An Honourable Member: First War of Indian Independence.

Babu Kailash Behari Lal: Yes, which I would call by some other name.
I am proud of that. T will only say that whether they are martial or
non-martial, they have been takeu in the constabulary forces in four pro-
vinces of DBengal, Bihar, Assam ond Orissa, and in which they predo-
minate. I think if they can do well in the constabulary, there is no reason
why they should be totally wiped off from the military cadre. I place
this matter before the Government for their consideration.

Sir Oowasji Jehangir (Bombay City: Non-Muhammadati Urbun): Sir,
I move that the question be naw put, o ! :
' ' ]

»
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Mr. Piegident- (The Honourable Sir Abdur Rahim): The Chair accepts
the closure, subject to the reply of the Honourable the Finance Memnber.

The question is:
“That the question be now put.”
The motion was adopted.

The Honourable Sir James Grigg (Finance Member): Sir, we have been,
in theory, discussing the budget for a considerable time. We have had
the inevitable references to exploitation, barbarism, repression, dishonesty,
martial races, bloated bureaucracy, and so on. In fact, we have heard so
much of these terms that I caught myself wondering at times whether the
Party opposite had not had some of their election speeches electrically
recorded and forgotten to turn the loud speaker off. Then, we had a
repetition of Pandit Malaviya’s lecture on emasculation accompanied this
year by a not very savoury story from America to point his moral and
adorn his tale though 1 was not quite clear what the moral was: we had
the usual fairy stories—of more than one kind—from Rohtak: we had the
usual dissertations on Indianisation of the army: we have had several
impassioned harangues on the woes of the Bengali terrorists, and so on.
But we have had very little about the budget; and indeed very little ahout
any financial topic at all; and, therefore, I am somewhat at a loss to know
how to reply to this debate. However, perhaps the best thing I can do
is to take the principal points on which Honourable Members have im-
pinged on the subject of finance and to expose some of the more glaring
fallacies and inaccuracies to which they have given vent; and if 1 can
establish error and misstatement in the economic sphere, I shall make so
bold as to assume that the political diatribes to which we have just listen-
ed are just about equally accurate.

First of all, may I take one of the earlier speeches.of the Deputy
Leader of the Opposition? He said—and I copied out his words from the
typescript of the official reporters:

“The income of England from investments abroad has increased by 300 millions in
the last 17 years, with the result that it is getting today from ehipping and other
investmnents more than the total income of our country.’

What are the facts? The highest figure of the United Kingdom income
from forgign investments was 250 millions: in 1935, it had dropped to 185
millions. This is the gross figure, not the increase. The highest figure
for the United Kingdom shipping income was 140 millions: in 1985, it had
fallen to 75 millions. In 1935, we see that the income from the two to-
gether—shipping and other investments abroad—wag 260 millions; and, Sir,
the estimated Indian national income in that year was 1,200 millions
sterling. 8o that, you see that every single item .of the. Pandit’s state-
ments is incorrect, one of them to the extent of 400 or. 500 per cent.

Then, Sir, Pandit Malaviya was making a speech the other dayv, and,
in the course of :that-speech, he denied that France waa exporting gold,
and, when challenged, he said: ‘“Well, perhaps she is, but that is only
in order to purchase American support in the event of German aggres-
gion"" . . ...

Pandit ‘Erishaa Kant Malaviys (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): I never denied that:France.did- export gold,
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The Honourable Sir James Grigg: You did, to start. with.
Pandit Krishna XKant Malaviya: Never.

The Honourable Sir James @rigg: You said that no nation was export-
ing gold except India. 1 am within the recollection of the House at any
rate . . . . .

Dr. P. N. Banerjea: That was not meant.

The Honourable Sir James Grigg: I am not responsible for what he
meant. I can only deal with what he said. Was there ever such a feeble
and fantastic way of getting out of a flat misstatement? That kind of
thing is getting rather frequent in the Party opposite. Mr. Chettiar, this
afternoon, said: ‘‘Oh, yes, I no longer deny that prices are rising, but
anyhow it is due to re-armament in the western world”’. But you cannot
first deny that there has been & rise in prices, and when it is proved that
there is a rise in prices, say ‘‘oh, well, it is due to something which we
ought to be able to leave out of account’’. Anyhow, to come back to
Pandit Malaviya, he said that no country in the world, except India, was
exporting gold. Has he forgotten Holland; has he forgotten . . . ..

“Pandit Krishna Kant Malaviya: What about England? Why don't ‘you
say anything about England?

The Honourable Sir James Grigg: . . . . Japan which, according to
recent newspaper reports, is preparing to export gold on a very large
scale?

Now, 8ir, we will take a third Pandit, Pandit Lakshmi Kanta Maitra.
He asscrted that revenue had fallen off by four crores, and used this as an
argument to show how I have ruined the finances of India. Now, let us
look at facts. I am comparing the figures for 1984-35 and the estimates
for 1987-88, and, in order to get at a proper basis of comparison, you must
make certain adjustments to start with. The first is that you must deduct
in each case the railway interest receipts, and you must add to the figures
of 1987-88 the amount of the 50 per cent. of the jute expart duty assigned
to Bengal. The reason for that is in the earlier year, the jute export duty
was traated as-expenditure, while, in the later year, it is treated as deduc-
tion from revenue. If you make those adjustments, you will get a falling
off of revenue from 1984-35 to the estimates of 1937-38 of three crores .25
lakhs. In the case of the jute export duty, I assume that the Pandit.from
Bengal does not regard a gift of 50 per cent. of the export duty made to
his province by my predecessor as a clear indication of the rwin.which
I have brought upon the finances of India. Then, Sir, we have to make
further adjustments to bring into account the alterations in taxation which
have been made during the last three years. In 1935 there were reductions
of taxation of the value of one crore 44 lakhs a year;. in the:following year,
there were reductions of taxations of the value of one.crore 98 lakhs.a year,
whereas this year there are additions of taxation which are expected to
yield one crore 65 lakhs a year. The net effect of all these is a reduc-
tion of taxation of one erore 77 lakhs a year, and, substracting that from
the three crores 25 lakhs, you get a falling off between the two years of
one crore 48 lakhs. But we have not yet finished. Certain adjustments
must be made this year to take into account the separation of Burma and
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the further gramts to the provinces under the Niemeyer award Those
altogether account for a loss of revemue of ‘three -vrores ' '?6 ‘lakchd: 8o,

making all the adjustinents and comparing like with like, et ag the
true basis’ of the tomparison—the difference in the x‘evenue of the two
years is two' crores 28 lakhs in favour of the later year, and in that 1 have
taken no account of the net loss of the sugar import dutyof over three
crores. Sir, on the whole, I think I can fairly say that t'.hree wme men have
not particularly distinguished themselves.

... Now, Sir, I come_ to the mnumerable refercnces made to the cost of
the hloated bureu.ucra.cy. and I take, in particular Mr. Mudaliar’s reference,
—1 coplad it down at the tirne—to salaries to officials mostly foreign. Let
me give him the figures relating to his own province for the year 1936-37.
The total pay and galary bill for Madras is seven crores 27 lakhs; the non-
yoted amount in this is 82 lakhs; the pay of other officers is 96 lakhs, and
the pay of establishments is five crores 49 lakhs. I think we can assume
with sufficient accuracy that the whole of the last two items go to Indians,
and I think we can assume,—and I will make a generous assumption ‘in
regard fo the non-voted amount,—that two-thirds of it go to Europeans.
In that case, we are left with 80 lakhs or just over three per cent. of the
Madras revenue as the pay of these hordes of foreign officials. And, per-
sonally, I believe, Sir, that even thig figure is 50 per cent. above the ;real
figure, but I have made generous assumptions in order not to be cavilled
at on minor points . . . . .

Dr. P. N. Banerjea: Our ohjactiiorf"i;'io the i)a.y:of Indians also.

‘The Honourable Bir James Grigg: I am not referring to your objection,
I am referring to a statement of fact.

I have quoted these figures for two purposes. The first is to expose a
very frequent and a very gross misstatement, and the second is to show to
the Honourable Member from Madras how inaccurate are the stories about
the enormous field of salaries of foreign officials which are specially safe-

guarded by the Government of India Act. I thought this might interest
Beth Govind Das and Mr. Satyamurti, both of whom I understood to give
notice of & cut in Government servants’ salaries.

I now comé to Sir Muhammad Yamin Khan. I must say that the
picture of # Zamindar’s heart bleeding for his starving tenants was a most
touching one. (Laughter.) In so far as his heart bled on actount of the
sugar exeise, I will come to that later on, hut I would like here and now
to point & gentle finger of scorn at his plcture of hundreds,—that wag the
word he used,—of his starving ‘villagers being shareholders in the ‘Reserve
Bank, and from the figures of income-tax payable on their dividends, T
worked out that each of these starving villagers must hold at least five
shares which at present quotations is worth about Rs. 850. Really, if the
Zemindar wants to make our hearts bleed too, he will ha've to do better

than that. {Laughter.)

,Now, I come to my frlend, Mr. B. Da.s, who apoke as he. told us, on
behalf of the commercial community. . I thought he was a member -of the
Congress Party and represented the masses., He said that prices ware not
rising. A few days ago, I referred to the Calcubta wholesals. price index
number, and said this showed clearly that. prices were rising. The figure
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for February is now available. It is 99. It was 98 in January, 94 in Decem-
ber, 93 in November, while for an earlier month, it was 90 or 89. Evident-
ly, the spokesman of the commercial community does not read commercial
publications. (Laughter.)

" Perhaps ot this stage T might mention Mr, Husenbhai Ldljee's pieture
of his interview with Mussolini. I was a little disappointed with his
account, I am bound to say. Instead of Il Duce’s views on the future of
Europe or on the restoration of the holy Roman Empire or-the civilizing
mission of Italy in Africa, what did we get? We got an account of Il
Duce’s earnest enquiries about the marketing of Italian potatoes in Indis.
The Homourable Member from Bombay complained that we were no}
taking a similar interest, but let him console himself that, in spite of 11
Duce’s interest in cabbages as well as kings, the trade balance of Italy has
continued to be unfavourable, while in thig country where we still have
a touching—if absurd—faith in the ability of business men to manage their
own affairs, our exports and our balance of trade are steadily improving.

Before I come to the few points of major importance which have been
raised during the debate, | might mention some of Mr. Satyamurti's smaller
points; if I have rmissed any, [ apologise to him in advance. There was in
his speech such a flood of rhetoric that I may be forgiven if I found it &
little difficult to pick out the solid matter in it, particularly as he addressed
nine-tenths of his speech to the benches behind him and. turned his back
towards the benches on this side. (Loughter.) He, started with some
pleasant remarks about the fraud of my mnoving for consideration of the
Finance Bill at all. He then did puja on behalf of Congress to the captaing
of industry, in reward, I think, for their pretending to an interest in the
agricultural masses,—of course for the purpose of belabouring the Govern-
ment of Indis and the budget proposals. He raised a point about Burma
which 1 have already answered fully twice while he was away last week.
Then, he asked about provincial borrowing. I can assure him that we
have already thought about the need of the co-ordination of provincial
borrowing under the new regime. We have already thought about it, and
when he gets to the Madras Secretariat, he will find & circular letter on the
subject. (Laughter.) Perhaps I can read out the releyant paragraphs;
it is rather in the formal style of Government of India communigues, -and,
therefore, slightly pontifical, but still te sense is clear:

“Incidentally I am to say that the Government of India contemplate ‘that the loan
requirements and borrowing operations, both of the centre and of the Provinces, would
be discussed at conferences held in about January of each year at which, besides the
Government of India, all the' Provinces and the Reserve Bank would be represented.
{uter clia such a conference would be able to arrange provisional priovities for the
various loan requirements and possibly even a rough time-table. It would slso serve
the purpose of aqabhn& the Government of India to satisfy themselves that their
consent under section 163 (3) may properly be given without some of the delays neces-
sarily involved in ordinary correspondence.”

I hope that this reassures the Honourable Member. We next had from
Mr. Satyamurti a disquisition on the principles of taxation and on the
b“dl?-efﬂl:y prospects of the Government of India. I got a little confused
here which was not surprising, for T thought that the Honourable Member
also was a little confused, and that was not unnatural seeing that he
was trying to stand both on his head and on his heels at the same time.
(;ﬂushtﬁl'-) ‘B0 far as I can make out, he quoted Sir Walter L and
Bir Otto Niemeyer to prove that the rich in India were not taxed heavily
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enough and that the poor were taxed too heavily. Then he swit¢hed com-
pletely round and gave a pretty whole-hearted assursmce to his rich friends
by saying: '‘Oh, yes. You ought to pay more, but we will not tax you
until the British have gone.’' He has given them a pretty long immunity.
(Laughter.) Then, the industriulist. He first gives him & jab. by saying;
““No, 1 am not in favour of indiscriminate protection, and 1 shall expect
you to do something to preserve your cottage competitor’’. .Then, he
goes on to gay: ‘‘Nevertheless, you need not think I believe.in what that
ellow Grigg is always preaching, namnely, that protection is another form of
feaxation of the poor,—but taxation not for the benefit of the Treasury,
but for the benefit of the industrialist; you need not think that we were
going to believe that or seriously disturh your free hand in squeezing the
sonsumer’’. In so fur us I can put these two statements together and
make a pattern out of them: “‘Certainly the rich ought to be taxed more
and more, but the Congress is not going to do it; certainly the poor ought
not to be taxed so much, but we are going,—we meaning Mr. Satyamurti
—we are going to do it more and more though we shall not eall it taxation,
we shall call it industrialisation’’. (Laughter.) As regards Mr. Satya-
murti’s general disquisition, there is no doubt, he is quite right, that the
Indian system of taxation is regressive, and 1 shall not be surprised if, since
Bir Walter Layton wrote it, had become more regressive. There has been
a-great growth of protection since then and the effects of protection which
yields no revenue never appear in the per capita figures of taxation. There
is equally no doubt that it would be a good thing for India if there was
a-transference of burdens from the poor to the rich. But, apart from the
fact, that Mr. Satyamurti says he isn't going to do it, in my view an
esgential preliminary to any revision of the scheme of taxation is a strength-
ening of the administrative machine. And for my part 1 am very grateful
to have Mr. Batyamurti's pledge of his support in .this matter, though
at the moment 1 am doubtful whether he is speuking for all his Madras
friends, particularly those who have some connection with the neighbour-
hood of Pondicherry and Karaikal.

Mr, 8. Satyamurti: No Member has any conncction with Pondicherry
or Karaikal,
.

-The Honourable Sir James Grigg: I said neighbourhood.

Then, Mr. Satyamurti could not understand how I could assume with
8 gross deficit of 3} crores or rather under 84 crores in the current year
and the reserve fund exhausted in order to reduce it to a net figure of
about 168 lakhs—how we are going to balance the next year's budget. My
answer is this. New taxation proposed this year will, shall T say, would
—(Mr. B. Satyamurti: “Say ‘will’ ”’) would give something like 1,65
lakhs next year too, and T assume that the normal expansion of revenue will
yield .another two crores. Of course the culculations will be wrong, if
there is no'normal growth of revenue and the absence of a normal expansion
of -revenue -may arise from two causes, first, internal strife,.and .second,
it we really -have reached the stage of diminishing returns in our indirect
taxation. On the firat possibility, I say nothing; on the second, I do mot
think it is necessary for me to add anything to what I said in the debate on
‘Mr. James's cut motion last week. I .dealt with the subject very fully
then., On the whole, 8ir, as I said in my budget speech, I:do not see: why
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the Niemeyer programime should not be carried out over a period of years,
and if at the same time we can increase the effectiveness of the income-
tax machine, then the provinces can look forward to growing sums from
the Centre. 1 hope Mr. Batyamurti is not going to take refuge in.the
geme of what I may colloguially call buck-passing of which we had already
a good many examples in’ this debate.

Mr. 8. Batyamurti: What is it?

The Honourable Sir James Grigg: I’assing the Luck. ‘'t is not worth
while to take office, because you, the tyrants, have already tuken all there
is in the cupboard’’.

I come to industriulisation. 1 am sorry that Sir Homi Mody is not
here to listen to the reply which I have to give to him. Of course, Sir
Homi appears before us as a standing monument of what industrialisa-
tion can do. (Laughter.) He will forgive me if I say that I did nob
find in his speech anything new, not even his pact with Mr. Satyamurti,
nud if I also say that as usual he ignored two-thirds of the considerations
which enter into the question. Very properly—from his point of view—
he¢ emphasised the benefit which protection gives to the industrialist who
enjoys it. Very wisely—from his point of view—he said nothing about
what it does for the consumer or for the exchequer. As regards the con-
eumer, I can understand Sir Homi being unconcerned about him, but
I cannot understand Mr, Satyamurti being indifferent about him, still
less can I understand why he should be indignant every time the Govern-
ment of India remember him.

Now, in view of the fact that the mention of the consumer is always
like & red rag to a bull with the Congress Party, I will pass from
him to the effects of industrialisation and protection on our
revenue. Certainly, and I think this is a fact which nobody can con-
tradict, we are certainly suffering in India from too great a negleet of
the effects of protection on revenue. Sir Homi Mody does not seem to
care about the effects of protection upon the revenue but personally I
think that is very short sighted of him. The Congress Party too, if I
may say so, seems not to care either and I think it is short sighted. of
them too. 1 think it is short sighted on any other agpumption than
that they are out to wreck not only the constitution but the country as
u whole and T personally do not believe that. But I cannot afford to
veglect the revenue considerations attaching to high protection and T
have got to take a long view of the revenue; if Honoursble Members
sometimes think that T am unsympathetic in the matter of industrialisation.
they ought to remember that T am trying to think of prescrving the financial
snd budgetary stability of the countrv without which the industrinlist
cannot, exist for more than a very short time. Yesterday, Sir Homi
Mody quntgd my colleague on my left and was taken aback when I said
I agreed with every word of what he said. T should have. agreed with it
atill more if Sir Homi Mody had read the preliminary part of that passage
to which the part read was a qualification and perhaps T may be allowed to
read the whole passage. Sir Frank Novee was: talking about unemploy-

ment on the 12th November, 1988, at the Tiavancore Eeonomie Confer-
ence. He said:

5/p.u

.'Rapid industrialisation is offéred by many as a panacea. for. it; but those who-
believe that it will provide an effective solution are, I am convinced, relying on a broken
I would ask them to look at the state of things in the highly industrialised
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countries of the West where the problem is as acute as it is in India. That industriali-
sition will provide some employment cannot be denied; but I could, if time had per-
mitted, have adduced evidence which would, I am sure, have convinced you that,
even if this predominantly agricultural country of India produced all the manufactured
goods she imports, there would still be insufficient employment for the-class which
stands most. in need of it today. The Indian Fiscal Commission did not attach ‘any
overwhelming importance’ to the effect of industries in drawing away surplus populition
from the land. Here is what they said ‘Even if the developmunt of industries in the
near future is very rapid, the population withdrawn from the land will be but a msmnall
proportion’. Let me not be misunderstood. It would ill become the Industties Mem-
ber of the Government of India who has done what in him lay to promote the in-
dustrial development of this country to deny the advantages of industrialisation. But
in my view they lie in the main in other directions. As I sce them, the real argu-
ments for industrialisstion in India are that the consequent diversification will render
the economic life of the country less precarious than if it depends on agriculture aloms,
that the capital of the country will be made more mobile by opportunities of indus;
trial investment, that a higher standard of life in industrial centres will exert some
influenco in gradually raising the standard of life in the country and breaking down
the innate conservatism of Indian labour and lastly that industrial ehterprise will have
the effect of quickening initiative and practical intelligemce and thereby of contribmt-
ing certain new elements to the national character.”

Well, Bir, I will leave it at that. Perhups here by way of digression,
I may refer to a speech of Mr. Aney's. In one of his speeches last
woek, I think, be complained bitterly that the Government were not
eufficiently responsive to the wishes of the Assembly. In the samae
gpeech he said that Government had ruined the finances of India, I do
not admit, of course, that the finances of India are in ruin. Indeed 1
have made it clear over and over aguin that in my view we can with
prudent management meet all the obligations which are thrown upon
us by the new Constitution, but I am prepared to go this far with Mr.
Aney, that we have made the task very much mare difficult for ourselves
thun it need have been, and, having made that admission, I maintain
in all seriousness that it ‘has been done not by being insufficiently respon-
sive to the wishes of the Assembly, but by responding where we cught
to have resisted. Can anybody doubt that our difficultics are in’the main
due to high protection and unremunerative capital expenditure. The
first har destroyed revenue and the second has inereased our expenditure
on interest charges. I am clear that the first of these causes, high
protection, was due to constant pressure from the TLegislature and that
some of the decisionk were taken with a heavy heurt and against the
better judgment of our predecessors on these henches. Then, again, the
heavy capital outlay from 1926 to 1930. I understand that that was
partly due to the urge from particular political interests, You may argue.
if you like that we ought tc have been more responsive. You may
argue as Sir Cowasji Jehangir did. I will just quote two sentences. I
do not propose to answer them at length here, because, judging from
the threats which have been issued from the benches opposite, -1 shall
have another opportunity of arguing that point with him. Here are the
quotations:

“The intention of the fr_nl_ners‘ of the Act was that where it was poss'ible bo carry
out the wishes of the opposition it 'should be done, provided Goverhment felt that ‘the
_credit and safety of the country was not at stake.” 2 '

“This illogical constitution expects you to follow .the opinion and desires of :this
House whenever it is physically posglble for you tc do,’’ . S,

Powsr
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You may argue if you like that that ought to be -the , Gavernment
attitude, but do not complain against thé Government that when “the
Government do respond, the results are unpleasant and even dangerous.
If, as I said at the beginning, this particular reference to. Mr. Aney's
speech was a digression, its relevance to my immediately preceding
remarks on industrialisation are, of course; oObvious. :

Finally, I come to the question of sugar. We had the usual mutually
destructive arguments about the damage to the industry, the blow to
the consumer and the disaster to the cultivator. Of course they cannot
all be ruined at the same time. As a matter of fact, it looks as if, to
start with at any rate, the consumer is going to get off scot-free. So,
we need not worry very much about him and we can confine our atten-
tion' to the factory and the cultivator. Now, Bir, nothing that I have
heard in the last three weeks has altered my view that there is a two
fold over-production in this industry. Firstly, you have over-production
of refined sugar as against the estimated consumption in the country, and,
secondly, you have over-production of cane as against the needs of the
sugar factories and makers of gur, and, if you don't believe my evidence
on that, let me quote the Congress President:

“In recent years, the fall in the agricultural prices of moat food grains and other
articles suddenly led millions of the peasantry, especially in the U. P. and Bihar,
to cultivate sugarcane. A tariff on sugar had resulted in sugar factories cropping up
like mushrooms, and sngarcam was in great demand. But the supply was soon far
mae;;p:: ::ll f:!le demand and the factory owners cruelly exploited the peasantry and

1 ask Mr. Satyamurti to notice that the Congress President does not
perforn much in the way of puje to the captains of industry. Well,
Bir, there being, as I say, this two-fold over-production, I maintain that
there was bound to be trouble in the industry and I think that in the end
it will be found that the action of the Government of India this year
has minimised the trouble by discouraging further intrusion into the
industry and by making what I may call the shake-out shorter. I know
a number of factories are trying to bring pressure upon the Government
by passing resolutions that they will close down their factories on the
8lst of March and telling the cane-grower that it is all the fault of
Gevernment. Of course, this is 8 good comment on their concern for
the cultivator, but I do not take them too seriously and, as justification,
I shall quote from two issues of the Daily Press. It is the weekly sum-
merv of the state of the sugar markets. The first is for the Bth of
Muarch,—and this is a report on the sugar industry, not by me, nor by
any other Government servant, This is from the report for the 8th of

March:

“As usual the budget announcement has been followed by a spate of ontcry, com-
ments and criticisms.”

Here the phrase ‘‘as usual’’ is rather bitter (Laughter) to me.

“This criticism, in our opinion, cannot be taken too seriously as whereas some
complain that the increase in %xciu will hit the consumer, others are equally emphatic
that it will hit the agriculturist. These two arguments appear one to0 cancel the
other.”’

h.'l’r.- 8. Batyamurti: Is Bir James Grigg the editor of this paper? Who
is he?
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The Houoursble Sir James Grigg: Tt is the weekly memorandum
written by a big firm in the sugar industry. ' '

Mr. 8, Batyamurti: Who are they?
The Honourable Sir Jammes Grigg: Bird & Co.:

“Events during the past week indicate that prices are likely to fall to pre-budget
announcement levels and this naturally means tglt; the consumer will .not be affected
aa regards the price al which he buys his sugar. An outcry on behalf of the agri-
culturist is equally difficult to support, unless people in ignorance imagine that he is
entirel{ dependent on factories for the sale of his crop. Statistics prove that only
about 16 per cent. of India’s total cane crop is consumed by sugar factories. Assuming,
therefore, that every factory in India closed its doors, the agriculturist would only
have to reduce cane plantings by a small percentage. Even before the increase in

excise n.oreover, preliminary reports indicated that a decrease in cane is likely to take
place.”’

Now, I will take the report of the same firm a week later:

“It is difficult to see that the low price at which sugar is being sold is in any way
connected with the increase in the excise duty, and we think that very few people can
honestly be deluded in this connection.

Virvious attempts have been made from time to time to bring about some co-opera-
tion to prevent the continued fall in prices and definite proposals have been advanced
for the formation of some sort of Central Marketing Board. Unfortunately due to
lack of co-operation, any resolutions made at meetings have only been kept for a
short time, with the result that the position has rapidly gone from bad to worse.

We now read that a meeting held at Gorakhpur has unanimously decided to close
certain factories by the end of March as a protest against the Excise duty. Can we
honestly believe that this resolution will be kept, especially when manufacturers must

fully realize that a close down at a Period when recovery is high can only materially
increase the all-in-cost of production?’

Mr, 8. Satyamurti: Who are these people?

An Homourable Member: The managing ugents for a number of sugar
iucrories,

Mr., T. Chapman-Mortimer (Bengul: European): No, Sir, they are the
sales agents for local manufacturers,

Mr. 8. Satyamurti: What does Mr. Ramsay Scott say to this?

The Honourable Sir James @rigg: Now, Sir, 1 turn aside at this
point to deal with the argument which has alwuys cropped up in this
connection; my Honourable friend, Pandit Govind Ballabh Pant, used it,
Mr. Husenbhai Laljee used it, and Seth Haji Abdoola Haroon used it:
it is the old economic error of the mercantilist school which has now
persisted for over three hundred years. It is the argument that if as a
result of sugar protection we spend in India fifteen crores—and I may
.say here that the fifteen crores is illustrative merely, it has no relation
to any particular volume of imports— it is the argument that if ws a
result of sugar protection, we spend in India fifteen crores -per annum
which would otherwise be spent in Java, India must be better off to
the extent of fifteen crores a year. Of course, to start with, the problem
is misstated from the outset. If, instead of buying fifteen croreg of sugar
in India, we spent fifteen crores buying it in'J‘a_va.r‘___we _should be paying
to Java five crores only and the other ten’crores ‘would ‘Be paid 'tb the
Indian exchequer, Now, if the sugar is bought in India, none of ‘these
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4en crores would go into the exchequer &nd it would accordingly have
20 be raised by intreasing taxation in otheér directions to the shkme extent.
In other words, if we ignore the taxation element in both cases, the
proposition we have to examine is whether India is benefiting by buying
{or fifteen crores in Indin, what could be bought in Java for five crores.
.(Interruptions.) Stated in this way, the problem looks very different.
Clearly, the consumers of sugar huve ten crores less to spend on other
‘commodities and the effects on the Indian economy of this reduced
-demand have clearly got to be taken into account before you strike a
.balance. To strike this balance precisely, of course, would require a
‘ruther complicated piece of analysis when you follow up the secondary
weffzcts. But you can get a good first approximation to the result easily
‘enough by employing two arguments of a general character. The two
-arguments are not addative, they are merely different ways of arriving
:at the same conclusion. In the first place, it is clear that the volume
of sugar consumed in India is not changed by the change in the venue
-of the sugar industry from Java to India, while the consumption of other
‘commodities must clearly have been reduced and Indin must therefore
on balance be worse off. Secondly, we can propose the question to our-
-selves in the form whether the confribution to national wealth expressed
m terms of commodities or services would not be greater if the extra
:ninount spent on home-made sugnr were spent on some other form of
-consumption-goods. On the basis of comparative costs, the answer to
‘this question must be in the affirmative. If the money was spent on
some article or articles (Mr. 8. Satyamurti: ‘‘Like?’’}—let me finish
my argument—which India can produce at least as economically as Java
-ean produce sugar or even if we spent it on articles which India can
produce, more economically than she can produce sugar, the net gain
would be greater and the advantage to the consumer more widespread.
The capital and labour employed on the production of sugar would be
+mployed to a better purpose in preducing these other articles. Even
if the amount was spent on imported articles, the result would be the
shme, as ultimately and in the long run, a country pays for ite imports
by its exports: and these imports are paid for bv the export of Indian
goods, for which India is ex hypothesi better adapted by nature than
for the production of sugar. T apologise for taking so inuch time over
this point. As a matter of fact, it ought not to have been necessary
at ull, because economists of any nation in the world, except possibly
India, will take it as axiomatic that diversion of production by means of
protection must result in economic loss.

Mr, S. Satyamurti: Tell that story in London! Does England
fgjlow this principle?

The Honourahle Sir James Grigg: I am afraid in India Jesting Pilate
will have to wait for a long time for answer to his question *'what is
huth ”_?_

T promised to desl with Sir Muhammad Yamin Khan's arguments
nbout the sugar excise. He said it would not have been so bad if T had
rised the ‘import duty by 11 annas instead of the amount which we
bave proposed to do. He then complained that I had by this_means
reduced the protection by 8 annas. He then went on to say that the
.additional 11 annas of import duty would not affect the price, Could there
ever be such a completely self-contradictory argument? -As .a matter of
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fact, Indian sugar was, I think, before the excise duty and may even
new be selling at Rs. 2 or Rs. 8 & cwt, below Java import parity.

8ir Muhammad Yamin Khan (Agra Division: Muhammadan Rural):
I think the Honourable Member is not eorreotly representing my sargu-
ments.

The Holourable Sir James Grigg: I wrote it down at the time he was.
mauking his speech. As I said, Indian sugar is at the present ‘moment,
1 think, selling at Rs. 2 or Re. 3 a cwt., below Java import parity and
there is not the slightest chance of an uncompensated addition of 8 annas
to the excise bringing in Java sugar. Incidentally, there are some figures
given in the Pioneer newspaper dated the 14th March. It says that
India ought to be able to compete with Java on the basis of protection
of Rs. 2-7-11 per maund. Even after the increase in the excise duty of
11 annas, India is now getting protection of Rs. 5-5-4 a maund or Rs. 2-13-5
a maund more than she needs, So, as I understand it, there is for the
average producer an ample margin of profit even after allowing for a
gocd deal of price'cutting.

Mr. Ramsay Scott did his famous turn of the cultivator's friend. I
would ask him as a cultivator’s friend if he has recently worked out the
comparative yields to the cultivator of growing sugarcane and growing
alternative crops. He made a great point of the fact that when this
switch-over to sugar took place, the alternative crops were making very
small yields and that it was profitable to the cultivator to switch over
to sugarcane. 1 would ask him to do the same set of calculations over
apgain and see what the result is now. He has also used—quite uninten-
tionally, I hope—a very misleading argument. He referred to what would
happen if all the factories went out of production and.the whole 4}
million acres had to be switched over to wheat or cotton or other crops.
But there, again, he left out of account that five-sixths of the acreage
cr 8,750,000 acres do not grow eane for factories at all, so that the marginal
produetion which would have to switch over even in the case of the
complete devastation which he postulated would be only 7,560,000 acres.

Sir, T have done. I apologise for keeping the House so long. Can
any fair-minded person doubt that the budget has emerged unscathed
from its argumentative ordeal? '

Mr. 8. Bntylﬁlﬂl: It always does every year, as long as the Viceroy

remains.

The Honourable 8ir James Grigg: We must now wait and see whether
it will emerge equally unscathed from the other processes which lie before-
it. (Loud Applause.) e

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to vary the excise duty on sugar leviable under the-
Bugar (Excise Duty) Act, 1034, to vary certain duties leviable under the Indian Tarift
Act, 1834, to vary the excise duty on silver leviable under the Bilver (Excise Duty)
Act, 1830, to fix maximum rates of postage under the Indian Post Office Act, 1898,
and to fix rates of income-tax and super-tax, be taken into consideration."

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Wednesdsy,
the 17th March, 1087.
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